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LOK SABHA

Wednesday, April 21, 1965/Vaisakha 1,
1887 (Saka)

The Lok Sabha met a: Eleven of the
Clock.

[Mgr. SPEakeR in the Chair]

ORAL ANSWERS TO QUESTIONS
Eaw & g fed

+
(= swmEER e
=it e fag fagw :
st o Ho mAL:

*964 3

siRer JqET TIHIAY ¢
st do ATo WAIF :

10146
it Wo  F@wT

[ #ft o go ¥ :
(s ®v®ad

FqT NZ-HTE AT Ig TAW FTOFAT
w41 fF

(F) =1 g™ F TG q9g1ST faat
FT TETAET 4 F GFEE F GA &
¥ grar F qgrdy fat & Jam &7 w5
fose Az wamHEAT ¥ fyer ar

(=) afz zi, @t 39 9T @R
#r Far wfqfFar & ; #ix

() 37 qgrer faet &1 egrgwar
3 F T HT AeAGT F o7 FEIrfad
s i fagfer w1 amaen fRg waea
¥ g7

TE-FW HAIAT § wex WA (W
o) : (%) 7 (7). M oA
A A1 w4 T g g seRg
1 ux wiafafa wso feamaw & gy
qerg ® sara q&t St § frar s w-
< fpar T agrst faat =1 s T
F g F orTT 79 FW Y, fAadr
gfus  @™WF g I @A
Y FY AT F1 fqaw0 IR £ & fad
UF AN & Afgerrs fafe #7 9@
waua saw fAasa w7 far mar @
X 387 A FA ATOW w3 faar
g | 39 GF FT U IfT a7 F AT~
qed 9% <@ &1 T § frad gro
1 frmfor forar st | [qeawrem & <
w§ | g dear go Ao 4226/65]
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=t wETER et : § ag e
=[Teat 1. smam F 9 agre fae
w1 1 fasedea gumwE o ¥ faem
q1, IG4 ®H G T Ffoargar g
F gr w@), fom 3 faaw e o
J Tar frum far o

= gr : I Y HfSATSAT W,
F T8t oY, MNfe il dfeq sz
e F owma @ T @ sl
IR FHTIAF STATAE &1 H S *1
qifefade §7 T #2T AT BT T THT—
Hifas Sadude &1 Faax far S5 |

= IFAIX AE 7T GH
X @ T = o faa fean g f @
AT Y B 3 § T TFT FY BT
BIET THEAT a9 F gaFATETE Al
afa ® W@ T@ faaem ?

oft gt : 9g qq S qIEN wrg
o | 98 a1 T ART AT TF AT @&
A &, AHT TAIRLATT ST A IAHT
a7 & ST foq o & @y @y
¥ E A safde g sgewar s
aifgy, fre & sramm #Y gfaer oY
@, ¥ &6 AqE TEAT W Ig, 99
@RI &7 fare o7 &) g RS9 F1 qar
g 8\ 5 3 1 39 fawrg 14 § wg-
awn g

+ft ew fag fagmit : @@
F s s e feam &, ow @
foe amai o faaR w0 F fag wqr

T § AR 9 F9 IF AT RAIE TG
T am ?

weow WP ;. 4g  Temed
Rede ¥ & 7€ ¥

A A& I J@v: § ag A
argan 1. 5 ag feam ofan &, fow &
TR A 39 fusewew ¥ aw-Ag F 4@F
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A 39 F97 951 9 o g ¥ o
JAET AT G &

st g oA ffewew &

st qorw fag c wT gwECA
7g @i € i e 3 foeil 1 e
T I F a9 34 F1 fafaereiaw
fpr sma, a1 sw & IV Y e Er
AT,  FIF AW 23X & AR
¥ qe-ArEar aRt #) § aeeten
TSt & &y Sad, zafad aa we—
arf [ F G R 9@ ?
=t grlt TR BT AT
W ARHM AL 1 39 F
IR F 3@ e H g WG
...subject to the preservation of
the unity of Assam, the continua-
tion of a commop legislature for
the whole State of Assam and
the muintenance of the Cabinet
Government of the accepted
form functioning on the basis of
collective and joint responsibi-
lity to the State Assembly.....
=Y 9 : Fav ag 99 ¢ 5 ¥ anm-
4T & 8% ®rA Mo 19 T 7@
& S w3 few fefeereq 7Y e
AR A ¥ e Y e framde
w1 FIGEE 7

Y gAY : FTH FA T OAAT 0T
2, JfFw ogl 9 g qIT wA HT
graey g, gw 3 fefgaea & wfafafudt
F O Y I AW B

=t fagmax waw : 39 faawor §
FaTaT T g F il syt wely, sy
TATERATT  AgE & AT TGIST AqEH A
S aEE FY A, 99 F gformeEer
7 3o foFy o 93¥ 4 | afe 39
oo % ag 7Ef @ @ § T few
frey QR og¥ & | § ag SWAT Sgar
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g fF dfea ot & g awe § T@Ey
J fomr frerd & o5 F, Fm TH
I wAIH F I A § a1 IJ9«
I fashd & Heaid @ ST F1E (AT
fear s 7

St gr ;S aTae g dr W
I8y fow a0 ) 93 4, a5 Few
% faa afew g | I AT W a8
aa fear s ar 5 e fefeg—
F2q & {99 3o gavwee & fawa &
sag 31, foa &1 @fenr 7 49 §,
I9 F F.ET I IGT HT AfAGAST FTH
F, 39 & TF (BT TSaT9T @Y,
afs q AFT Ffede F o= § wad
A & T FH AT AR R FT TF |

ot fasaATa qem ¢ ogIEr TATHL
F1 it wfafafe dew dfeq sagRaT™
fgw ¥ faem an, ¥ S gy SR
o far v 5 93 Tl & mfgw
Sl AR favg & fag 59 &1 &
9% ST a1 {2aT I H R I F @rfeq
TR o) @ faar 9w ?

s g o S fw o & g
&, T8 a1 IR TF FWT ST FT JAC
&t oY, wfe dfeq i 3 9 A gw=Tar
& amm Fga @Y A A wELT
BT AT JEFT gRIT | W & '
wH 7 g ag afus ¥ afas swfa
FGHA &, FHIAAG AT ST FAM |

Shri D. C. Sharma: The hon.
Minister has said that this com-
mission has been set up to explore
ways of accelerating the econumic
development of these areas. But
from the statement I find that this
commission is also going to deal
with the administrative, financial and
legal measures nece:sary for giving
effect to the scheme. May I know
how the economic development of
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these areas will be conditioned by
the overall overhaul of the adminis-
trative, legislative and financial and
other arrangements?

Shri Hathi: As the House knows,
the financial powers and the eco-
nomic development go side by side.
If a project is sanctioned, but if it
is not implemented properly for want
of financial Powers that means that
some change is necessary in that
regard.

=t gF W< TgAw : § ag
sAaqr wgar g fF faw =
3y safa & fau ag =W

afs =i g AW Tafao @ @
f&§ 3 sy § ok w7 F fe=i
¥ oag frex & &5 59 it foadt

TwT |, wA 91 9 &7 fww

+

=t §o do @M :
*947 | oft Wo wio fgadt :

=t warw fag

st Wo To faamt:
FaT TGAE WAT A aqW FY

FUT T F ¢

(=) mran, gAT AR} A7 7 fasy

a8 1964-65 ¥ wiIfirs, i
qar weq day # feed anfa gf ;
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(@) #av 37 FAFAT F HoAcawq
& G4l F AWl F AT @ § 1
13T F Fug F qAAT §9 AT gAT
g afz g, @ 7 ; WR

(7) 37 /1 & gEtior fasrw &
faa a1 7 @1 7% Q9T A9
1 E § waar fawrai € A 9w
& wgafag sy Far g 7

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
In the financial year 1964-65, an ex-
penditure of Rs. 893-58 lakh was pro-
posed to be incurred on various
development programmes in Goa,
Daman & Diu which would lead to
progress in economic, industrial and
other spheres.

(b) It is estimated that before
liberation the per capita income of
Goa, Daman & Diu was roughly
about Rs. 376, As against this, the
present per capita income is estimat-
ed to be roughly about Rs. 400.

(c) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-4227/65].

Shri S. C. Samanta: May I know
whether any assistance is given for
the development of the iron ore
mines by the private sector, and
whether Government have any inten-
tion to mechanise the mines in
future?

Shri Hathi: That is being done.
The mines are being mechanised.
And assistance is being given in al-
most all sectors,

Shri S. C. Samanta: From the
statement I cannot ‘make out whether
any help has been given for the
development of the Marmagao port.
May 1 know whether any assistance
is being given in this respect?

Shri Hathi: It will be for the
Transport Ministry to take techni-
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cally up the whole question of the
development of the port.

Shri Shinkre: Is the hon. Minister
aware of the fact that this increase
in per capita income is only fictitious
because of the fact that the cost of
living in Goa has increased by at
least 60 per cent as a result of libe-
ration itself? What is Government
contemplating to do to bring the cost
of living down to at least the pre-
liberation level?

Shri Hathi: So far as the first
question is concerned, it may be
known to the House that before

liberation the main business or voca-
tion of the people was export; much
less attention had been paid to agri-
culture, roads, communications,
bridges, fisheries, etc. All these
schemes have been taken up. This
would naturally give greater em-
ployment and greater income.

Shri Shinkre:
many years?

When? After how

Shri Hathi: During
years it has been so.
to be so.

ot Tt fag o §EI A I
MR fear & f& wET &Y gEfdo
Iafg & fau &@@ ¥ suwRr W&
gz 2 & Moy Agrase § faeman
ST AR Agras A wEEEe A
T T P wEAHe A, QA
fast #3 gAdwger ag aw fear
2 fF oo w1 foom & w0 &
ST 9TEaT § R 99 @Wl A wi
w1 341 sFwEn 91 @ g AT I
T Wy ¥ F1E foig F51 g fean
st ?

TR AW qg N TH A ¥
g g & |

= et : qal A IEAT §

these three
It will continue
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weaw wgwea : +fF Ag & zafig
TEE
st F
g
Mr, Speaker: Goa cannot be mergea
under the supplementary.

N o do faamd . W@ #
fasitreTor & ovarq 99 §F S IA-
fedd ufan 2, fomsr st o=
fedomie aff g &, vEw wod
¥ fedom s@ & fag sw@ 4
= @ gl

st gl o S Relir W W
@ AT g 99 N g W & a §
forat ot 2, S wafeddce ofam &
IT X QA AT

. DAY gaTe e

mﬂoﬂom:m

qergi—

weaw AEER Wi § 99 38
fomr g & 1

ft Tt Fe T faar @

st TWAEE qRT ¢ A &
g # fadeeer & 9| oagi &
franfaat o g @R ¥ s
FT FU F T AHF T]@ T™T R
mfag ST SEw &)
T @, w A W @7
ar S # TS ] &
&L T G g ?

o WERT 0 ag g §
Sra @I 98 AT g, T FLy § 5
fag mr &, & a1 %€ ?

st R . wREl § g
2

¥ fir
af gt
1 faae @@
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A WG . FWAT A & qEr
afe ag 1 gAwEIR I oaEr A
Eridiui!

it oA fag o @A HE
wer ¥ w7 g fe R F et
% fawa &1 gvag § @s d@99
i fafaedy & & 1 & et wEiEw
w1 g feermm =wwar § f& wEAw
qed ok AsH TET gl dF
qeAF § dg Ve Fwewe § AR
afs a0 EFR FT TE OFE F
FAT § A1 95 TW FT HT F qbAT
g safF ow dar @ AsY F T,
AEAX 9RE F g, A grefaw
F g gt @ o g ?

=t gy : Ster & F w7 ‘W@ 2w
F AR § SHFFA uHEEq TEOR
fafrey 3@ @ &

Shri P. Venkatasubbaiah: May I
know whether the administrative set
up which was in existence under the
Portuguese regime has been geared so
as to implement the schemes formula-
ted by Government? If so, to what
extent have they succeeded in reorga-
nising the administrative set up in
that direction?

Shri Hathi: The question of reorga-
nising the administrative set up has
also been taken up in hand. We have
sent from different ministries different
officers to reorganise, e.g. from the
CPWD for roads, then for bridges,
administation, judiciary etec.

Shri Kapur Singh: The latest annual
report of the Ministry of Home Af-
fairs tells us that the Government
have distributed 900 tonnes of ferti-
lizers, 100 tonnes of paddy seeds and
Rs. 36,000 worth of vegetable seeds.
Has this distribution been made free
of cost, at subsidised prices or at
market prices?



10155 Oral Answers
Shri Hathi: I have no information; I
will finq out.

=t SFEER e o TEn fage
guT 7 wgrass ¥ fadq &1 wedrq
™ e § aifm fear oar f5
T & wgrase ¥ faww ¥ o
1 #fuF faFrg g g3 | § St
agm g fFamag @ Wi ok
afc &Y & I TW 9T I FT F47
sl & 7

W WgEd : § oogw &1 @7
TF1 g 5 ag @O A 1 awar
g1

Shri Shivaji Rao S. Deshmukh: May

I know whether Government is aware
of this fact that mere provision of
large amounts of money for intensive
development is not enough, that it
has to be followed up by efficient ad-
ministrative machinery and action,
and that the only way to en-
sure that is to link it with the socially,
politically and economically viable
unit of Maharashtra? What is the
Government’s reaction to it?

Mr. Speaker: That is a different
suggestion.

Car Thefts in New Delhi

+
( Shri S. N. Chaturvedi:
| Shrimati Savitri Nigam:
| Shri P. C. Borooah:
*948.4 Shri Hukam Chand
Kachhavaiya:
Lsm-i Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of car thefts in New
Delhi in December, 1964 and Janu-
ary, 1965; and

(b) the action taken by Govern-
ment to prevent such thefts?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). A statement
is placed on the Table of the House.
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Statement
(a) 2 and 8 respectively,

(b) The following measures have
oeen taken to prevent such thefts:

(i) An Auto-Theft Squad has
been set up in the Crime
Branch of Delhi Police. This
Squad collects necessary in-
telligence and sends monthly
reviews to the District Sup-
erintendents of Police to en-
able them to keep a strict
watch over affected areas.

(ii) Systematic drives to educate
car and taxi owners with re-
gard to safe parking of their
vehicles, especially when
these are parked outside the
parking lots, have been laun-
ched.

(iii) Patrolling by beat constables
has been intensified in areas
where automobile thefts were
reported.

(iv) Surveillance over suspects
and previous convicts invol-
ved in automobile thefts has
been enforced.

(v) The Delhi Police keeps itself
in touch with the Bombay ana
Calcutta Police (where this
crime is also prevalent) to
exchange information,

Shri S. N. Chaturvedi: May I know
how many of these stolen cars have
been recovered?

Shri L. N. Mishra: I am happy to
state that a large number of the cars
were recovered, and only 84 per cent
of the stolen cars have not yet been
recovered.

Shri S. N. Chaturvedi: May I know
if these stolen cars were also involved
in some cirmes committed in the
Capital?

Shri L. N. Mishra: Cars have been
stolen mostly fer three purposes: 34
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per cent of the thefts have been for
stealing away parts of the car; 13
per cent for joy ride; 11 per cent inis-
taken identity; 3 per cent removal for
financiers or hire purchase.

Mr, Speaker: What punishmeni was
given to those who did it for joy ride?

= IFT T FIJI@ : 7E, 1964
T sRadgd N A I F
F §N F aH a7 §FT8 F JIF
F ogrg  Aar s f@d W@
w®OE TE @ #ifE gETI q|@l #
Tg T A IR ATE A | 3@ FoE
T FIT I TAY TEY & OF @ oy
Frar mr afFT 99 ¥ Frasg o 9
FF F1 =907 4T 97 7

e wgew : fuwga w1 @
I TG I@TT T AT AT L.

Y ¥ : TEY AT W@ | g6
T

ot 7> A fawr ¢ frswr Ty
WFaR T § TG F @I R TF
qaqey w@r a1 g ¥ & qamaran fw
T FY FTH! FATF ISATH FT TS § 0
FfF ag wmem a) a) A9 @/,
gafau ga & aIR § § fRe &g A7 =1”AT
gfF fag sz ¥ F wwF &1
Y I9TET AT § S9 aS% F7 dw
sg3fefprm e g€ AR | F
o fyew &1 wonfaRem gor T,
foraY maTg ¥ 39 TR &1 warfERwA
AT AT | W0 Sito gfew ¥ 3@ #Y
g r@ar1 T z9Y 9759 ¥ FFAv
& @I FW@ F q2 JW FA F
g 7g @ @ 5 ag ww arfaq
T & & § | iy 9w F A
F g Aw fFar @ AWK 99 9 S
H13e F feam @ o
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M THYAF qRT : F F A9
& fgars Fr 74T ...

ot Jo Ao firw : WA F wF
wWHAAE | oy o 5 & A
g

=N THATE® TR : G F AT
1 B3 farr AR 99 F9R F1 wm
frar

Mr. Speaker: There ought to be
some limit. The question has been
asked and information given. Why
should this continue indefinitely?

Shri Bade: It is a
question.

very serious

Mr. Speaker: It is a serious question
but when the information has been
given, what else does he want?

Shri Bade: There is a Booklet distri-
buted in Parliament entitled:

Car Thief? Hush, ’Tis A VIP Baby!
Thou shall Not Tell The Truth?

Can we not ask a question when a
20-page booklet has been distributed?

Mr. Speaker: Let it be a hundred
pages. The question has been asked
and the infornration given. Would
this continue after the information has
been given?

Shri Bade: We are not satisfied with
the reply.

&Y gFA 9 FYA™ : 93 Al F
3F ¥ gqfae I =) o faar mv

Mr. Speaker: I am satisfied, He says
no Minister’s son was involved. Only
some relation of a Secretary was men-
tioned. A regular enquiry was made,
an identification parade took place,
finger prints were also taken, ail thé
investigation was gone through, and
the conclusion was that that was
not the man, he was not implicatf:d.
Then, what further does he want now?
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wt gHAAT HTA™ : IT TG Tl

T8 ¥
Shri Bade: I want to know whether
the Joint Secretary went from house

ta house to enquire whether there was

any smashed car or accident there.

Mr, Speaker: And the Minister was
also following him from house to
housa.

Y MFR 9 @ A
I X F WS qoaTe B T
IR Y Famarargag faam &
el FT FgH1 47 forg F FX @ AR
FT FoATH FATT GAT 4T H FAT IT A
ff #15 ¢ qeare 1 qf o 7

st @0 AT0 fAwr : F uF @ TF
& Adr F |5 q FoorTH Al AT
T g1 |

i WFT AR A4T B ¥ HAY
& wsH qU ?

qqq AERG a5 Had & fF A
AT T AR AT ged § A A
el F gD qT AT AT |

=t gFN 9= FEAA :
oA A A, W

Iq q4T

WA AFIA © JgT g< UF qaT 9
g qEFET AE T gE fF o
TERde Teq W 2 @ g A § ofew
fazmrs AR agFE 7% fF 9 ag
g @A ITT g Tl K fas gy
Fg ThaT g {6 A1y FaTe 96 HX TERde
¥ L | 98 T & F agRw AT g
ey A&y w7 B ASFT AR 9T | 9
3 T FE qET T G gEn, HRK
o Fgy § & e feemar s

ol FiPR | AAT : FF T HaAv
%7 93T qr !
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qeqw WEIey : fe qel F1 qew
agY ar | g F aaen fogr 9y fF
qAT FT TTFT AT |

*ft gFA FETGE | qeA AR,
AT EEAT FT A § | F 7T wrgar
g & foa At &Y weramady &y af ),
o7 T sE AT N ag A FE
FI g Faed a, rmFam
Faar fad s

AW WEIRT AT HAEAT-HT
£y g1 AT | F47 a7 W wew # ey
e’

=t gFW I FGAW : AN F47 §,
I GHY [AT AGY A |

T WENRET WS, WS |

gat A=Y (st @wi ) ¢S v
qAY WA TG A I F T ASHT Al
g1

= gFEEI W I § ori
S T ATH G G |

Mr. Speaker: I cannot allow this
to happen that every hon. Member
should speak simultaneously while he
is sitting...... (Interruptions.) ‘Mem-
ber’ includes ministers also. He should
also not interfer. I am addressing
every Member of the House. I do not
know why Mr. Kachhavaiya is not
yet satisfied and he continues ques-
tionining. What more can I do? I
fail to understand. He would never be
satisfiedq but what can I do.

Shri Bade:
further.

Let us probe the matter

Mr. Speaker: Should I be the sub-
inspector and go there?
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it wTT AT A@T : AY AW FT
SETE FEY ATET

eTRT RERT : AT AT FEE |

Shri Shinkre: The hon. Deputy
Minister hag given a list and serialised
the various categories under swhich
the thefts of cars have been sought to
be put by the Ministry. I would like
to know in which category this parti-
cular car theft was put, this case in
which the son of a Joint Secretary
was involved?

Shri L. N. Mishra: About the theft
of that particular car I cannot say
under what category it was put be-
cause it was not found for what pur-
pose it was taken away and left some-
where in an abandoneq condition.

Mr. Speaker: There ought to be
some objective in putting supplemen-

taries. Supposing Mr. Shinkre gets
the category . . .
Shri Shinkre: My supplementary

was aimed at knowing indirectly whe-
ther this particular theft of the car
had beepn mentioned or included in the
list given by them or not.

Mr. Speaker: He has mentioned it.
He ought not to have put that ques-
tion differently.

Shri Shinkre: Sometimes direct
questions are not replied to directly.
= TEHTEER A 0l 1964 W

NFR A gE A 99 F grEn F g
IqAFT Y  aFeq faar ) §F qEen
areaT § 5 ;1 39 § SR wawm ¥
aras o gffag ¥ af g, @ &0
37 & misgw & g vy w7 ar
FLHTT FT i R FTHE g9 SFag
gmEga g & Sy few e &
e |

st o ATo fany Gt ara & v fo
F AT I gE A IF Y AT 4
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5 g5 a=3 Sq & wfmfag 41 3=
AT FET AT | TE AT 09 gE |
AR g 5 ag afimfag adf a0
o 27 T oY ag "@e A 4 i Harew
T gaR Sy awav ¥ far s & 1 ST
FIAE &1 | IA A FFT W4T F aeg
SIS B TEY | I & ¥R A
A1 fa 35 gAY W | T §
TEX FY FIE TG AGY g1 | W
e fEd, gw a@ qv agEn &
Fifor G )

St SETEER ARS 0 AEAY WgIey,
FaT AT g JET 97 ¢ W I g AT
fF a7 F==i & v 3 a1 fEe
THRR FT 7 FGGIT gl &, AT AT €
T e ff & qry | w1 AT & gFay
¥ AT W g 91

st Ao ATo fa : T=91 F mivaw
¥ g F1% oF gEg g gAr g |

Shri Hari Vishnu Kamath: Arising
out of the answer given by the Deputy
Minister a little earlier, is the Minis-
ter aware that in the early hours of
the morning after the nocturnal smash
of the Fiat car in May 1964, the Joint
Secretary—whose son, he said, was
in the identification parade—the Joint
Secretary visited the brother of the
owner of the car which had been
smrashed ang asked him whether he
had lost the car,—the car which had
been parked outside was missing,—
and, if so, whether the Joint Secretary
was interrogated about this matter as
to why he went there in the early
hours of the morning after the car
was smashed?

Shri L. N. Mishra: The Joint Secre-
tary was, of course, interrogated.
What he said was that he went to
the owner of the car. But this was
in reply to the subsequent statement
made by the person who had made
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the allegation about the theft of the
-car. I shall just read out Irom the
report of the Inspector-Genera]l of
Police, Delhi, because a lot of things
are said about this. In his statement,
the IG of Police, Delhi, writes: I may
quote from the report of the I.G. of
Police, Delhi:

“Shri Dharam Yash Dev was
examined at length. In the light
of his statement, we examined Shri
Mohd. Yunus, Smt. Mohd. Yunus,
the servants and orderly of Shri
Mohd. Yunus’s household, Shri J.
N, Naidu, driver of the car which
had picked up Shri Adil Yunus
and reached him to Safdarjung
Hospital, Shri Adil Yunus, his
friends, viz, Sarvashri Vinay
Kapoor, Santji Bachan and Sumant
Chopra, Shri Raj Kamal Pasrich,
his brother Shri Jit Singh Pasrich,
and Shri Inder Singh Chawla,
motor mechanic of Bhagat Singh
Market, who had repaired Shri
Pasrich’s motor cycle. We have
also examineq the records of the
Safdarjung Hospital, Dr, Sen’s
Nursing Home, and of the office
of the Director of Transport, New
Delhi branch, regarding  the
treatment of Shri Adil Yunus,
and his motor cycle driv-
ing licence. Shri Adil’s finger im-
pre sions have been compared
with the chance print found on
the car on the morning of 17th
May, 1964. Shri Adil Yunus has
been placed on an identification
parade before all the probable
witnesses, who could connect him
with the crime. During the en-
quiries, nothing has been learnt
which could in any way connect
Shri Adi! Yunus with either the
theft of Major Y. P. Dev’s car or
the mi-appropriation of petrol at
Moti Baeh Indian  Oil Petrol
Pump. Shri Dharam Yash Dev
was examined a second time, and
he declined to give any further
clues or to cite any more wit-
nesses.”
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Shri Hari Vishnu Kamath: My ques-
ton was whether Shri Yunus was -

terrogated and why he visited the
house,

Mr, Speaker: He has answered it.
Next question.

Pay Scales of School Teachers

+
( Shri Yashpal Singh:
Dr. L. M. Singhvi:
Shri Eswara Reddy:
Shri Bhagwat Jha Azad:
Shri Hukam Chand
Kachhavaiya:
Shri J. B. Singh:
Shrimati Renu
Chakravartty:
Shri D. C, Sharma:
Shri Prakash Vir
]  Shastri:
*949.7 Shri Jagdev Singh
| Siddhanti:
|\ Shri Bibhuti Mishra:
\ Shri K. N. Tiwary:
Shri D. D. Puri:
Shrimati Savitri Nigam:
Shrimati Ramdulari Sinha:
Shri Koya:
| Shri Vishwa Nath Pandey:
}\Shri Rameshwar Tantia:

Shri & M. Banerjee:
Shri Daii:

Will the Minister of Education be
pleased to state:

(a) whether any effort is being
made to improve salaries and living
conditions of primary and sscondary
school teachers throughout the coun-
try; and

(b) if so, the 'main features thereof
and the results achieved so far?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). A statement
is laid on the Table of the House.

Statement

The main efforts that have been
made in this direction are:—

1. Central assistance to States for
improvement of salary scales
both in government and non-
government schools and the
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introduction of Triple Bene-
fit Scheme.

2. Impressing upon the State
Governments the urgency of
doing away with disparity in
the emoluments of teachers
of government and aided
schools.

3. Educational facilities for tea-
chers’ children.

4. Merit scholarships for children
of school teachers.

5. National Foundation for Tea-
chers’ Welfare.

As a result there has been a general
improvement in the salary scales and
living conditions of teachers at all
levels. Efforts have also been made
to remove the disparity between sala-
ries and allowances of government and
non-government school teachers.

=t aaqra fag : o ©2H gAY
daqe q¢ TET AT § 9 AT AV E |
W g% ST 39 %9 g ag aar ¢ f feeei
¥ 2w AT aqa faear @ 7 o o
F @y A fAmar & | TR A
vizlz § g 7 femarar § f5 20 9o
i fargar a3var 741 MR g 7 faan
AFTAT AT, HIT ST @ FT A7 97 I
g 9#T ¥ 7 Tar g, fedfdy #
e sw frarmar )

Shri M. C. Chagla: This is essentially
a State subject as I have told this
House several times and the pay-
scales vary from State to State. If a
que:stion had been asked specifically
for that purpose, I would have laid
a statement showing how the scales
vary. But I have tried to answer the
question was it has been put. The ques-
tion is whether any effort has been
made to improve the salaries. I have
pointed out in the statement that ef-
forts have been ‘made by the TUnion
Government.
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Shri S. M. Banerjee: Sir, I rise on a
point of order. We are fully aware
that the responsibilities in this mratter
lie with the State Governments, name-
ly, the teachers’ salaries, etc. We
table question in this House knowing
fully well the responsibilities of the
States and of the Centre. We put the
questions because we are told that
50 per cent of the expenses are borne
by the Centre. We have tabled several
questions in this House and told the
Education Minister that out of the
Pian allocation, something should be
given for this purpose. It is very un-
fair on the part of the Minister—I say
this without imputing any motive to
the hon. Education Minister, Shri
Chagla—just to point out that this is a
State subject. We are putting this
question knowing fully well that the
State is unable to do anything unless
it is helped by the Centre.

Mr. Speaker: This question has been
put several times and has been an-
swered so many times. It has been
explained. Now, the question was
that there are different scales in the
different States and the question is

put:  frgar gare ¥ faar wan, feaar
Yo o H foFar o1 | T @ F fa¥
THdE ¥ daR & gear g !
There is no point of order.

Shri 8. M. Banerjee: Is it open to the
minister to give the same answer?

Mr, Speaker: All these questicns
have been put and answers given. If
something has happened after the
first question had been answered, I
have to put it. That is the only thing
that can be asked.

ot amarer fag ;o et &
g {AVHC Tg AT F@T g fw
geearz §1 & 8@ "Tga |/ § AT
TG TS &1 AR 1 Y 9T AT 8,
T 3T HEATYH F1 T4H ¥ & fod
FER O FT @ E 7
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WU AEIRT : qg AT WY K
T 98T W4T R |

Shri M. C. Chagla: It does not st-

rictly arise from this. But if my
attention is drawn to this abuse in
Delhi administration, I will certainly

take it up.

st WwEd | g ¢ faawg #
fom Fewl #1 Soorm & 99 ¥ fa% @y
wraw o5ar § fr 3@ & feafy swm @R
gargd grit & ag StAAT =R §
5 Far F=0T g A 39 am o fa=e
fpar & f farerai Y smawosamt
@Y gU 9 ¥ fAu oF gAaw Jam
fratfe fFar se. =i} Fa1 g9 faom &
FET @F G TS FIW 9S(T
g ?

Shri M. C. Chagla: Yes, Sir; we are
seriously considering fixing a national
minimum and I am having constant
discussions with the Planning Com-
mission. I am painfully aware of the

fact that the teachers are not paid
what they should be paid.

=t gFW T FYAW : § qg ST
argar § & w;n weafas @ AR
Ffasit F HEATIHT FT qAEETE . . .

Y WEWEW : FIAST AT T
T AT @T §, TET AT TRAY A
a0 @l ¥ a1 7 £aw Hfwg

=Y gFA 97T FYAW : T T Hg-
M FY @A U ST A S TN Tqq B
qE &Y qi FY §, F AT AvEan §
o 3q & fog 3= g g fafwe
Tat #1 foert #7 wgEar F fag
T AeE A TS § 7P

Shri M, C. Chagla: 1 have answered
it often. We have promised to give
50 per cent of the expenditure incur-
red by the States in improving the lot
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of teachers. Unfortunately that 50 per
cent has to be confined within the
State plan. The demand to lay is,
giva us something outside the State
plan. I am trying to see whether it
is possible to do that in the case of
certain backward States.

Shrimati Renu Chakravartty: For
sometime now there has been a pro-
‘mise made to the teachers and to the
country as a whole that the entire
question of Centre’s help to States for
bringing about uniform national scales
of pay for both primary and secondary
teachers is under consideration of the
government. They have been discus-
sing how they will do this. May I
know exactly at what stage this dis-
cussion is and what shape it is taking,
before the fourth plan comes into
being?

Shri M. C. Chagla: I will point out
the difficulties to the hon. lady mem-
ber. Firstly, is it possible for the
Centre to take over the responsibility
for the payment of the teachers? It
will be almost impossible, because it
would involve crores of rupees, Edu-
cation is a State subject and the pri-
mary responsibility is of the State.
Secondly, should we fix a national
minimum? If we do so, whose is the
responsibility to raise the salaries to
that national minimum? Thirdly
should we have the question of ordi-
nary payment to teachers within the
plan or keep it outside the plan and
tell the States, just as you pay civil
servants, pay your teachers; give them
DA and treat it as the ordinary ex-
penditure of administration! These
are very difficult questions. We are
discussing the various aspects and I
assure the House that I am doing my
best to see that teachers get a fair
deal.

Shrimati Renu Chakravartty: My
question was specific. He gave a
long answer, but did not catch my
point. He told us in answer to an-
other question a few days ago that he
was having discussions with the
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finance ministry in the presence of
the Prime Minister, on how the Cen-
tre could meet, if pot fully, at least
partly the demands made by States.
At what stage is this discussion and
what shape is it taking?

Shri M. C. Chagla: That was res-
tricted to UP. We did suggest to the
UP Education Minister that we would
be in a position to give certain help.
It was pointed out to us that that
must await the calling off of the
strike by UP teachers. As soon as they
called off the strike, I wrote to the
UP Education Minister that now the
ball was in his court and he must
announce whatever concessions he
wants to make to the teachers. Un-
fortunrately, that has not yet been
done.

Shri D. C. Sharma: Sir, if strikes
only can produce results, two M.L.C’s
are having a hunger strike about the
teachers’ case in Chandigarh at this
time. I think both of them belong
to the ruling party. May I know if
there is any other way also of
bringing to the notice of the minis-

ters here and elsewhere the poor
condition of the teachers? May 1
also know if the State Education

Ministers who are going to meet at
Srinagar in the month of June will
consider this problem and the Central
Government will give them a work-
ing paper on which they can take
firm decisions all along the line, from
the primary school to secondary
school teachers and from college pro-
fessors to university professors?

Shri M. C. Chagla: With regard
to the first part of the question,
whether there is any other method
besides strike, my answer is yes, and
the methods is the democratic
method. With regard to the second
part of the question, I will certainly
take up this question at the Educa-
tion Ministers’ Conference which is
meeting on the 5th June.

ot TETEER e g &l
A @Y ¥ a1 T fF IO wRw F
forerst ¥ Y g7 A= Yo e fire o,
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ag F1g forer qeft & wreamE 29 o<
fi fwaT a1 | T ISR R &
forar &Y 1 qwea fwer € fEoEw
srafaF 3R areafas et F qeqEH
FTATA a3+ feafq § 7€ & e
W ¥ g T ' w1 sfafaq
WX AR T 977 | & ag <A
argar § f5 a=iw foe wet 3 59
AER 97 39 F1 wEEd fear 4,
AT HAT FET I FT AAT FX IR 8,
R FIT AT ATETEA FT 4T § @S
g F frwm @t ow & fow 3e
SaeT 41 fow ¥ fF T "eeA
i #7 a fowst #1 o faw
¥ ?

Shri M. C. Chagla: Sir, the Finance
Minister and myself met the Edu-
cation Minister there. We discussed
the questions and we made certain
suggestions to what extent anq in
what measure the Cenfre can help
the Uttar Pradesh Government to
mprove the lot of the teachers. The
Education Minister is in possession of
those facts. It is now for ‘him to
decide in what way and in whnat
shape the help which the Centre is
prepared to give should be distribut-
ed or allocated to the teachers. Their
problem is a very big one. There
are primary teachers and there are
secondary teachers. The question is
whether they should raise the salary
or the dearness allowance. But that
is essentially their matter. I cannot
interfere in that. I have informed
him, and so has the Finance Minister,
to what extent we are prepared to
help the Uttar Pradesh Government.

+ft sew fog et @ gl &
@ gg7 1 feafq # gad F fog
NaafreT RE@MM IT AW a@
&1 Y exTer @t 9 @ & e fawi A
T ¥ A oW o a1 39 F fawe
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@ W g aifs aif aifer saym
FTRGIF G g ?

i Ay @€ Fw @ oA,
g 91 99 § q7 feFra § |

Shri M. C. Chagla: Yes, Sir; the
staff quarters is an important ques-
tion, especially in the case of women
teachers because we find that women
are not prepared to go to villages un-
less they have living quarters.

=t Fo ATo faardt : fagr &
fras § w3 a1k fom 4,
A fagr @R 1T & ©A9T 7 gEaar
UTIT | FAT 7 FT FATHET Y T
g7 i At g e, =143
AT §? ofx &, O a1 T @R
TG F GFR FH[F A T A WY
&7

Shri M. C. Chagla: Well, Sir, there
was a proposal by the Bihar Govern-
ment with regard {oc certain assis-
tance and that is being processed. It
is a very small amount, and, as far
as possible, I think that concession
will be made to them. I have noth-
ing further for the Bihar Govern-
ment.

Shrimati Ramdulari Sinha: Keep-
ing in view the fact that there is a
great disparity in the salaries of
teachers from State to State, do the
Government propose to lay down a
concrete proposal to have uniform
salary scales for the whole country
and do they think it desirable to
stop private tution by the teachers?

Shri M. C. Chagla: As an ideal, 1
agree that there should be common
salary and we should lay it down.
But the question is of finding resour-
ces. If we had the money and the
Centre could finance the increase in
salaries of teachers, certainly, we
would have done it. But I repeat,
the ultimate responsibility must be
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upon the States and there is no point
in our saying that they should pay
the teachers Rs. 150 if we are not in
a position to implement that scheme.
=t faama qiwey : HeT wERT X
ST deT |WT 9T ¥ W@ET § 99 W
sfeag § & qwd wiT drawmd
AT & FEAOH! F I FY HEAEAT
FIG T FT ¥9A fFar v § afeT
BTV & FTROT Sl G|t gar § fF
g HAAT gL A N 6% @ g !
I wew ¥ wRfivw fGaey om &
f& garfem 5@ A fSevd F30T
&R & UL & ag7 ST WA &
srftvw famadt & wansi #7
ey I 4 & squfal
¥ w9 g Q1 H ag ST weAr g
farear qaTem Far I AT AT &
foo o f& afvs fFa=gi & o
fagw & ST q A 3w a5 7
qeqE WERT : 2 E AT AT Hq
aF  FE T ] |

Shri M. C. Chagla: I do not quite
understanq the hon. Member. With
great respect, I do not see how the
responsibility for running the pri-
mary schools of UP is upon the Cen-
tral Government. The responsibility
is that of the State Government. But
I have asked the Governments of the
States over and over again that the
disparity between the salaries of
private school and Government
school teachers should be removed
and the scales of pay should be the
same.

Mr. Speaker: The same question is
repeated again and again.

Shri S. M. Banerjee: In view of
the fact that there is growing dis-
countent among the teachers through-
out the country, in all the States and
the Education Ministers, whether it
is UP or any other State, are unable
to do anything unless they are able

to get help from the Centre, may 1
know whether the Government of
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India is prepared to appoint a wage
commission or pay commission to go
into the various aspects of the work-
ing conditions and salaries of teachers
and to find out ways and means of
improving their position?

Shri Ranga: Can the Union Go-
vernment appoint such a commission
over the head of the State Govern-
ments?

Mr. Speaker: But what can I do
when such questions are asked? I
have to give all hon. Members equal
treatment. I have been saying again
and again that some purpose ought
to be served by asking a question.
Now the same questions are asked
which have already been answered
many a time, more than once.

Shri M. C. Chagla: Sir, with great
respect, you are right. I have answered
this question several times. I will
answer it again. With regard to the
appointment of pay commission or
wage committee the States of Madhya
Pradesh, Maharashtra, Mysore, Puniab
Rajasthan, Uttar Pradesh and West
Bengal have raised no objection. How-
ever, Andhra Pradesh, Assam, Bihar,
Gujarat Kerala and Madras have not
agreed to the proposal. That is one
thing. Secondly, if we appoint a pay
commission, we must be in a position
to implement the decisions of that
commission. When we appoint a pay
commission for Central Government
employees, we are in a position to im-
plement its recommendations. Sup-
posing the pay commission says that
every teacher in India should be paid
Rs. 200 a month, we must be in a
position to say that we have the finan.
cial resources. But we have not. That
is my difficulty.

Shri S. M. Banerjee:
not answered my point.

Sir, he has

Mr. Speaker: He has said that there
is no point in appointing a pay ccm-
misison.
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Shri S. M. Banerjee: Kindly hear
me. Whenever the teachers approach
the State Governments, whether it is
West Bengal, Uttar Pradesh or Bihar,
they tell the teachers “we have 2all
sympathy for you but we are unable
to do anything because the Centre
will not give more than 50 per cent or
give anything outside the Plan alloca-
tion”. So, I want to know whether the
Centre can instruct them to appoint a
committee. Otherwise, let some com-
mission be appointed to have a survey
of the conditions of the teachers.

=t TR Ag aTRY : UF AT
& forear Wl I & STU AL A W
& srafas =T arenfas =3 1 97
aren o % 3 F¥ 3w gfz e afe
Aty § Y A i w21 fF A faww
ST GRS FT § a1 F JeAAr Jgan
g f& @ 3 forear W g e F
f& qum wsdy & foear wfadl 1 oF
AT FT F HA F FA CF AAGA
aifesfy seamewl & da9 F avaw ¥
fagifca 37 1 TaeT S arfs Tsa
T H 3§ Ak F g A @7
Shri M. C. Chagla: I have answer-
ed the question. I have already called
the Education Ministers ‘Conference
in the first week of June and one of
the items in the agenda will be how

to improve the salary scales of tea-
chers.

Mr. Speaker: Next Question.

it g fagrQy g« & A T
& fau frad & 917 321 AfF WX FIT
weAsT AR FF A9 Agf ag7

weqet WEEY . WA AGT WA
qTEr q¢ agd AIX UsT AfET & ST
am w5 W 99 ¥ A 3@ 9 8
IY AT THT TI0 AGHT ATAAT TR
FT ATH I A F@ G AT
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National Text-books Committee

+
( Shri D. N. Tiwary:
| Shri P. R. Chakraverti:
+g50,  Shri Onkar Lal Bareua:
7 Shri Hukam Chand
| Kachhavaiya:
| Shri R. S. Pandey:

Will the Minister of Education be
pleased to state:

(a) whether there is a proposal to
set up a National Text-books Com-
mittee or Board to produce standard

-and quality text-books at cheaper
cost;

(b) if so, the broad outlines thereof;
and

(c) the financial implications in the
matter?

The Minister of Education (Shri
M, C. Chagla): (a) and (b). Under
the aegis of the National Council of
Educational Research and Training, a
Central Committee has been set up to
prepare model text books for all
stages  of school education. Test-
books of Hindi and Biology have
already been prepared and published;
in the rest of the subjects; text-books
are expected to be ready in the course
of 1965-66.

For College classes, an Expert
Committee has been set up by the
University Grants Commission to for-
mulate a scheme for text-books, mono-
graphs, and other reading materials.

(c) The estimated expenditure on
the preparation of school text-books
is about Rs. 8,36,000.

= glo ATo faamy : fafasr gt
¥ &1 & g7 FAEIT & IT § 39 T
ggEmmgmaftgm @1 fFm =
aFgm g’
Shri M. C. Chagla: Every State has
got its own Text-book Committee. The

idea is that we should have uniform
text-books and the text-books of the
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highest standard. For that purpose,
we have set up this Committee. We
are getting text-books written by the
best experts available. Then, these
text-books will be sent to each State
and each State will be asked to trans-
late them in their regional languages
with such adaptations as the States
think proper. I think this is the best
way of bringing about uniformity in
education.

Shri D. N. Tiwary: My question was
whether any person has been taken by
the Central Text-books Committee
from the State Committees and whe-
ther they were associated with this or
not?

Shri M. C, Chagla: We have had
the representation of the States in the
Committee.

Shri P. R. Chakraverti: May I know
whether the Government has devised
a particular norm in terms of which
the standard and quality will be de-

termined and, if so, what 1is that
norm?

Shri M. C. Chagla: The standard or
norm is this. Take, for instance,

Biology. We have published the text-
book. We get the best Biologists in
India. They either write the book or
they edit the book. Well there can-
not be any other norm or standard
than getting the best men nvailable
in India to write on the subject on
which they are experts.

= W T q@T . F Jraar
g fr 5w afafy & fear azenr €
T F47 ST FIETA § § A TF, 0F
gTEq FFHT I FAE A TET IO AT
ST GHTIA A F 18 UF T AT T
w1 famg R & 7
Shri M. C. Chagla: I have got the
names of the members of the Com-

mittee. If my friends want them, I
will give their names.

Mr. Speaker: Has anybody been
included from the States or is there
any proposal to States to put up their
own nominees?
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Shri M. C. Chagla: There is nobody
from the State as such. But, as far as
possible, we try and get persons from
different parts of India if I can put it
that way. We had not asked States to
nominate persons.

*ft WFR A9 @A T qIE
feaq €7 Uo7 gRI ¥ frad weew
g2

Mr. Speaker: How many are they
in number?

Shri M. C. Chagla: In the Central
‘Committee, there are 12 members.
There are different panels. We have
‘a panel of Hindi text-books, we have
a panel of History text-books and then
we have a panel of Geography text-
books. For each subject, we have a
separate panel. This is the main Com-
tmittee with 12 members.

=t g 7T wFE 3§ e foe
A F TEAE ST WA P oFr qg
afafa faenfaat &1 saramw 3 qur
HTET T &7 HEd 9 39 {7 737
FIE T TAW gEET e o 99
¥ o7 sra?

Shri M. C. Chagla: As I have said,
we are publishing books in Hindi and
also in English, The idea of publish-
ing them in English is to be able to
send them to the different States
which would translate them into the
regional languages.

TEqY HEIT : HHAT qIET T
AT AR & fo FaT et a1 sy A
EFee-ga N0 am AR

Shri M. C. Chagla: No, Sir.

=it T wg™ e § qg ST
agan g & Far Uedig aga-gew ainla
*1 g 7w fear s f ag weT AR
fawg 1 sq ¥ <@y gu Ao qgAHw
AT HR, 1 AW § WTAATCHSD TFHT €T
foa T & @gras® g1
368 (Ai) LSD—2.
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Shri M. C. Chagla: Certainly 1 a$-
tach the greatest importance to the
preparation of proper history booxs
in our country, and we have a panel
which is preparing a history text
book of India which I hope will em-
phasise the unity of our country.

=it glo o foardt : & ag s
e § 5 Zxmgw Fad & g @
feaa vy, F faenfaat = few
9T & SAA—FAT 3 AT ATT6E A AT
F AT I AT S AHT I FX & AEA

Shri M. C. Chagla: The idea is fo
supply them as cheaply as possible.
I have got some figures here with
me....

Mr, Speaker: He wants to know
whether it would be on a no-profit-
no-loss basis.

Shri M. C. Chagla: The idea is to
subsidise them even if they cosk
more.

Koyali Refilnery

+
f Shri P. R. Chakraverti:
7 Shri D. J. Naik:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Indian Engineers have undertaken
complete designing of the added unit
proposed to be set up by way of ex-
pansion of the Koyali Refinery,
Gujarat; and

(b) if so, the broad features of the
scheme?

The Minister of Petroleum and
Chemicals (Shri Humayun Xabir}k
(a) and (b). Yes, Sir. Indian engi-
neers at the Central Design Organisa-
tion set up at the Gujarat Reﬁngﬂ
have undertaken complete designing
work of the expansion of Gujarat
Refinery project from 2 million to 3
million tonne capacity, with the help-
of a few Soviet specialists.

*951.
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Shri P. R. Chakraverti: May I know
whether Government have any pro-
posal to import crude oil to be used
in this refinery?

8Shri Humayun Kabir: That does
nmot arise strictly out of the main
question, but Government have neo
such proposal.

Shri P. R. Chakraverti: May we
have an indication about the terms of
the agreement which has been entered
into with the foreign country?

Shri Humayun “Rabir:
understand the question.

Shri D. C. Sharma: May 1 know
how it is that in spite of our experi-
ence of these refineries during the
last so many years we are still spend-
ing such a large amount of money on
getting foreign experts and thereby
wasting our foreign exchange re-
sources? May I know when this
country will become self-sufficienf so
far as the technical aspect of these
refineries is concerned?

I do not

Shri Humayun Kabir: I have just
now stated that go far as the expan-
sion from 2 million to 3 million tonnes
capacity of the Baroda refinery is con-
cerned, Indian engineers are design-
ing it. I do not, therefore, under-
stand why my hon. friend thinks that
foreign experts alone are there.

Shri Narendra Singh Mahida: The
General Manager of the Koyali Re-
finery is in Moscow at present. Will
he consult the USSR engineers in
regard to the Indian design for ex-
pansion of Refinery, and see that the
design is fool-proof?

8Shri Humayun Kabir: I have com-
plete faith in our own engineers and
they are designing it. But we are also
taking the help of some specialists.
There are 8 Soviet specialists who are
assisting 40 Indian engineers and 80
draughtsmen and estimators etc.

Shri Warior: May I know whether
In view of the experience gained now
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by the Indian engineers in designing,
Government are proposing to have a
completely Indianised designing cen-
tre for oil refineries in India?

Shri Humayun Kabir: I do not
think that we have yet reached the
stage when we could have complete
designing from beginning to end. In
expansion it is comparatively easier
because some of the basic elements
are already there. But we have set
up a firm called the Indian Engineers
Ltd., which will help us greatly in
designing and providing engineering
assistance for refineries in the future.

Shrimati Lakshmikanthamma: Is it
a fact that the smell of oil in Gujarat
is attracting Pakistan more and more
towards that area?

Shri Humayun Kabir: I could not

hear the question.
Mr. Speaker: Nor could I.

Shri P. R. Chakraverti: May we
know the terms of agreement entered
into with the country with whom Gov-
ernment has contracted for this pur-
pose?

Shri Humayun Kabir: The Koyali
refinery near Baroda is being built
with Soviet collaboration, and agree-
ments have already been entereq into,
and the first million tonnes will be
in production in a few months.

All India Secondary Teachers’
Federation

*952. Shri P. C. Borooah: Will the
Minister of Education be pleased to
state:

(a) whether a deputation of Al
India Secondary Teachers’ Federation
had waited on the Prime Minister in
March, 1965 to present a memoran-
dum of their demands;

(b) if so, what were their precise
demands; and

(c) Government's reaction thereto?
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The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) The demands referred mainly to
increase in emoluments, improvement
in the service conditions, appointment
of a Pay Commission and retention of
Teachers’ Constituencies.

(c¢) Government is already seized of
the various problems
suitable action.

Shri P. C. Borooah: What steps are
being taken to ensure not only g liv-
ing wage to the teachers but also a
uniformity in the educational stan-
dard?

Shri M. C. Chagla: I am afraid it
is the same question in a different
form, and my answer can only be the
same,

Shri P. C. Borooah: Have Govern-
ment considered the necessity of see-
ing to it that at least by the end of
the Third Five Year Plan the legiti-
mate demands of the teachers are
met?

Shri M. C. Chagla: T hope they will
be met long before thatf. That is my
sincere hope,

Shri Hem Barua: Has the attention
of Government been drawn to a de-
mand made recently by the U.P.
Secondary School Teachers that the
Central Government should appoint a
Secondary Schoo] Grants Commission
on the lines of the University Grants
Commission? If so, what is Govern-
ment’s response thereto?

Shri M. C. Chagla: We had the pro-
posal legally examined. The opinion
of the Law Ministry was that under
the Constitution it is not possible for
us to do so as secondary education is
a state subject. But apart from a
Commission, I am attaching the grea-
test importance to secondary educa-
tion and am trying to do whatever
can be done for the improvement of
that education.
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ot WS BT FETTH F AT
9 T S ATCAR T § qOT 7 W
TE-IUT FT 19 F3d § | & qg ST
area § 6 SR mearawi 71 i ArRar-
fear g, S T g 7 T &
AT GG [T FH A @ §, }ifF
IFIA T 4g9 § A Fg7 A7 5 W
I IR F HEATTE HIAT gTATH AT
F &, & & st g7 qrwew F sgaedv
FEAT | & qo0 §9 F qg AT ATAT
g f5 ag a0 a9e § g™ IR W /A
FH AT R EN
Shri M. C. Chagla: We are certainly
going to increase the assistance that
we can give to the States for improv-
ing the emoluments in the next bua-
get. With regard to what special pay-
ments we are going to make, I have
already pointed out that we had a
discussion with the Education Mims-
ter of U.P. and we have made certain
suggestions. It is now for them 1o
amnmounce such concessions as he thinks
proper to the teachers in his State.
We cannot force him to do x, y or x
It is only advisory.

&Y 5 Qe : weasr warey,
B ST AEF AT §

Shri A. P. Sharma: How long will
it take for Government to come to a
final conclusion about abolition of
teachers” constituencies?

Shri M. C. Chagla: The question is
under the active consideration of Gov-
ernment.

Contributory Provident Fund for
School Teachers

+
953 f Shri P. C. Borooah:
* \ Shrimati Maimoona Sultan:
Will the Minister of Education be
pleased to state:

(a) whether a scheme of contribu-
tory Provident Fund for the benefit of
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teachers appointed under the Central
8chools Scheme has been under Gov-
ernment’s consideration; and

(b) if so, the broad outline of the
scheme and the decision taken there-
on?

The Deputy Minister in the Minis-
try or Education (Shrimati Soundaram
Ramachandran): (a) Yes, Sir.

(b) The teacher will contribute not
less than 8-1|3 per cent of Salary and
the Centra] Schools Organization will
contribute 8-1|3 per cent of salary.

Shri P. C. Borooah: How long has
this scheme been under consideration,
and by what time is a decision in the
matter likely to be taken?

Shrimati Soundaram Ramachand-
ran: It is under consideration in
consultation with the Law Ministry.
The finalised scheme will be imple-
mented from 1st April.

Shri P. C, Borooah: What pecuniary
benefits at present accrue to teachers
at the time of retirement, and how
will these compare with the benefits
according to secondary teachers under
other government schemes?

Shrimati Soundaram Ramachand-
ran: This Centra] Schools Scheme
itself started only in 1963-64. The
broad pattern of the plan will be
something like that which is applied
to Central Government servants. As

toid ven, the draft rules under the
prapoied contnbutory provident fund
are to be finalised in consultation with
the Ministry of Law. But it will
come into force from 1st April even
¥ the finalisation is a little later.

Mr. Speaker: Shri Sharma:

Shri D. C. Sharma: Is jt not a
Shri A. P. Sharma rose—(Laughter)

Mr. Speaker:
over.

Question Hour is
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(@) afc g, @ ¥ TIEEH
¥ 7 it gs § g @ @
waT g ?

faen s (%1 7o ®o =AWTEN):
(%) =T (@). ST oL § ga
AME S @y & AW I g 9%
N 92 9% W@ & ST |

Indo-Soviet Cultural Exchange
Programme

( Shrimati Renuka Barkataki:
Shri Rameshwar Tantia:
| Shri Raghunath Singh:
957 j Shri Yashpal Singh:
"\ Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
| Shri Indrajit Gupta:
_ Shri R. S. Pandey:

Will the Minister of Education be
pleased to state:

(a) vheiter it is a fact that India
has reca:ztl finnlised the Indo-Soviet
Cultura] Exchange programme for
1965-66; and

(b) if so, the main features thereof?

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.
(b) The main features of 1965-66
Programme of Cultural Exchanges

betwezn India and U.S.S.R. comprois-
ing 80 items are—

that it provides for an all-round col-
laboration and  co-operation
between India and U.S.S.R. in
the fields of Science (Natural,
Fundamenta] and Medical), Art,
Culture, Education, Language
and Literature, Films and
Broadcasting, Sports and Public
Health, by way of—

(i) exchange of studentsiteachers|
scholars for post-graduate
study, training and higher
specialisation in each other’s
country;

(ii) exchange visits of artists,
scholars, educationists, journa.
lists, editors, musicians and
film workers etc., for study-
cum-observation tours, mutual
discussions and delivering
lectures;

(iii) exchange of cuitural troupes,
exhibitions and gports teams}

(iv) reciprecal organisation of
film festivals in each other’s
country;

(v) exchange of teachers for
teaching of Languages and
visits of Soviet teachers for
teaching in Technical and
Scientific fields; and

(vi) institutional co-operation bet-
ween institutions of hizher
learning and specialised bod-
ies by way of exchange of in-
formation, publications, mat-
terial, ete.

‘YW w1 owEm

rhﬁ Qoiragmrr:
s AP AT
*gs8 {sﬁ w’hr Twf :

C ) ot Fo Ho g :
|’a‘ﬁ Ho To FEwr ¢
| *f %o do awmT:

FIT MFHE HAT Ag T AT HAT
w7 5

(%) =7 ety A7 4TS g {7y
Ty TSTHIET & GIIT ALGT JrEATSAl
&7 qeatw F19 & A3 F717 qlawea
# A su-afatq a7 §

(=) afz zi, &1 71 gq afufa 3=
ag & W T o & f5 ey
sfufra 3 gataat ax 9@ fFEre 5%
LIRS
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(7) FmoEEy F A wfaqe §
&1% fauig frar st

TE-wTd HAY (s 7) (7)) A
(). Torwar § e ¥ fafaw gt
£, 7% Tararar wfufaaw oY garfaa
FCT FT T W AT §, T F

F forr wfasssr oy oF afafy a@s of
2
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FY AT ¥ 12X AFHH FA5FT oqroT FW
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Spurious Text-Books

*959. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether instances of publica-
tions of spurious text-books have come
to the notice of Government; and

(b) if so, the action proposed to be
taken in the matter?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). An en-
quiry from the State Governments
shows that there have been complaints
about the evil of pirated editions of
school text-books. In all such cases,
the State Governments, who have the
final authority to prescribe text-books.
have reported that suitable action has
been taken to check and minimise
the evil.

Freonfadt ®Y e qyaTe

*9 407 oY WETC AT WAt : FT
et A g3 A R FN FA
f&

(%) 71 a5 77 & 5 awwI
gaf wifeeqra & zmy wombaay Ay o
AT FT T §
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w7
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(w7 greit ) (%) ST, g

(@) 77 %% A% ¥ qeq waraT-
farafy & sama F771 F 1 F A Fwearst
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w1 fearaedt €Y, qard € | Tw d57
W FTHAET MO TBfE AT g, Wi
Iq &1 Fifgr Fxa1 FAfem #r y_T @
3F 7L AR |
Pay-Scales of University Teachers

*963. Shrimati Maimoona Sultan:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
University Grants Commission has of
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late been considering the question of
revision of pay-scales of teachers and
professors in Universities;

(b) if so, the decision taken by the
Commission in this regard; and

(c) the proportion of expenditure
on account of increase in pay-scales to
be contributed by the Centre?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) The Commission has recom-
mended that the following revised
scales be introduced for teachers in
Universities with effect from the
beginning of the Fourth Plan:—

Professor: Rs. 1100-50-1300-60-1600.

Reader: Rs. 700-50-1250.

Lecturer: Rs. 440-40-800-50-950.

(¢) The recommendations of the
Commission and the related questions
such as the contribution by the Cen-
tre are under the consideration of the
Government.

Desertion from Mana Camp

N f Shrimati Renuka Barkataki:

964. 1 Shrimat; Johraben Chavda:

Will the Minister of Rehabilitatiom
be pleased to state:

(a) whether it is a fact that nearly
1000 refugees deserted the Mana
Transit Camp during the first week of
April; and

(b) if so. the reasons for this large
scale and continued exodus from the
Mana camp?

The Minister of Rehabilitation (Shri
Tyagi): (a) Yes, Sir.

(b) The reasons for leaving the
camps are stated to be:—

(i) disappointment on learning that

their expectations in regard to
getting land may not be fulfilled.

(ii) the stoppage of doles in certain
cases for refusal to move I
resettlement camps,
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(iil) doles not considered by them as
adequate for their maintenance,

(iv) fear of appoaching summer, and

(v) promises of better resettlement
facilities in West Bengal made
by instigators.

Punjab Border Police

*965. Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it js a fact that Centre
has decided to meet the expenses of
East Punjab border police; and

(b) if so, the extent thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The Government of
India have decided to meet in full
the expenditure on border police
forces employed on ils internaiional
borders, including Punjab, as from the
fourth Finance Commission period.

As regards the third Finance Com-
mission period, the extent to which
Government of India will reimburse
expenditure to the Government of
Punjab is under consideration.

wRiwg waw fged § s s

[‘%ﬁmm‘kmﬁt:
Nt fFm qeAm
4»& RS ¢
Y Qo Fo TXWH ¢
= Sfea :
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F4 f&

(%) Fa1 =7 & Hama § Q&
W fraer € & 26 s, 1965
¥ g7 Fa9 fe=y 7 @ Fwhw
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(7) 7 gEEr FAET Al
g A1, Faw flr F feomor qar

*966.
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Reviewing Committee on Archaeology

J Shrimati Renuka Barkataki:

L
967. } Shri Sidheshwar Prasaii:

Will the Minister of Education be-
pleased to state:

(a) whether the Reviewing Com-
mittee on Archaeology headed by Sir
Mortimer Wheeler has submitted its
report;

(b) if so, its main recommendations;
and )

(c) the action taken thereon by
Government?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(Shri:

(b) A copy of the report is avail-
able in the Parliament Library.

(c) The report is, at present, under
consideration of Government.

Adult Education Centres in Orissa

2434. Shri Rama Chandra Mallicks
Will the Minister of Education be
pleased to state:

(a) the total amount allotted during
1964-65 for Adult Education Centres
in Orissa; :
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(b) whether any amount of grant
has been givep or is proposed to be
given to the Government of Orissa
for the same purpose during 1965-66;
and

(c) it so, the details thereof?

The Deputy Minister in the Minis-
try of Education (Shrimati Sundaram
Ramachandaran): (a) to (c). Cen-
tral assistance on State Plan schemes
is released on the basis of actual ex-
penditure on g particular head of
development e.g. General Education
and not for each Scheme separately.
It is, therefore, not possible to indi-
cate the amount of Central assistance
separately for the Scheme of Adult
Education Centres to Orissa Govern-
ment.

Archaeological Excavation in Orissa

2435. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether any financial assistance
was given to the Government of
Orissa for archaeological excavation
works in Orissa during 1963-64 and
1964-65;

(b) if so, the amounts thereof; and

(c) the amount proposed to be given
to the State for same purpose during
1965-66?

The Minister of Cultura] Affairs in
the Ministry of FEducalion (Shri
Hajarnavis): (a) No, Sir.

(b) Does not arise.

(c) It is pre-mature to say anything
in this regard at this stage.

Monument at Baijnath, Punjab

2436. Shri Hem Raj: Will the Minis-
ter of Education be pleased to state:

(a) whether any report was receiveq
from the sub-divisional officer, Pa:am-
pur, Punjab for the renovation of the
protected Monument at Baijnath;

(b) if so, the action taken thereon;
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(c¢) whether Government have any
scheme of their own to improve the
monument and its surroundings; and

(d) if so, the main features thereof
and when it will be undertaken?

The Minister of Cultural Affairs In»
the Ministry of Education (Shrt
Hajarnavis): (a) No, Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) (i) Repairs to the monument:
These are already in progress and are
estimated to cost Rs. 6,742.

(ii) Improvement of the surround-
ings of the monument: This involves
acquisition of the modern structures
immediately around the monument on
the south and south-east, and, in due
course, conversion of the open area
into alawn to provide a proper setting
to the monument. Action for acqur-
ing the structures will be taken up
shortly.

(iii) Proper preservation of the
monument: There is danger to the
monument from the erosion of the
high bank of the hill stream flowing
nearby. A schome for preventing the
erosion is under consideration.

IO WIN § agwEeg S
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Research of Hormones

2440. Shri Yashpal Singh: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1179 on the 9th Decem-
ber, 1964 and state as to when the re-
sult of the research into a rich source
of Hormones conducted by the Botani-
cal Survey of India will be known to
Government?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): It is estimated by the
Director, Botanical Survey of India
that it may take about five years to
complete the research and make avail-
able the results to industry for utili-
sation for commercial purposes.

Delhi Teachers

2441, Shri Yashpal Singh: Will the
Mini-ter of Education be pleased to
state:

(a) the number of teachers in Delhi
whose services were terminated by the
Delhi Administratiop during the last
three years;

(b) the reasons therefor;

(¢) the number of teachers who
have been demoted; and
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(d) the details thereof?

The Minister of Education (Shri M.
€. Chagla): (a) and (b). Services of
29 temporary teachers were terminat-
<d for one of the following reasons:

(i) Failure to resume duty on the
expiry of the extraordinary
leave granted to them by the
Administration;

(ii) for being declared medically
unfit by the Civil Surgeon;
and

(iii) for concealment of facts
about previous service,

(c) and (d). Of the 20 teachers de-
moted, one was a trained graduate
teacher and 19 were post graduate
‘teachers.

WY T ST W Jeas
qw;.f'f‘ HIFTT AT AT ¢
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Teachers of Kerala

( Shri Subodh Hansda:
. | Shri S. C. Samanta:
2443 { Shri D. N, Tiwary:
| Shri Daljit Singh:
| Shrimati Ramdulari Sinha:
Will the Minister of Education be
pleased to state:

(a) whether this is a fact that the
college teachers of Kerala went on a
strike in January, 1965 to press themw
demands for parity in pay scales an.i
service conditions with those teachers
serving in Government institutions;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) Does not arise,
Trombay Fertiliser Plamt

2444, Shri Yashpal Singh: Will the
Minister of Petroleum and Chemicals

be pleased to state:

(a) whether it is a fact that Trombay
Fertiliser Plant has practically halved
its sanctioned personne] by adopting
modern techniques;

(b) if so, the details of the scheice
and its effect on the industry; and

(c) whether it is proposed to apply
the same method in other units of
fertiliser industry?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). No; but tie
Fertilizer Corporation has fixed, on an
experimental basis, the strength ot the
Trombay unit at about 1800, during
the operational phase. This is con-
siderably less than the figure usuaily
fixed by the Corporation for other
units under comparable conditions.
The reduction has been mainly due to
the omission of the category known as
helpers,
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(c) This is under consideration.

Migration Figures
Shri S. C. Samanta:
2445, { Shri M. L. Dwivedi:
[ Shri Subedh Hansda:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the figures given about
the influx of Indian Muslims and re-
turn of migrants in the Pakistan
Press Release No. 4 on the 11th Janu-
ary, 1965, are true; and

(b) if not, what are the correct
figures according to the review of
the Ministry?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The allegation inade in the
Press Release from Pakistan High
Commission regarding influx of Indian
Muslims into Pakistan has no basis.
No Indian Muslim has been sent out
of India. The total number of iile-
gal Pakistani infiltrants evicted from
Assam, Tripura and West 3engal dur-
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ing the years 1961—64 was, however,
1,43,230. During the months of Nov-
ember-December, 1964, the number
of such infiltrants evicted was 1892,

According to the information avail-
able, the number of migrants, who re-
turned to Pakistan till Septeniber,
1964, was only 6,700,

Oriya Literature and Culture

Shri Ramachandra Ulaka:
2446.{ Shri Dhuleshwar Meena:
{ Shri Rama Chandra

Mallick:

Will the Minister of Education be
pleased to state:

(a) whether any grants were given
to Orissa for uplift ana preservation
of Oriya literature and cuiture curing
1964-65; and

(b) if so, the details thercct?

The Minister of Cultural Afizirs in
the Ministry of Education (Shri
Hajarmavis): (a) and (b). ‘The fol-
lowing grants were given for Orissa
during 1964-65:

. Rs.
(i) Government of Orissa (for development of their Museums), 40,000 00
(ii) Government of Orissa (to meet 50°%, of expenditure for re-
pairs to the Shahi Mosque Cuttack) . . . . 3,750° 00
(iii) Kala Vikash Kendra Cuttack (construction of demonstration
Hall) . . . . . . . . . 9,600° 00
(iv) Lalit Kala Peeth, Bhubaneswar (construction of their Building) 11,600-00
(v) Ganjam District Drawing Masters Association, Berhampur
(conducting children drawing and painting competition.). . . 500°00
Aid for Oriya Dramas Akademi for promotion of WUriya

(Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Rama Chandra Maltick:

2447,

Will the Minister of Education be
pleased to state:

(a) whether any financial assisiance
was given to Orissa by Sangeet Natak

Dramas in the State during 1964-65;
and

(b) if so, the details thereof?

The Minister of Cuitural Affairs in
the Ministry of Educaticn (Shri
Hajarnavis): (a) and (b). The Aka-
demi sanctioned a grant of }s. 1%.000
to the Janata Rangamancha, Cuttack,.
for the purchase of lighting and sound.
equipment.
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Sports in Orissa

Shri Ramachandra TClaka:
2448, { Shri Dhuleshwar Meena:
LShri Ram Chandra Mallick

Will the Minister of Educatioa be
pleased to state:

(a) whether any financial assistance
was given to the Orissa State Govern-
ment for the encouragement of sports
in the State during 1964-65; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Eduocation (Shri Bhaxt
Darshan): (a) No, Sir.

(b) Does not arise,

Pay-scales of Teachers of Orissa

2449  Shri Ramachandra Ulaka:
7\ Shri Dhuleshwar Meena:

Will the Minister of Fducation be
‘pleased to state:

(a) whether the affiliated colleges
and high schools of Orissa were given
any financial assistance for improve-
ment of pay-scales of teachers during
1964-65; and

(b) if so, the details thereof?

The Minister of Education (Shri M.
‘C. Chagla): (a) and (b). The Gov-
ernment of Orissa sanctioned a sum
of Rs. 3,40,177 towards payment of re-
vised pay-scales to teachers of aided
non-government  affiliated colleges.
No specific amount was sanctioned for
improvement of pay scales of teachers
of non-government aided high schools
as the normal grants-in-aid are for
maintenance, which covers the pay of
teachers.

1887 (SAKA) Written Answers1o202

Taj Mahal
2450 J Shri Subodh Hansda:
"\ Shri S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
lightning conductor of Taj Mahal is
missing;

(b) if so, since when this is missing"

(c) whether it has been traced uut;
and

(d) if not, whether any attempt was
made to trace it?

The Minister of Cultural Affairs
in the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir.

(b) The night of 10-11th February,
1965.

(c) Not yet, Sir.
“~ (d) Yes, Sir; a complaint wag lodg-
ed with the police who are still im-
vestigating the theft.

Language Institutes for Indiap
Languages

2451. Shri Vishwa Nath Pandey:
Will the Minister of Educativn be
pleased to state:

(a) whether it is a fact that the
National Development Council sug-
gested in February, 1965 in Delhi the
setting up of language institutes in
various parts of the country for deve-
loping all Indian languages; and

(b) if so,
thereto?

Governments reaction

The Deputy Minister in the Minis-
try of [Education (Shri Bhakt
Darshan): (a) The Social Services
Committee of the National Develop-
ment Council which met in February,
1965 emphasised the need for the
development of all Indian languages
and suggested the establishment of 15
Central Institute, one for each langu-
age.
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(b) The matter will be considered
when the proposals for the Fourth
Five Year Plan are finalised.

Scholarships in Sainik Schools

( Shri Vishwa Nath Pandey:

| Shri Onkar Lal Berwa:
2452. { Shri Hukam Chand

| Kachhavaiya:

i Shri P. H. Bheel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose to
give scholarships every year to boys
from Union Territories for education
in Sainik Schools;
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(b) if so, the number of such scho-
larships; and

(c) the total amount thereof?

The Minister of State jn the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes.

(b) 150.

(c) The scholarships will be award-
ed on merit-cum-means basis to such
of the boys coming from the Union
Territories who are eligible for ad-
mission to the Sanik Schools in India
on the basis of a competitive entrance
examination that may be held every
year for this purpose. The scales of
scholarships are as under:

Income Rate of scholarship Amount of scholarsip and
- clothing allowarce
Rs. 0-500 P.M. Full Scholarship plus clothing  Rs. 190000 per annum plus

owance.

Rs. s01-750 P.M.

allowance.
Rs. 751-1000 P.M. Half scholarship
Rs. 1001-1200 P.M. 1/4 scholarship

Note :

3/4 scholarship plus clothing ~ Rs.

Rs. 300-00 for clothing allow-
ance in the first year and
Rs. 150/- in subsequent
vears.

1425'00 per annum plus
Rs. 300-00 for clothing allow-
ance in the first year and Rs.
150/- in the subsequent
years.

Rs. 950°00 per annum.

Rs. 475-00 per annum.

Scholarships, if any, awarded by any of the Union Territories prior to the

institution of this scholarship scheme will cease from the date this scheme comes

into effect.

Anti-Hindi Agitation imn Tripura

2453. Shri P. L. Barupal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that disturb-
ances on account of anti-Hindi agita-
tion continued for over a week in
Tripura;

(b) if so, the acticn taken to sup-
press them and also to prevent their
recurrence;

(c) the extent of damage done to
Hindi Junior High School at Agartala,

Rashtrabhasha-Prachar Centres in
Tripura and to other public property
during the recent Anti-Hindi disturb-
ances in that State between 13th and
20th February, 1965; and

(d) the steps taken to compensate
for the losses so suffered by the insti-
tutions and the affected people?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
There were various occurrances in
different places February, 1965.

(b) The situation was immediately
brought under control by deploying
additional police and promulgating
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order under section 144 of the Code
of Criminal Procedure in all the Sub-
Divisions.  Educational Institutions
were also closed down for a number
of days. Cases have been started by
the police against offenders,

(c) The reported extent of damage
caused to (i) Hindi Junior High School
at Agartala is approximately Rs. 13770
(ii) Rashtrabhasha-Prachar Centres
in Tripura is approximately Rs. 34,800
and (iii) other public property is ap-
proximately Rs. 4360.

(d) Affording relief to the Institu-
tions concerned is under concideration
of the Tripura Administration.

Text-books in Tribal Languages

2454. Shri H. C. Soy: Will the Minis-
ter of Education be pleased to refer to
the reply given to Unstarred Question
No. 444 on the 1st May, 1962 and state:

(a) the number of text books in
various Tribal languages published.
and also the dates of their publica-
tion; and

(b) the financial help given by the
Government of Bihar for the study of
each of these tribal languages, and
also for the study of Maithali and
Sanskrit and the extent of other forms
of State patronage for the study of
these two categories of languages®

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Informalion
is being collected and will be laid on
the Table of the House.

fantt weamaw
oY ST e
st qo WMo ATEWT :
24553 @t formrr e
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(W) 3@ @raew § F9 qF foiw
fowar s g3 ?
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Arrests in Madras Under DIR.

2457 J Shri Dharmalingam:
* 7 Shri Serhiyan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether some persons who do
not belong to the Left Communist
group were arrested in the Madras
State under the Defence of India
Rules from January to March, 1965;
and

(b) if so,
them?

the charges against

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir;

(b) The arrests were made with
a view to preventing these persons
from acting in a manner prejudicial
to the public safety and the main-
tenance of public order.

Archaeological Excavation at

Balirajgarh
2458. Shri Shree Narayan Das:
Will the Minister Education be
pleased to state:
(a) the present position with

regard to excavation at Balirajgarh,

APRIL 21, 1965

Written Answers 10208

an ancient site in the
Darbhanga (Bihar):

district of

(b) the nature of archaeological
finds so far obtained; and

(c) the future programme of
excavation at this site?

The Minister of Cultural Affairs
In the Ministry of Education (Shri
Hajarnavis): (a) The site was exca-
vated during the years 1962-63 and
1963-64, but, at present, no excava-
tion is going on.

(b) The finds indicate the exis-
tence of a fortified city, dating from
approximately before the middle of
the sixth Century B.C. with indi-
cations of continuous habitation
down to the 13th Century A.D.

(c) At present, there is no plan
to undertake further excavation of
the site in the near future.

Action Against Newspapers in
Madras

f Shri Yashpal Singh:

2459. 7\ Shri Kapur Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a
deputation of the Central Emergency
Press Advisory Committee met the
Union Home Minister to  protest
against the action taken by the
Madras Government against certain
State Newspapers under DIR;

(b) if so, whether Madras Gov-
ernment’s action is in direct viola-
tion of the agreement between the
Press Advisory Committee and the
Home Ministry; and

(c) the action Government propose
to take in the matter?

The Minister of State in
Ministry of Home Affairs
Hathi): (a) Yes Sir.

the
(Shri



10209 Written Answers VAISAKHA 1, 1887 (SAKA) Written Answers 10210

(b) In accordance with an assur-
-ance made on behalf of Government
of India, action under the Defence
of India Rules against newspapers
having a circulation of over 10,000
is taken by the Central Government
in consultation with the Emergency
Press Advisory Committee. Due to
the violent agitation in the State at
the time over the question of official
language, the State Government felt
that while in normal times, the
agreed procedure could have been
followed, if the desired results were
to be achieved, action against the
concerned newspapers had to be
taken speedily.

(¢) Some of these cases are sub-
judice. However, Government are in
touch with the Chief Minister of
Madras to see if the present misun-
derstanding of the State Govern-
ment’s action could, in any manner,
be removed.

ST SR WA fARA € @y
S TR e
2480 it s frg fergest :
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3

268 (Ai) LSD—3.

Allotment of Plots in Delhi

2461. Shri Naval Prabhakar: Will
the Minister of Home Affairs be
pleased to state:

(a) whether any scheme has been
drawn for the allotment of residential
plots to persons in Delhi in lieu of
their land /plots acquired by Govern-
ment for the purpose of development
of Delhi such as building roads;

(b) if so, the salient features of the
scheme;

(c) whether any applications have
been received under the scheme for
such allotment; and

(d) if so, where Government pro-
pose to ‘allot plots to these appli-
cants and by what date?

The Deputy Minister in the Minis-
try to Home Affairs (Shri L. N.
Mishra): (a) and (b). The Govern-
ment has formulated the scheme for
large-scale acquisition, development
and disposal of land in Delhi, the
details of which were given in the
statement laid on 23rd March, 1961,
on the Table of the House in reply
to the notice under Rule 197 from
Shri P. G. Deb regarding allotment of
acquired land in Delhi. In accord-
ance with this scheme allotment of
residential plots, etc. is made inter
alia to individuals whose land has been
acquired for the planned develop-
ment of Delhi.

(c) 3,499 applications have so far
been received.

(d) Plots of land would be allotted
in the areas developed. by the
Delhi Development Authority/Delhi
Municipal Corporation as well as
those developed by the cooperative
house-building societies. Due consi-
deration will be given to the location
and value of the land acquired.
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Police Firings

2462. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) the total number of police
firings in each Union Territory since
the 15th August, 1947;

(b) the number in which inquiries
were not instituted, the figures to be
given separately for each Union ter-
ritory;

(c) the number in which magister-
ial inquiries were instituted; and

(d) the number in which judicial
inquiries were instituted; and

(e) the outcome of each inquiry
referred to in parts (¢) and (d)?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) to (e). The required
information is given in the attached
statement. [Placed in Library. See
No. LT-4230/65].
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Fertiliver Plant, Cochin

2466 Shri Ravindra Varma:

* 7 Shrimati Renuka Barkataki:
Will the Minister of Petroleum and

Chemicals be pleased to state:

(a) whether it is a fact that the
FACT Ltd. has submitted a proposal
for the establishment of a fertilizer
plant as an adjunct to the Cochin
Refinery; and

(b) if so, the main features of the
proposal?

The Minister of State in the Minis-
try of Petrolenm and Chemicals
(Shri Alagesan): (a) As asked by
Government, the Fertilizers & Che-
micals Travancore Ltd. prepared a
project report on thc establishment
of a fertilizer factory at Cochin, The
report is under consideration.

(b) The report suggests the produc-
tion of ammonium phosphate and
urea in the proposed factory. Two
alternative proposals, one for the
establishment of a capacity of 200,000
tonnes of nitrogen and another for a
capacity of 200,000 tonnes of ammon-
ia have been examined in the report.

Digboi Oil Fields

2467. Shri P. C. Berooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether there is a scheme for
maximum oil recovery from the 75
year old Digboi oil field in Assam;
and

(b) if so, the details thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Assam Oil Company
Limited has some schemes under
consideration, covering primary pro-
duction and secondary recovery mea-
sures in Dighoi field. These schemes
cover modernisation of Gas Lift, For-

mation Fracturing, Gas Injection and
Thermal Flood etc.

Bomb Explosion in J. & K.

{ Shri Rameshwar Tantia:
Shri Yashpal Singh:
Shri Onkarlal Berwa:
Shri Jagdev Singh

Siddhanti:
Shri Sarjoo Pandey:
| Shri Guishan:
| Shri Hukam Chand
Kachhavaiya:
Shri P. H. Bheel:
L Shri Vishwa Nath Pandey:

2468.

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that bomb
exploded in Jammu on the 6th April,
1965;

(b) if so, whether it is also a fact
that Pakistani agents were involved
in that explosion;

(c) whether any inquiry was or=
dered; and

(d) if so, the findings thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes.

(b) Pakistani agents are believed to
be involved.

(c) and (d).
investigation by
Kashmir police.

under
and

The matter is
the Jammu

Rehabilitation of Refugees in Mysore

Shrimati Renu
2469. {  Barkataki:
(_ Shrimati Johraben Chavda:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that the
Government of Mysore have offered
some forest land for rehabilitating
refugees from East Pakistan; and

(b) if so, the number of families
expected to be settled there?
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The Minister of Rehabilitation
(Shri Tyagi): (a) and (b). The My-
sore Government have not so far
oftered any forest land for rehabili-
tating migrant families from East
Pakistan in that State. The State
Government have reported that they
are collecting data regarding the
availability of land, classified as For-
est land, coming under the command
of Bhadra and Dharma Projects. A
specific decision will be taken by them
only after the extent of land available
is known its suitability for the pur-
pose has been assessed.

Fertilizer Industry

24%0. Shrimati Renuka Barkataki:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
fertilizer industry is facing a produc-
tion crisis due to acute scarcity of
rock phosphate and sulphur; and

(b) it so, the steps Government
propose to take to remove the scar-
city of these materials?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) and (b). Re-
cently there has been difficulty in the
procurement of rock phosphate and
sulphur but it is not correct to say
that the fertilizer industry is presen-
tly facing a production crisis on this
account. Steps are being taken to
tap all possible sources to secure
adequate supplies of these raw mat-
erials.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(1) FIRING By PAKISTANI TROOPS ON
THE CHIEF MINISTER OF PUNJAB AND
PARTY FROM ACROSS THE CEASEFIRE
LINE

Shri P. K. Deo (Kalahandi): I call the
attention of the Minister of Defence to
the following matter of urgent public
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Punjab Chief Minister (C.A.)
importance, and I request that he may
make a statement thereon:

“The reported firing by Pakistani
troops on the Chief Minister of
Punjab and party from across the
ceasefire line in Chamb sector in
Jammu on the 17th April, 1965.”

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
A. M. Thomas): Sir, the Chief Minis-
ter of Punjab had arranged to visit
some of the Punjab Armed Police
pickets on the cease-fire line on the
16th and 17th of April. On the 17th
of April, he left Akhnur at 8.35 AM.
to visit some posts in the forward
areas. After visiting three posts, he
went on to the post at Burejal, ac-
companied by the DIG of Police,
Punjab, the Brigade Commmander and
other Army and Police officers. The
party were travelling in 4 jeeps.

2. The Burejal post is 5 'miles south-
west of Chhamb on the junction of
the internationtl border and the cease-
fire line. At this post the Chief
Minister had just commenceq addres-
sing a few men who had gathered
under a tree to hear him when Paki-
stani troops across the cease-fire line
opened fire with medium machine
guns from their post at Tahu. The
Chief Minister was hurriedly taken
into a bunker where he spent the
next few minutes. Later, when he
came out and was attempting to leave,
there were repeated bursts of firing.
Fortunately the Chief Minister was
not hurt, but an Indian soldier who
was escorting the Chief Minister was
hit on the hand.

3. The Chief Minister of Punjab had
arranged to have a bullet fired ‘at
the party collected on the spot. This
is being examined.

4. A protest was lodged yesterday
with the Pakistan Government in res-
pect of what appears to be a delibe-
rate attempt to snipe at the head of
the government of a neighbouring
State of the Indian Union.
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Shri P. K. Deo: While fully endors-
ing the unaccepted protest note of the
Government of India that this un-
provoked firing has violated all norms
of civilised behaviour and rejoicing
that the the Chief Minister of Pun-
jab has returned unhurt and safe,—I
do not like to make reference to the
so-called evil stars that have been
haunting him—I would like to know
if these activities at the Western
border, and especially the illegal oc-
cupation of Kanjarkot and the firing
at Jammu and elsewhere, are not
diversionary techniques of the Peking-
Pindi axis for something more serious
in the eastern gector in the coming
months?

Shri A. M. Thomas: The hon. Mem-
ber can draw his own inferences or
conclusions. I should think I need
not add anything to what he has said.

Shri Ranga (Chittoor): Do you not
attach any more importance to it?

Shri P. K. Deo: I could not follew
the answer, s

Mr. Speaker: He says that the hon.
Member can draw his own conclusions
about all these incidents that have
taken place.

Shri P. K. Deo: The question is
whether he can give us any assurance
that the Government is prepared to
meet any emergency that may arise
in the eastern, western or northern
sector,

Mr. Speaker: Questions on Calling
Attention should be confined to the
matter that we have before us. We
should not broaden it.

Shri Ranga: It is such an impor-
tant question. Are they not expected
to take a little more notice of what
is happening on our frontiers? Surely
they cannot say that this attack on
the Chief Minister is an ordinary oc-
currence in regard to which only a
protest note is justifiable, and noth-
ing more should be done. Surely they
are expected to give greater atten-
tion to it.
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Shri A. M. Thomas: The incident
has caused a great deal of concern to
us. That is why we have lodged a
strong. protest with the Pakistan Gov-
ernment. '

st Age guwT  (fedr-sa
T) WA TERE A AW I o
w51 & FF = /e 7 S 3o faai I
TN AT gF A, I agr qwrs ooy ?
I & qer & fay aw faar v 3
F s wvgan g 5 g 9 mifey &
T &Y T & 99 &7 9f o o qae
® JqmET STE ?

Shri A. M. Thomas: The bullet has
been sent to the Home Minister by
the Chief Minister. I have already
said it in the statement.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Has the Cabinet examined the
bullet?

Mr. Speaker: The question is whe-
ther after the investigations the re-
sult would be conveyed to the House.

Shri A, M. Thomas: Yes, Sir.

Shri Narendra Singh Mahida
(Anand): Goverrment protested ag-
ainst this firing at the Chief Minister
and that note had been returned.
May I know what the Government
proposes to do in this matter?

Shri A. M. Thomas: In fact when a
protest note is returneq like that the
inference is that the other Govern-
ment js not prepared to reply to that.

Shri Solanki (Kaira): This visit by
the Chief Minister—was it arranged
from the civil side or the military
authorities?

Shri A. M., Thomas: He informed
us and the risks connected with such
a visit had been brought to his notice.

Shri P. Venkatasubbaiah (Adoni):
When such incidents happen on our
borders and we send protest notes
only to receive scant respect and con-
tempt, may I know what positive
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[Shri P. Venkatasubbaiah]
action do the Government propose to
take to bring home to Pakistan Gov-
ernment that we are also strong
enough to repel them?

Shri A. M. Thomas: In fact as has
been stated before the House on a
number of occasions, we are prepar-
ed to meet the situation, We have
also got adequate troops in that area
both on the cease-fire line as well as
in the international border.

=it gow T w@AE (J9W) : fow

g arfeearr gfes 7 A Helr ¥

F Mt aars 4 39 99 9 F

SaTg # gATS JIEME W I F FW

w41 Iferai SwTs o ? an ) seg ff?

47 9T AT A9 FY 9g § faer @
a1 oA SrEt g R ST Fag aar

2 fF wer Al T AT AR @ R AR

g 39 ® Mfwar sa@d ?

Shri A. M. Thomas: It was not the
police that fired from the Pakistan
side; it wag Pakistan troops that fired.
Of course there was fire in return
also. Our inference is that the Paki-
stani forces on the other side should
have known about the visit, The
Chief Minister of Punjab had visited
certain posts in the Jammu area on
the 16th April and that was sufficient-
ly public so that they would have
perhaps come to know of that.

Shri P. C. Borooah (Sibsagar): May
1 know whether the Chief Minister of
Punjab went there after prior intima-
tion and if so how many days after
the receipt of the information that
incident took place?

Shri A. M. Thomas: I have already
said that he went there with prior
jntimation and {he Commander of
the brigade there was also present
when he was touring that area.

=t maw fag  (FAT) o ow
TR Y 3@ aTa &1 qar o
1 ¥ 3 fad ag 9w fF 9
9T, & 16 fafrees § e wers ff
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a1 gafae =@ @ 5 agi et ¥
fergrarit #1¢ qg= 7t a1 WK q@lag
I FY ag T A R @ fgrgeart A
TATE AT I FY A AR & fF qT A
agl 9T AT & AV IWF I F AT
Ty & ¢ R 3O & MY 99
oft 7

Shri A. M. Thomas: From the cir-
cumstances of opening fire, the infer-
ence can legitimately be drawp- that
the Chief Minister was present there.

Shri Hem Barua (Gauhati): May I
know if Government are aware of the
fact that there are some peopie on
the Indian side with transmitters who
transmit secretly about the move-
ments of our people including the
movement of the Chief Minister to
the Pakistani side and now thai the
Pakistani High Commission in Delhi
has thrown back the protest note and
some of these diplomatic missions in
Delhi, particularly, China and Paki-
stan are behaving in a very odd way,
whether our Government are going to
take any steps to see that these dipo-
matic missions in Delhi in our coun-
try conform meticulously to the norms
of diplomatic conduct as also of in-
ternationa] ethics and whether those
transmitters have been seized or not?

Shri A. M. Thomas: We are really
concerned with this China-Pakistan
action on our borders and we are
taking sufficient precautions.

Shri Hem Barua: What is this en-
swer, Sir, (Interruption)

Mr. Speaker: Order, order. The
question is whether there is any in-
formation that there are secret trans-
mitters.

Shri A, M. Thomas: We have no in-
formation.

Shri Hem Barua: I wanted a reply
to that question, a specific reply, and
he has failed to give a reply. As a
matter of fact, the Home Minister
should have ‘becn able to give us that
reply. At the same time, I wanted to
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know about the conduct of these Mis-
sions here in New Delhi. It is the
Prime Minister who can give a reply.

Mr. Speaker: That cannot be an-
swered in a supplementary.

Shri Hem Barua: Why not?  The
country is going to ruin on account
of the Government’s policy. They do
not have the diplomatic courtesy. The
country is going to ruin. We are
going to ruins every day, because of
the Government’s policy.

Mr, Spealier: Order, order. This
House also is going to ruins through
this questioa.

Shri Hem Barua: They do not know
whether a tecret transmitter is there
or not. They do not have any secu-
rity measures. They would tolerate
the 'misbehaviour of the diplomatic
missions.

Mr. Speaker: It is very sad that in
spite of my warnings he should con-
tinue in that manner, and when he
works himself up he goes beyond
control,

Shri Hem Barua: May I submit in
all humility to you that I am trying
to understard the gravity of the situ-
ation.

Mr. Speaker: Is here anything on
my part that I can do?

Shri Hem Barua: No, Sir. But
when you jive them protection like
that, it pains us. We are deeply dis-
tressed because of this policy.

The Prim¢ Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): I am sorry; it seems as if
Shri Hem Barua alone has a realisa-
tion of the gravity of the situation.

Shri Hem Barua: I would like to
join that company in that realisation.
I welcome your company in that.
Come along,

Shri Lal Bahadur Shastri: There-
fore, I would like to say that he should
not get excited over it so much, but in
so far ag the transmitter is concerned,
certainly. there can be no transmitter,
and if one is planted certainly it is
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our duty, and the responsibility to find
it out, trace it out and stop its
functioning or working. But ag far
as I know where is no such trans-
mitter working here. (Interruption).

3o TW AAET Afgan (FEaTas):
AT A, 78 TA T AT I AA
g ?

Shri Hem Barua: About the conduct
of the diplomatic missions.

Shri Lal Bahadur Shastri: In re-
gard to the Chinese Embassy I said
something yesterday. In regard to
Pakistan, of course it is for them to
behave; in this matter they have be-
haved in this particular manner; they
have behaved in that way. We can-
not immediately take any action on
that—

Shri Hem Barua: Pakistan’s beha-
viour is atrocious.

Mr. Speaker: Order, order. There
ought to be some limit.

Shri Lal Bahaduyr Shastri: . . . but
to protest aganist it.  (Interruption)

Mr. Speaker: There is a limit to
my patience; I have borne too much.

Shri C. K. Bhattacharyya (Rai-
ganj): Shri Hem Barua is playing to
the gallery.

Shri Hem Barua: Damn it, damn it.
I do not have any idea of playing to
the gallery. I say ‘damn it’ a thou-
sand times. What right has he to
say that? What business have I to
play to the gallery?

=t g T2 TBITT : Ig Wek AT
forr S8 | g9 9] HTAY FEEAT ST QG
21 TH I FY GEA TG FLEHA & 7
Shri Hem Barua: It is wrong a hun-

dred times. (Interruption) Even
when you function in a responsible
way, the country is in danger. Why

should he say I am playing to the
gallery? I will say, damn it, damn
it, damn it—a hundred times.

Shri Hari Vishnu Kamath: The
hon. Member there has ascribed mot-
ives to Shri Hem Barua.
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Mr. Speaker: I have been trying
again and again but he does not lis-
ten to me, and & cannot control him
if he proceeds in this manner.

Shri Hem Barua: I walk out in pro-
test. You cannot give us protection.

Mr. Speaker: I am also asking him
to go out.

Shri Hem Barua: You need not ask
me to go out. I am walking out my-

self. Why should you ask me to go
out?

Shri Hem Barua, *hen left the House.

Mr. Speaker: His behaviour now
against the Chair is very objectionable
and I must name him in this respect.

Shri Hari Vishnu Kamath: With the
deepest respect to your judgment and
wisdom, even if you consider that
he has done something which de-
serveg his withdrawal from the Ifouse
for the day, I submit that he was
provoked by Shri Bhattacharayya who
cast aspersicns on his motives. Whe-
ther a member belongs to this side
or that side, it is very wrong on the
part of any member to say that he
plays to the gallery. Even though I
respectfully disagree with whatever
punishment has been awarded by you,
he has alreudy withdrawn from the
House, and I wish to submit that a
member lik¢: him who has been very
active during the proceedings of tae
House deseirves a little more consi-
deration froin you. The- relations bet-
ween you and all of us have been
always cordial and I do hope that
this question would not be pressed to
that extent.

Mr. Speaker: There is one thing
that I want to place before the House
before men.bers express their views.
There is soine limit which should not
be trespassed. I was again and again
asking him to keep quiet; I told him
I have borne too much. The utmost
patience that I could exercise, 1 did
try to exercise but I couid not manage
the member in that respect. I did not
take any action till he said something
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that was derogatory to the Chair when
he was walking out, The other day
it happened so in the case of Shri
Madhu Limaye; we took ‘action against
him because when he was asked to
get out, he saj dsomething against the:
Chair.

Shri Bade (Khargone): Shri Hem
Barua did not say any such thing ..

Mr, Speaker: If the hon. member
thinks what he said is not derogasory
to the Chair, I differ from him,

@t a8 : WA WEed, I ¥ a§v
grnarfe =t wgEE ¥ = R
“He is playing to the galleries”. Is it

not objectionable? Shri Hem Barua
was provoked by his remark.

WHag s o A Ty &

“I am walking” out in protest
A O 1 B FEr o
“l also ask him to go out’.

Then he said, “You need not ask me
to go out. I am walking out myself.”
He was in his temper and so be said
like this,

7g THueee & v mifeems . avsAr
F X ¥ g A9 4T § | 79 TFAIS
F FTT Irgld T T FEr A7 L T
g waww wmar mr ff <playing
to the galleries” TgITT@Y | T
aTeY 7g & AT AT & T

Mr. Speaker: Whenever there is
something on one side and the mém-
bers feel aggrieved—be it an indivi-
dual member, be it the opposition or
be it the government—the Speaker is
asked that the member or group or
the party be given protection. But I
am very sorry, I sometimes feel pain-
ed that when I am in trouble, I da
not get any protection.

Some Hon. Members: No, Sir.
Mr, Speaker: I do not get any pro-

tection. I have been warning him
again and again. I was just feeling
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helpless what to do at that moment,
because he worked himself up to such

an extent that he would not listen at.

all. I knew he was excited on this
particular subject, but everybody is.
There ought to be some limit to which
we can control ourselves. How many
times did I ask him? It was not the
first time., When he goes out, he
challenges the Chair in such a manner
that I feel that I have been insulted.

12.20 hrs.

SUSPENSION OF MEMBER
(Shri Hem Barua)

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): In view of the fact
that Shri Hem Barua, while going
out, made certain remarks which were
derogatory to the Chair, I propose that
he should be suspended from the
House for one week.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I submit that the motion
is not in order. He said: “In view of
the fact that . . .” What did he say—
“derogatory remarks”?

Shri Satya Narayan Sinha: I said:
‘“derogatory to the Chair”.

Shri Hari Vishnu Kamath: As far
as I know, if I heard him aright, he
only said—you '‘may discount his voice
and tone, but the words were perhaps
these—“Why do you take the trouble
of asking me to go out when I am
going out myself”.

ot TWAAE qEE (FIOEE)
TH T ® 989 ¥ T ¥ fag @y
F ooy ...

Mr. Speaker: Order, order. I shall
place it before the House.

=¥ qx fede ot A g gt | A= HvA
AT § A qH @A T ¢
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Y TG AT TR ; TH § T qwWEA
v = R o awar &

| pER W) e (W)
Tg 99T g vt § | @ e & s
Frgm A

wEq WEYEW ;AT T Y A
ST § I FOAH @R )

it THEEE A - WA W
A I ¥ G v &) awar @

Mr. Speaker: I have to put the-
motion as it comes before me.

FNA 1E § TG | 97 ag ar a9
fr ag o gt & av A & ar
g R

Shri Hari Vishnu Kamath: Sir, on
a point of order. May I request you
to guide us in this matter? You have
just now ruled that the motion moved
by the Minister of Parliamentary
Affairs is not subject or liable to
amendment. Under what rule is that
motion not subject to amendment?

Mr. Speaker: A motion for suspen-
sion of a member from the service of
the House has to be put by the
Speaker forthwith and, as such, no
amendment can be moved to that
motion. Now the question is:

“That Shri Hem Barua, a Mem-
ber of this House, and named by
the Speaker, be suspended from
the service of the House for one
week.”

The Lok Sabha divided.

*Shri Koya (Kozhikode): Sir, my
vote has not been properly recorded.

Mr. Speaker: It will be noted.

**Shri C. K. Bhattacharyya (Rai-
ganj): One should be added to ‘Ayes’
because '‘my vote has not been cor--
rectly recorded.

*Shri Koya voted for “Noes.”

*«Shri C. K. Bhattacharya voted for “Ayes.”
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Division 14 ]
Achal Singh, Shri
Alagesan, Shri
.Alva, Shri A.S.
Anjanappa, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Bakliwal, Shri
Basappa, Shri
Basumatari, Shri
Bhagat, Shri B. R.
hagwati, Shri
ghakt Darshan, Shri
‘Bist, Shri J. B. S.
Borooah, Shri P. C.
Brajeshwar Prasad, Shri
‘Brij Basi Lal, Shri
Brij Raj Singh, Shri
Chakraverti, Shri P. R,
Chandriki, Shri
Chaturvedi, Shri S. N.
Chaudhry, Shri Chandramani Lal
Chavan, Shri D. R,
Chavda, Shrimati Joraben
Chuni Lal, Shri
Dafle, Shri
‘Dafjit Singh,Shri
Das, Dr. M. M,
Dass, Shri C.
Desai, Shri Morarji
Deshmukh, Shri Shivaji Rao S.]
Dinesh Singh, Shri
Dixit, Shri G. N.
Dorai, Shri Kasinatha
Dubey, Shri R. G.
Ering, Shri D.
Gaekwad, Shri Fatehsinhrao
Gahmari, Shri
.Ganapati, Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atulya
‘Gowdh, Shri
Guha Shri A. C.
Gupta, Shri Shiv Charan
Hansda Shri Subodh
‘Harvani, Shri Ansar
Hazarika, Shri J. N.
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri M. L.
Jamunadevi, Shrimati
Iedhe, Shri
Joshi, Shrimati Subhdra
Joytishi, Shri J. P.
‘Kabir, Shri Humayun
‘Kadadi, Shri
“Kajrolkar, Shri
Kannamwar, Shrimati Ta1
Kanuango , Shri
wappen, Shri
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Karuthiruman, Shri
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Shri Osman Ali
Khanng, Shri Mchr Chand
Kindar Lal, Shri

Kotoki, Shri Liladhar
Koujalgi, Shri H. V.

Kripa Shankar, Shri 1
Krishnamachari, Shri T.T.
Lahtan Chaudhri, Shri
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri, N. R.
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahishi, Dr, Sarojini
Maimoona Sultan, Shrimati
Malhotra, Shri Inder J.
Maniyangadan, Shri
Mantri, Shri D. D.
Marandi, Shri

Mathur, Shri Harish Chandra
Mathur, Shri Shiv Charan
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Menon, Shri P. G.

Mirza, Shri Bakar Ali
Mishra, Shri M. P.

Misra, Dr. U.

Misra, Shri Shyam Dhar
Morarka, Shri

More, Shri K. I..

More, Shri S.S.
Mukerjee, Shrimati Sharda
Murti, Shri M. S.

Musafir Shri G. S.
Muthiah, Shri

Nanda, Shri

Naskar, Shri P. S.

Nayar, Dr. Sushila
Nesamony, Shri

Niranjan Lal, Shri
Paliwal, Shri

Pande, Shri K. N.

Pandey, ShriR. S.

Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijay Lakshmi
Panna Lal, Shri
Paranasivan, Shri

Patel, Shri Chhotubhai
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Prabhakar, Shri Naval

Pratap Singh, Shri

Raghunath Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sahodra Bai
Raja, Shri C. R.

Rajdeo Singh, Shri

Raju, ShriD. B.

Raju, Dr. D. S.

Ram Subhag Singh, Dr.
Ramakrishnan, Shri P.R.
Ramanathan Chettiar, Shri
Ramdhani Das, Shri
Ramshekhar PrasadSinth, >hri
Rane, Shri
Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Ramapathi

Rao, Shri Thirumala
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri Ramakrishna
Reddy, Shrimati Yashoda
Sahu, Shri Rameshwar
Saigal, Shri A. S.
Samanta, Shri S. C,

Sanji Rupji, Shri
Satyabhama Devi, Shrimati
Sen, Shri A, K.

Sen, Shri P. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri D. C,

Shastri, Shri Ramanand
Shivananjappa, Shri
Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Shyam Kumari Devi, Shrimati
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N,
Singh, Shri S. T.
Sinha, Shrimati Ramdulari
Sinha, Shri Satya Naryan
Sinha, Shrimati Tarakeshwari
Snatak, Shri Nardeo
Soundaram Ramachandran,
Shrimati

Subh

Shri

Patel, Shri Man Sinh P.
Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri S. K.

Patil, Shri T. A,

Patnaik, Shri B, C.
Pattabhi Raman, Shri C. R.

Subramoniam, Shri C.
Subramanyam, Shri T,
Surendra Pal Singh, Shri
Swaran Singh, Shri
Swell, Shri

‘Thimmaiah, Shri
‘Thomas, Shri A, M,
‘Tiwary, Shri D. N
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Tiwary, Shri K. N.

‘Tiwary, Shri R. S.

Tripathi, Shri Krishna Deb
“Tula Ram, Shri

Tyagi, Shri

Tikey, Shri

Alvares, Shri

Aaney, Dr. M. S.

Bude, Shri

Bugri, Shri

Bunerjee, Shri S. M.
Busant Kunwari, Shrimati
Berwa, Shri Onkar Lal
Bhattacharya, Shri Dinen
Chakravartty, Shrimati Renu
Daji, Shri

Dharmalingam, Shri
Gupta, Shri Inderjit

Jha, Shri Yogendra
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Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B,

Varma, Shri Ravindra
Veerappa, Shri
‘Venkatasubbaiah, Shri P.

NOES

Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishou
Kandappen, Shri S.
Kapur Singh, Shri

Lohia, Dr. Rém Marohar
Mate, Shri

Maurya, Shri

Murmu, Shri Sarkar
Omkar Singh, Shri
Pandey, Shri Sarjoo
Pattnayak, Shri Kishan
Pottekkatt, Shri

Sen, Dr. Ranen
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Vidyalankar, Shri A. N.

Vijaya Anands, Maharsjkumar
Virbhadra Singh, Shri

Wasnik, Shri Balkrishna

Yadav, Shri Ram Harkh

Sharma, Shri A.P.
Shastri, Shri Prakash Vir
Shinkre, Shri

Singh, Shri A. P.

Singh, Shri J. B.

Singh, Shri Y. D.
Sivasankaran, Shri
Swamy, Shri Sivamurthi
Vishram Pr sad, Shri
Warior, Shri

Yadav, Shri Ram Sewak
Yajnik, Shri

Yudhvir Singh, Shri

Kachhavaiys, Shri Hukam Chand  Sezhiyan, Shri

Mr. Speaker: The result of the divi-
sion, as indicated by the machine, is:
Aves 193; Noes 42,

The motion was adopted.

=Y THGAT qTRT © HEAE AEIET,
# g war g f5 s 59w Fw

M 1 OF 99g & fa¥ @7 #
a1 § gafos w3 far amg

Mr. Speaker: The difficulty is that
a motion cannot come without the
Speaker having named a  Member.
The wording of the motion is: such
and such member of the House, named
by the Speaker, be suspended from
the service of the House for such and

such period. - So, how could this
motion come?
Shri Hari Vishau Kamath: Then,

may I request you to name him?

Mo T ANET Mg (wdEms):
I UF HEEET FTONE )
Mr. Speaker: I might be allowed to
proceed further.

Shri Koya: I just want to know
whether it is in order for Shri C. K.

Bhattacharyya to say that an hon.
Member is playing to the gallery. I
want your ruling on that.

Mr. Speaker: It has been done so
many times in this House. I would
certainly advise hon. Members not to
impute motives to other hon. Mem-
bers.

Shri Ranga (Chittoor): In regard to
this specific incident, should you not
say that it is unparliamentary and,
therefore, it will be expunged?

Mr. Speaker: I have given the rul-
ing that it is not desirable for any
member to impute motives to others.
In this case, it was not desirable for
Shri Bhattacharyya to use such ex-
pression or impute motives,

Shrimati Renu Chakravartty (Bar-
rackpore): May I point out to you
another occasion when I was accused.
At that time, Shri Jain was the Reha-
bilitation Minister and we had a sharp
exchange of words. Then Shri Jamn
said that I was trying to make pro-
paganda. At that time, Shri Anantha-
sayanam Ayyangar, who was in the
Chair, told him that it was improper
to make such references and that he
should withdraw those words.  Shri
Jain was good enough to withdraw
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those words and alopogise for using
such an expression. It is all in the
record. So, I think it is only right
and proper that Shri Bhattacharyya
should also regret for using such
words and withdraw them.'

Shri Shivaji Rao S. Deshmukh (Par-
bhani): Sir, I rise on a point of order.
On an earlier occasion, referring to
our late Prime Minister, Shri Ranga
said that he is playing to the gallery.
Naturally, those remarks were made
with a view to impute motives to the
late Prime Minister. That should also
be looked into.

Mr. Speaker: I cannot rake up old
records. Sometimes it is done.
Though it might have been tolerated
at that time, it is not desirable. I
say it is improper. It should not be
done, Mr. Bhattacharyya ought not to
have done that. I say that. WMr.
Banerjee. !

Shri Alvares (Panjim): Mr.
Bhattacharyya may be asked to with-
draw his remarks. (Interruption).

Shri Ranga: How are we to pro-
ceed otherwise? This remains on re-
cord. Why did we abstain on the
earlier voting? If you want us to
co-operate, then the Treasury Ben-
ches, the ruling Party, should co-
operate with the Opposition. Surely,
I would like to appeal to them. Do
they approve of that remark? It
they do not approve of that remark, it
should be withdrawn. My hon. friend
is a learned gentleman and he should
spontaneously get up ang withdraw
it.  (Interruption).

Mr. Speaker: Order, order.
advise Mr. Bhattacharyya
should be sorry for that.
withdraw it.

Shri C. K. Bhattacharyya: Sir, I
certainly submit with the utmost res-
pect to what you say. But references
have been made . . .

Mr. Speaker: It 'would be Dbetter
now to do it so that it might be a
good precedent for the future,

I would
that ° he
He should
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Shri C. K. Bhattacharyya: That is
what 1 submit. I respectfully submit
to what you say and withdraw what
what you suggest to me to with-
draw. ... (Interruptions).

Mr. Speaker: Order, order.

Shri C. K. Bhattacharyya: But the
refrences have been made by Shrimati
Renu Chakravartty and Mr. Ranga. ..

Mr. Speaker: Let it be done in clear
terms so that I can enforce it in future
on every occasion.

Shri C, K. Bhattacharyya: I do it
with the utmost respect and without
any 'mental or verbal reservation.
When Shrimati Renu Chakravartty
referred to some precedent and Mr. S.
S. Deshmukh also referred to some
precedent, I would request you to
consult the records and find out what
had happened on these occasions,

Mr. Speaker: I have already . . .

An hon.
named.

Member: He should be

Mr. Speaker: There is no occasion
for naming him.

1 have already said that this phrase

has been used earlier many a time
and notice has not been taken. I had
said that just a little while ago. (In-

terruption). Would he allow me to
finish? But in order to lay down good
tradition, I have advised Mr. Bhatta-
charyya to withdraw these words be-
cause it would be a good precedent
which I can enforce in future also.
So, T ask him to withdraw those words.

Some hon. Members: He has with-
drawn them.

Mr. Speaker:
them?

Shri C. K. Bhattacharyya: 1
already done it unreservedly.

Has he withdrawn

have

Mo W WANGT Sfgar: weae
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Shri Alvares: Sir, I rise on a point
of order,

Mr. Speaker: He has withdrawn it
unreservedly. Mr. Banerjee.

Shri S. M. Banerjee (Kanpur): From
the various replies given by the hon.
Minister for Defence Production and
the Prime Minister, it appears . . .

Shri Alvares: I rise on a point of
order,

o T wAET Mfgar  : weaey
AEIZT, AW U HIAT F NF g |
# ot &Y T @37 Z9T AfwT @eT AT
Tg T WAE FEL A HUAT a w2
TE | T FT AT AT § qF FX g a7 &
FTH ! A W oI oan
geq § T ¥ 99 § Sg7eT g9 F K
2 AT § WX WY [ A A &
N F [T qTg G AT G ;g F
Z=uT AT & 39 zZrea § 43w g

TN AEEY ;AT FT GG HH
FIET § FAT T I A GO FT CH
feefror gar & 7

To TW AFET wfgar : qF #w
¥ faacw s & % 3g O U9 Ay
JGYT I E § HIT AT = Fo Fo
Wy 7 g fF ag 49 AR W oA
AR #1 AT q fo® Fidw avor afew
TUT AT Y FFT QA § a1 g oy
T% &% ¥Rt MF IO A=
5§ AF GET F HF6 O § qEAT
feT (STTAA) TRATC FTA, &ATT-
FHO FTF HIT FTH AF! FH, g S0
Tx A g* § o arar sa & fraw @
& o fraw =% R g 99 #7 gt W
ot T I g0 § fF e
H o AR AT SAT SITETE | AT
H =Sl &7 78 qird & are< e T@
TEAT afed @ ST @ § ATHA AT
I 9 @A dgl 9T IEL FH-A-I6
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qT NG FIFC QAT TqAT Aot qanan
ST 1 SET T OF H wET A7 WY 62
& fog, 17 2 ¥ faw oF wier 17 Q=T
e @ faar w¥¢ fawd g7 g e 9%
TRH AT AT wg I At QAT B
wafaa e a8 gl A gt

JATEAR HEILH : |1 T YT T 1T
frr #g &1 wg ff 7 76 W T
L

e TH RANGT Sifgan: e moa
Iq 9T FI1E GFA a1 Jgr femr

weger Aateq AN w9 ¥ gdwr
g & f& 7w =gy § & o= a Q=i
& Wiy g7 Hqar F1 997 R & 3
T TE € W 99 W @NET w G F
IE 3 | iEaTiE F FTEL a&A ATH
T IgHT AR qOF F I9ATET ATq |

o T wANEE avfgar : Frasit #1
TR TaF ¥ AW FI AW g7 S
sl 1 qa a0s & an &% |

oo Wgiew A4 ;9 &1 A
g @ | Mr. Banerjee.

Shri Alvares: I rise on a point of
order.

Mr. Speaker: I might be allowed to
proceed. There is no point of order.
What is the point of order that Mr.
Alvares wants to raise?

Shri Alvares: The remark of Mr.
Bhatacharyya which triggered off this
incident has resulted in the suspen-
sion of Mr. Hem Barua. That re-
mark has now been withdrawn. If it
had not been made, in all likelihood,
that incident could not have occurred.
Sir, 1 may quote something which, I
remember, you said during the civic
reception in Bombay where the Pre-
siding Officers’ Conference was held.
You said that Lok Sabha will always
reflect the state of conditions in the
country outsidee. Mr, Hem Barua
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raised the question of defence and of
the necessity of being aware of it.
I am sorry that Mr. Bhattacharyya
could characterise that as playing to
the gallery. Now that he has subse-
quently withdrawn that remark, I
think, it will be proper for you 1o
review the question of the suspen-
sion of Mr. Hem Barua.

Mr. Speaker: It cannot be done in
this manner. Mr. Banerjee.

Shri S. M. Barnerjee:
from the replies.. ...

It appears

Mr. Speaker: When a decision has
been taken by the House, I ‘might
make it clear that unless the Member
expresses regret, there is no question
of my putting the same question to
the House at any moment.

12.37 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE—contd.

(i) FIrING BY PAKISTANI TROOPS ON

THE CHIEF DMINISTER OF PUNJAB AND

PARTY FROM ACROSS THE CEASEFIRE
LINE—contd.

Shri S. M. Banerjee (Kanpur): Sir,
1 would like to know from the hon.
Minister if no security could be given
to the Chief Minister of Punjab
though his programe was better
k¥nown to the Punjab Armed Consta-
bulary forces which were posted there.
I would like to know what steps have
been taken to safeguard the interests
of those who are in the border area
and whether they have been given
.dequate arms and ammunition.

Shri A. M. Thomas: The security
was given to the Chief Minister. But,
of course, this firing was quite un-
provoked., There is no doubt about
that. With regard to the arming of
the people on the frontier, w= have
got the troops there and we have also
got the Punjab Armed Police stationed
there.
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Mr. Speaker: That is all. We shall
now take up the Privilege Motion
tabled by Mr. Ram Sewak Yadav.
Shri Ram Sewak Yadav.

Some hon. Members rose—

Mr. Speaker: Order, order. The
Members shall resume their seats,

ot WFA d7ar (F7T) AT
am Afew § fx3 gg £

=it e (wiest) : weaw wer,
I IAE FT AAAT § IR ATH IqH
39 § AR fomd am &= § 39 g
s =nfgm )

W WA I g qeF &7
AHAT B 1 AT T AR R wEw §
fer & mzam @ # 3w oo oA w7
Sl

=+t ggEix fag (wowe) @ 50 9w
g F ArEA FY gamEr w7 1
AW TS § ST @Y oA & 9w

o

qeuE WEIEA: ST 4G, ¥E 3F 97
# T SOTRT a9 ALY ¥ qEAT

= R T FVATT: [EA HFET
q ag g gars g fomy amw i
Afew #A@T § 39 79 F AT TH
F1 Atwr faar s,

weas a9 ¢ § 7L q% 75 T
& fF 97 717 aga san=T & At 3T OF
HTaX F1 qAT ATCAAT AN &1 FHT
TR A T O Ed ) wwaw
ffeds A & w

Y gF AT FBIT | FT AW A
o e wew Aifeqw a% famd 34
A TS A A AT 34 F AAET A1 /YEAT
famm @~ AY fFT o @9 F1 AYFT F¥4f
2 faor ST & 7
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O ARNET : ¥F 39 I AAAE
weEt w1 oz A& Fol aifge §

W ag: FA 34 F 34 AT F
S fear v A/ omw s faae
AT S o9 2 99 qWl FT A
e fear =T

TEUR WEET : 34 F 34 T AT
N# % frgr gy @ s ar Afew o
gofre g Tz ar @I 93 §
I g8 77 o J@eT iy fF gw
FF7 @9 HA 2 AT AT O T
g TR @89 31 THT & | TG FEATRT
T FAAT =1fga | s THYEs a1Rd |

st qAWA . FH UF HgEAG HA
famr stTa )

AR AR . HE e omam §

ATT TH /IS &1 997 A |
There is another Calling Attention

notice about Cambodia and Laos. That
will be taken up at 5-45 P.M. today
in the afternoon. Shri Ram Sewwuk
Yadav.

=it 21 fag (W) - EF grEe ?
I & Gra9 F1 T (BT F RIHT
faam s

=it qurdr (fga) : seww wEET,
H3T 9gS UF SqaEdT &1 4.7 g9 foan
Epdl

Shri Khadilkar (Khed): May 1 rise
on a point of order?

Mr, Speaker: Shri Ram Sewak

Yadav.
=t amst: wege AgEE, W4
qETAT FT I AT T AT |

WA WEIT [T WAAG GI€T
T AT | F oW FT AL F AFAT |

VAISAKHA 1, 1887 (SAKA)

Re.: Question of 102.38v
Privilege

T IR AT qHY Y Y T A
Ffew omg & o F1§ Afa 9, FE
FaR-FA g, B F were me
T F |

oo WA - #T AT qEEEF
ARA F qAMAT & | AX IA FI 4T
a ffew ) s IEEr F aEE s
TR F a1 § g g frev g 3
#F &z § T8 F A AN

=it @z fog - 77 o oF ¢ afama

AW

WOy AFIT : I AT WG @A
BT S ¥ om@ AT WA AW wwA
Afs 1+ & ST T area w1 g

Z1

UF WA G © ag T aOFT

'

UF HIAANG @I 4g FA T
FoAqT & |

1241 hrs.
RE: QUESTION OF PRIVILEGE
A TAAITF ARE (FTCER) -

FEqT HEIEd, 19 qI@ ®T AT gad
T T A% U & 91 F FEary
FATT FT IAFT FT I 1 o7 giufa
& wfqaea & faas faar o, v ==i
I A1 9 YEET T WG 9%
qu™ F gFag ¥ @ oar gfafa F
sfaaea o St g St Frw feoquir /Y
off, 30 F1 weqeT TRy W § fwar-
faae gaw 7T 9T 1 Sw w1 zEfaw
e faar wr, #ifF 59 § grafuaa
egfa, = widErar, § w7 &1 foa
FT TH G A ATHN HOT S 47
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(= TweaF a=a)

I gg 937 9 WY 47, aY g9 §39
& U aga @ gritaT J1 wrAAg aged,
=t FYTATHY S, ¥ 37 6F I9 F gy o
1% wrar afafa & maw =i g,
FET T F A, Q) wrANg Ty A,
St 7T oY, o gt 9T 9gw | 9g ™
TIH! I J——qF IT H1 HET I
# SATaT WY N | aq o awer ¥ NF
et afafa ¥ sfdsy Fa § sy g
F1 A WSE Y, § AN FAAEr ¥ Y
foe & o a1 &Y @Y A
|1, 39 & Y qF I FT qa1 @0
# 37 wel A1 W SgTar § WM o
AR A AT F qATAY TGAT |

IR g1 fF oo gg afeqzq &
TG Y qgT T30 AFAT GG @ &
7 ag Sfads 7 @hgye 8 | S ag
St Fg—*& S § #g  —

‘You have done the worst. You
have killed the Bharat Sewak
Samaj.”.

MR fAT AT qeeq, off sarart
ST, A S §S FEn, ag o F ww &
qNT 97 AN -

“ ... he told him that ‘Your
findings are prejudiced and you
are working against the Congress’,
and used such other expressions
and those expressions were used
before many Members of the
House. Also it is said further
that before the report was out, eff-
orts were made to see that the
findings of the report were in
some way or the other modified,
and important people were ap-
proached. I want this matter to
be investigated into.”.

H ey § OF a1 A1 F ¥
arfeq # @1 €1 7 it ofeew TEeE
FAA F FTE A wfaEe 9§
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99 qF § a9 ¥ 9 9T T <@ fr
oTE, I qF 3 qga &F 4T WK Fhw-
o W@ 9 & 1 JfET 97 A ag i
sFTd g & 5 3 aewireges
AR ag o g AN A F
9T 9T T |

WA WEIRW : WG ASET AR
3 wsg q3A, f97 ¥ wAlT qged &
A F Harfas A7 ww Wl g
2 AT g7en fa® 99 9T @

ol TREA® aEE C IF 1 T
TR & A st & axg & yA9 AT
& 57 AT Y g 9

Teq WENST : U AT AT A1 H
T3 & aFAT | WY AR T IR FqH,
T F2 7T M fo7 & 5w o1% fafeersr
gar g

AT TwasE® qay : & fraga w7
=1gan § 5 s s afafd o7 w57 ¥
uF gt afafa & #1573 F71
sqT T@r s wiiEe fF 99 o fear
AvZ T VS AFTT A 7T, 77 +AAAAI-
qdF FTH KT g% T ag A1 o7 faois
Ifaa awsA, 98 T MT 39 AG I F
FTH I HI T9 AVE AT FT FH 99 |
afz 1% safea F1E FT7 FTF AT TS +3
FT I § rET AT R, a1 a5 fadar-
fam & g w1 AN 1 Fa1 T wa
T , S AT T F

“You have done the worst. You

have killed the Bharat Sewak
Samaj.”.

S w1 o oo 7 G w7 agA T
wfga fear €1
& fqdaw w7 wem £ fa sg axw

H qviY 93eq 37 989 & geATiaa a3ET
g 7T 3 et oo & &7 § 7gT 9T G
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53 & AT 7 guik whaura § qEr A
aear § 1 FafAq ¥ wex I F
FUET § AR 37 & q&A FT AIAA gIaT

g1

Ay wifeamied Sfew & agaw
gaET W fageiase g ¥ wea
T 1 SifE g WA & gafay 9
I FEAT GWET F TAALE | o F7_T F
AT 9% g & A fore) 7 fFet a7
FT gy &, FTHT 7 =Tgan a1 f6 59 F7
=9 gf@zT & g T wweEr =ifew
ar |

59 fow # ag #gan § f+ ag fagiar-
fas AT wagegi g ) 99 199
FY AF GA1 H A g AQ AR qTAHG
Y FAAHT ST T 19T 72, 99 GRT
AR S qUGET WX AT Y
FRTT qRA A AGE T | 99 q0F AT
N oawdt ¥ owg Ko qwE a
TAFTAITY ¥ ot T AR W
IEW I F fadw ¥ g FEAT R, A g
1 afe o q9 @ Y sfe
TaaT | zafag & 39 aul w1 a9 qus
FL I9AT § | HEAT WL, T T
graeg § A7 FITAT A § A A F7T
q 1

weqe WEEa ¢ g 9T o aErey
& Y T 9

=Y TREIT ATIT : A HERT,
7o oifeaed dfsew & awgr 123
1< “gefrvee shefadmm ww Avaw”
feram gom &1

T WY : AT G T AT
3@ Fgm a1, ag & g faur &)
o @rfedas

Shri Khadilkar (Khed): On a point
of order. As I have already intimated,
the question is whether a private con-
versation between two Members, over-

368 (Ai) LSD—4.
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heard and reported to this House could
form a subject-matter of breach of
privilege. Thatl is the main question
before this House.

I would like to submit in the very
beginning that a free and frank dis-
cussion of all issues before the House
when they form part of the proceed-
ings inside the House is not always
lfmited here, but it goes on even out-
side, and that is the life-breath of
democracy. If by any interpretation
tnis conversation or expression of opin-
ion is prohibited, I am afraid that
parliamentary democracy would be
throttled in this ccuntry.

Therefore, I would like to suomit,
when this motion is before this
House, that the question is whether it
can be the subject-matter of a breach
of privilege of this House.

My hon. friend has referred to
May‘s Parliamentary Practice, 1 have
also consulted May's Parliamentary
Practice. At pages 118 and 125 seve-
ral cases are cited. I have gone
through all those cases. I have come
to the conclusion that none of the
cases relate to private conversation.
No cose has been traced where reflec-
tiong made in the course of private

conversation and noted by others
have been held to be breach of pri-
vilage. That is the position. What

is object of privilege, after all? The
privilege that we enjoy and that this
sovereign body enjoys is meant pre-
serve the decorum and dignity of
the House, and discussion .

Mr. Speaker: The hon. Member has
formulated his point of order already
and it ijs whether a private conversa-
tion in the Lobby can form the sub-
ject matter of a breach of privilege.
He has formulated that, and 1 have
followed "him,

Shri Khadilkar: But let me have
my say a little more. Give me a
few more minutes to have my say
because this is a matter, on the deci-
sion on which, as I said earlier ...

Vol
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Mr. Speaker: I have seen those de-
cisions, The hon. Member might tell
me the conclusion.

Shri Khadilkar: My conclusion 1s
this. Please give me a little more
time.

A breach of privilege of the House
or a contempt of the House can be
ecuated with the contempt of a court,
and it is on the same level. Even
when a decision of the court is given,
if bona fide criticism is offered, it is

not contempt. In this House, if a
Member, in the course of a debate
within the precincts of the House,

says something which is derogatory,
the Chair is there to check it cer-
tainly, but this discussion does not
end here, and as you observed the
other day, the Lobbies also form part
of this House, and there all sorts of
things are discussed and all sorts of
decisions are taken, and sometimes
even your decision is being question-
ed, but no 'motives are attributed.
That is the main thing.

Then, another important thing 1is
that thre conversation was overheard
by a third Member and reported.
Should this House start taking notice
of such reports by a third Member—
with whatever motives, I do not
know? From the statement about
that conversation it is clear that there
was some bullying; I do not know
what the actual words were. If mot-
ives are not attributed, even this
conversation cannot be subject-matter
of a motion for breach of privilege,
and cannot constitute a contempt of
this House. Therefore, I would sub-
mit that on this issue your ruling is
sought for, before any discussion could
take place on the privilege motion.

Mr, Speaker: First, I have to find
out whether really it was a private
conversation. The point raised also
is about that, because if it was a pri-
vate conversation, probably, there
'might be different considerations; if it
was really something else, there might
be other considerations.
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Shri Nanda has written tfo me a
letter:

“With reference to the privil-
ege motion tabled by Shri Mani-
ram Bagri, Shri Ram Sewak
Yadav and Shri Kishen Pattnayak
dated 20 April 1965, I have the
honour to state as follows: I had
a purely private conversation with
Shri R. R. Morarka in the Lobby
of the Lok Sabha. {It could not
have been my intention to say
anything derogatory to the Public
Accounts Committee or its Chair-
'man. I am sorry if a contrary im-
pression has been created”.

Shri Ranga,
Shri Daji (Indore): Shri Morarka is

here. He may be asked about it.
Mr. Speaker: This much I would
like Shri Morarka to say, whether

that conversation was a private one.

Shri Morarka (Jhunjhunu): The
conversation was in the Lobby, as
the hon. Home Minister has gaid.
During the conversation, at one stage,
the hon. Home Minister did tell me
that it was a private conversation
between us, because ne said he was
also aware of the implications of
breach of privilege, and therefore, he
was having it outside with me. (In-
terruptions),

Shri Harisn Chandra Mathur (Jal-
ore): There it ends, What is the
question now?

Shri P. K. Deo (Kalahandi): What
was the conversation?
Shri Ranga (Chittoor): I am glad

that no demand has been made from
any quarter in this House that Acharya
Kripalani should withdraw what he
has said in the House. I am also glad
that the two dignitaries concerneqd in
this dispute or this coversation also
were good enough not to contradict
what Acharya Kripalani had said the
other day, both on that occasion as
well as on this. So we take it that
what he has said is true, that what
he has reported is true.
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Mr. Speaker: I have not yet en-
quired about that. I only put the
question whether it was a private con-
versation or not.

Shri Ranga: I am putting it to the
House. On two occasions, what has
been reported has not been contra-
dicted, that is, what was supposed to
have passed between these two friends
of ours in the presence of a number
of other MP’s, including no less per-
sons than my hon. friends belonging
to the Congress Party, including no
less a person than an ex-President of
the Congress. What had transpired
between them has not been contra-
dicted. So, so far as our knowledge
goes, it stands, ag it wag reported to
us by Acharya Kripalani.

Now, it is the right of this House
to take notice of this. What is it
that is involved? My hon. friend,
Shri Morarka, he is not only a Con-
gress Member, he is Chairman of the
Public Accounts Committee represen-
ting the elected representatives of all
parties in this House, of all sections
of this House; he is subordinate only
to you, not to this Government; he is
next only to yourself; he enjoys that
prestige which is conferred upen him
by you and by the House—now says
that Shri Nanda must have known
that it would 'be improper for him—
I suppose it amounts to that—to say
anything, therefore, he must have
spoken of that as a personal conver-
sation between themselves. Beyond
that, his statement takes us nowhere.

But what has happened raises a
very important question, Shri Nanda
happens to be the second-in-commang
in this Government.

Shri P. K. Dec: Ex-Prime Minis-
ter. !

Shri Ranga: Ex-Prime Minister and
also the founder-president of the
Bharat Sevak Samaj, of which I also
had the honour of being a founder-
member for a number of years, till
1960 (laughter). Nobody need laugh
.lt that. - If my hon. friends, belong-
ing te the Congress Party, laugh, then
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they are laughing at the Bharat Sevak
Samaj itself and at its founder-presi-
dent. They sre welcome to do so.
But I take objection to it because we
started the Bharat Sewak Samaj for
a definite, useful purpose, national
purpose. But unfortunately, Shri
Nanda allowed himself to be led by
very ‘many doubtful people, in spite
of the advice repeatedly given by so
'many of us. Worse than anything else,
he allowed it to go into business. He
did it wita laudable motives, but un-
tortunately he has been let down.

Mr. Speaker: That would all be a
different thing.

Shri Ranga: Let me proceed.

Mr. Speaker: We cannot go into its
history now.

Shri Ranga: Would it do any credit
to me if I did not know how much
time I should take? 'If you interrupt,
me, do you think I would be able to
make it as brief as I want it to be?
Therefore, kindly bear with me.

Now, he wanted to -achieve more
than what the CPWD has been able
to, to avoid corruption and wastage,
to help the public get many of these
public ccnstruction activities com-
pleted cheaply, efficiently and satis-
factorily. He hags failed in al] these
things, as is evidenced by the report
of the Public Accounts Committee
What is worse, those people have mis-
used public funds, did not account
properly, did not satisfy even the
departments from which they were
taking these contracts. It is not as if
the Public Accounts Committee did
not give them an opportunity to ex-
plain. First of all, all these accounts
were placed before the PAC by the
Auditor General.... (Interruptions).
It is vested..........

Shri A. K. Sen rose—

Mr. Speaker: He is giving all these
details as he hag experience about the
Public Accounts Committee, But at
the moment, we are not concerned
with these.
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Shri Ranga: Is it proper for the
Chairman of the Public Accounts

Committee to be accosted even pri-
vately, personally, by a Minister of
this Government in the manner in
which he had been accosted? That is
one thing. Why has it happened?
That also I want you to consider be-
cause you, Sir, have yourself been
responsible in appointing him as
Chairman of the Public Accounts
Committee. There were many oc-
casions in this House when several
Members had requestedq the Chair to
appoint one of the representatives of
the Opposition as Chairman, and not
a representalive of the ruling party.
Before I came to be appointed, I gave
that advice to the then Speaker,
‘Please, for God’s sake, appoint as
Chairman a Member from the Oppo-
sition’. He would not heed my ad-
vice. You see the result now.

Shri Atulya Ghosh (Asansol): What
is the result? '

Shri Ranga: The anomalous position
created by the decision of the Chair
to appoint the Chairman as he has
appointed. Because of the fact that
the Chair here, unlike in so many
of tne state legislatures has chosen
consistently to appoint only a Member
belonging to the ruling party as
Chairman, it has become possible for
a member of Government to accost
our Chairman—he is no longer their
Chairman or their Member; he is
Chairman of the Committee on behalf
of the whole House—in this ignoble,
according to me, in this disrespectful
and indecent manner.

Therefore, it is time now for you
also, apart from all these things, to
reconsider this procedure that you
been good enough till now to ‘pursue.

The next thing is this,

Is it not proper for this House tq take
notice of what has happened and een-
sider it as a matter of privilege?
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13 hrs.

The privilege question comes up
even when one ordinary Member of
this House is insulted. On top of it,
he is the Chairman of the miniature
House as it were, of our Committee.
And it is about what? About a re-
port, a report that is not onesided,
that is not based upon merely prima
facie evidence or anyhing like that;
a report based upon the recommenda-
tions made by the Auditor-General
who had vetted all the facts, all the
the relevant records and who nad re-
ported on them. On top of it the
Public Acccounts Committee had made
its unanimous recommendations to
you and to this House. As you were
good enough to observe the other
day, if the BSS and the concerned de-
partments which were dealing with
the BSS had any objections to any-
thing that is contained in that re-
port, it was open to them, and it is
open to them, to send their explana-
tions as well as their answers to it.
It will be open to the Committee to
reconsider their decisions if they so
wish to and come to us. Even then,
you would come in. You would have
to direct them to come to this House
a second time.

If in spite of all these things, Gov-
ernment feels itself aggrieved on
examining,—a precedent has been
established unfortunately on an ear-
lier occasion over the jeep scandal—
Government would only be allowed
to enjoy the privilege of coming here
and placing their statement also for
the consideration of this House. That
is the usual procedure.

In spite of that, they wanted to
shortcircuit the whole thing. Here
was the Home Minister who has got,
I do not now, possibly he got him-
self intoxicated because he is in
charge of the Home Ministry . . .

Mr. Speaker: Order, order.

Shri Ranga: Let us remember this,
that he has become the Home Minis-
ter. If, as earlier on, he was Labour
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Minister or something else, possibly
he would not have made this mistake,
he would not have dared challenge
our Chairman. Now because he has
become the Home Minister—and God
hag given him these two opportuni-
ties of being an ex-Prime Minister and
the second in command—he does this.

Mr. Speaker: Order, order.

Shri Ranga: He says he apologises.
I want him to offer fulsome apologies
to this House for having treated our
Chairman even in that personal way.
He has no right whatsoever to deal
with the Chairman on a personal basis
and in a private manner.,

Mr. Speaker: He must conclude

now.

Shri Ranga: So, I want him to offer
fulsome apologies to this House—I
am advised py my hon. friend, an
unqualified apology to this House and
the Chairman.

Shri Bhagwat Jha Azad (Bhagal-
pur): What for?

Shri Hari Vishnu Kamath (Hoshan-
gabad): I do submit with all respect
and in all humility that the issue
which my hon. friends Shri Yadav,
Shri Patnaik and Shri Bagri have
raised is an issue which cannot be
dismissed lightly.

= qm) (fgar) @ AW A WA
arafFAAA Sl w1 qtFr adl foan
T & af s|mar fs w9 ar o
& forq 7T § eI T 18T FT A T AAT
T gRAT & |

weaR wgag : #1 Qq 6 qEAT
I Y AT |

o qmE : & a6 G0 AT

weTw wE1T : AfwT a7 TN AW

2 6 o7 wrd A g F a1g ) g
TF FY ATAT Y |
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=t e F €1 7% qeT F Ay
GIT 9T | AfF FIE FF ALY qgar @
FATE a1 q1 AT "7 SOAY |

Shri Hari Vishnu Kamath: I sub-
mit that this is an issue which can-
not be treated very lightly. It is an
issue which, to my mind, via a re-
portedly verbal affront to the Chair-
man of the Public Accounts Com-
mittee by a Minister, raises the funda-
mental question of what an affront,
what a contempt or a breach of pri-
vilege of the entire House is, because,
as you rightly ruled, the Public Ac-
counts Committee, being, as it is a
body representative of all sections of
the House, is equal in status and dig-
nity to the entire House itself, and
therefore, an affront, if an affront has
been committed, to the Chairman cr
a Member of a Parliamentary Com-
mittee, is tantamount to contempt or
insult or breach of privilege of the
entire House.

Having said that, I would join issue
with what my hon. frienq Shri Khadil-
kar has said just now. He expressed
his solicitude for preserving the life
breath of democracy. I do hope he
will bend his energies to that very
vital task of this epoch in our coun-
try, but may I tell him that that life
breath of demmocracy will be conserved
and preserved, not by the feeble eff-
orts of my hon. friend Shri Khadilkar
but by a strong, vigilant, dynamic
Opposition in this House? I do hope
we will have more and more of that
in the coming years?

I join iss1e with him when he says
that it was a private talk. May I
invite your attention and the atten-
tion of the House and the attention of
the Home Minister, Shri Nanda, also,
who is well known all over India and
abroad also for Sadachar . . .

Mr. Speaker: He may confine him-
self to the subject.
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Shri Hari Vishnu Kamath: I am
reading from May’s Parliamentary
Practice, 16th Edition, 1957, page 473:

“Misbehaviour in the Lobbies:
Misbehaviour in the Lobbies such
ag the use of offensive expressions
or insults, insulting words or
threats is, accordingly left to the
House to be dealt with under the
ancient practice or as a contempt.”

My hon, friend Shri Khadilkar said
that it was a private conversation. If
Shri Nanda wag really keen, if his
intention was to have a private con-
versation, certainly he could have in-
vited Shri Morarka to the spacious
lawns of his house or to his ante-
chamber either here in Parliament
House or at home, and had a prolonged,
hearty private talk with him over a
cup of tea if he cared to offer that too
1t was not a private talk of that kind
as a number of Members were pre-
sent around them, as I have been told.
It was not just that Shri Nanda and
Shri Morarka, met casually in the
lobby, or that Shri Nanda just called
him aside and sotto voce, talking 1o
him in a subdued voice; he talked to
him in the presence of a number of
Members, and another Minister was
present on the occasion who overheard
the conversation. It was loud enough
for it to be overheard within perhaps
at least 10 or 15 yards. It was not in
a subdued voice in Fft IIA
or silent whispers. It was not a pri-
vate conversation conducted in that
manner.

Mr. Speaker: Now he must conclude

Shri Hari Vishnu Kamath: You
allowed Shri Nanda and rightly, be-
cause it is . ..

Mr. Speaker: 1 made an appeal to
him, anq I am appealing now aico.

Shri Hari Vishnu Kamath: It is an
important subject and it must be de-
bated because it is a precedent for the
future. A Minister, if he commits
contempt, should not get away lightly;
nobody should go scot-free even if he
is a Minister of the Government.
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Shri Ranga: More so a Minister.

Shri Hari Vishnu Kamath: The
other day when this matter was raised
by my hon. friend, Acharya Kripalani,
you on that occasion, if I understood
you aright, heard you aright, took
prima facie a fairly serious view of
the matter, and when one of our col-
leagues on this side of the House
asked whether the lobbies were a
part of the House, whether talk in
the lobbies could be so construed as
to bring it within the purview of
privilege, you rightly said that lobbies
were a part of the House. That is
the first point. That is not open to
any argument or any further discus-
sion, '

The second point is about private
talk. I do not agree at al] that it was
a private talk. It may pe that emo-
tionally Shri Nanda was worked up;
being President of the BSS, he could
not swund any aspersion. 1 can put
myself in his position and fancy that
I might have acted like him. His own
Samaj, his own baby, brought up with
so much care and attention all these
years was suddenly exposed to public
ridicule and contempt, and naturally
he was in a fit of righteous indignation,
if T 'may use that expression. But
was the lobby of the House the pro-
p2r place, and was it the proper time
when Members were walking out in-
to the lobby after a debate, or when
there was the usual exodus? Was it
proper for him to catch him by the
collar, so to say and ask him, the
Chairman of the Public Accounts Com-
mittee, using those words whicn were
reported to have been used according
to the statement of Acharya Kripalani

Therefore, may I submit that an
offence of breach of privilege or con-
tempt has been committed. According
to the letter which Shri Nanda, the
Minister of Home Affairs, has written
to you, if my memory serves me
aright, . . .

Shri J. P. Jyolishi (Sagar): Is it his
opinion that we ghould not talk in tke
lobby?
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Mr, Speaker: He should try to finish.

Shri Hari Vishnu Kamath: He said
towards the close of his letter, “I am
sorry if . ..’ Will you kindly read
out that portion? “I am sorry if that
impression has been created”, that is
what he has written. I am of the
view that a bland and bald statement
like that does not purge the offence
of contempt or breach of privilege of
the House or the Committee. Some-
thing more satisfying is needed, not
merely saying: ‘I am sorry if that
impression is created’. I would con-
sider, and the House cai. consider
whether the offence of breach of
privilege or of contempt has becn
purged by the Minister who has
reportedly committed the offence
only after he makes a categorical
statement here....(An hon. Mem-
ber: Why?) here, on the floor
of the House, because the matter
was raised on the floor of the House,
He should say that ‘I offer my un-
qualified aid unconditional apology
to the Chairman of the Public Ac-
counts Committee and through you
to the entire House’. Only then per-
haps you can consider that it has
been purged. ... (Interruptions).

Mr. Speaker: I would not be able
to allow so much time to each Mem-
ber. We cannot spend the whole day.

Shri Hari Vishnu Kamath: We may
take a whole day even, if necessary;
it is a 'matter for the House as a
whole, a serious matter.

ol @€ (@@E) ;9 TF a3
AEeT H g & | I9H UgAT NH AT
g & @1 78 TgdT e A1, AR @R
FTaw! g8 3@ § fF ag % few qes-
swfw § o= fee & 9= # g8

a1 qger 13z ag & fF e ag
TEFZ TF AT AT FIg F A F AT ) A
TF I qEfa® gHEEE FAE A ST
wRE g% qaer & fawg fawr v,
IWE AL F A, T oA WIFiT TF
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goawdr g1 I feew  faar
fFagusiec ew 21 71 @ A
FRfal & 9 ¥ &7 2% g 39 AE-
Jz % FET AT AHATE ! AR AT
24 f§ ag @F qafaw wTeEg FRE
F A AT A FaF quwe &
I F A4 § qafaw gareed 599
F R ¥ WA # g€ | qg WxAT T
T EAFT g 1 WT I F WA AT
I TARIR 9y §F 93 fafwa §
AT At ag & fF

“You have killed the
Sevak Samaj.”

Bharat

AT AT T R fE

“You are a Congressman.”

g A1 qafas oFTIIq FRET F AATWA
TR WL 9% TRSEEEET §qT AT
& TR 3HE T 97 3 F wow i
afas warded FRr I fafaeex &
faars wadt fa1z § 3o faa a7 fasme
¥ arg ford | a7 feafy § a8 Agfm
feae @&t 3 awdT | a9 qfaamed
Sfeq oaF qmA & 1 ga fear qar
g T F0E, A9 oAz &1 15 Jra7
aifeamie T g @9t g ¥ fag,
I WY I9 9T TAY ST AT g FEL
ATE OIAATRE EAT & | A8 &g adar
g fF ag ar a0 wrgIz oo ot
f& & & avac & #gr & w= gw
g dNE gem a1 & guwwr I3
wve ar et 07 ) & Fgar 2 fr ag
w33z % g g awdr ? K wgang 5
HIEHT A FT A A6 Fge w1feq
ITIEA | IRiA FT F AT | IART
FaerT ITfge fF A ARTa FuET
StyamegFTaaF g | afcd o=
3 T a1 98 Fr= o Nfafawr &1 a8
WIEIT T g1 AT qaAfqF a6 qY, qHT
qaTa ALY & 1 HaT ag & R 39 aww
F qAITAT 397 AT F fRw T av g o



16255 Re: Question of

[+ =]
gare ag & f a7 gm fafmea s
W ¥q% AT & Jadq o) § gafqs
THTSZH FAE & AAAT § T MR Fg
ar gt 1 & was faagq AT AQmgar

gfF ag wrgic T & 91 T
It is bringing pressure on the Mem-
bers and Chairman of the Public
Accounts Committee not to do their
duty.

ot WWEE ®T O WTE 0 Weq d
Agled, § ag a1y TS HT AT ARAT
g % 38 9% oY g7 937 F WA E,
ag a7 ¥ fagnfasmw & Wy W
STy rasET E oy ff S aRE F
geer | ga gAAY § % @ea § =afy
fafwa qifzar &, =T f&z @ g1 Fr
arazifa g § ar a2 & ey @) wiy-
FTCHT A AT €, AT a8 g T 1
BATZIMB I T IAI@ R AFT § AR
AHAIT gEea g a1d F1 9419 foF g0 Toe
T T Tq AT & JAFMT & | WX A
qgq ¥ @AY ¥E WA W @l
f& fo7 @i &1 Jeqr@ qrAAg FIATA
S 9 frar & F anF w2 T &, A fAemg
21 a8 UF qIAETA FT 797 I3AT | AFHA
oI TF WA T AAA 3H AT H (-
o7 AgY foar war @ fo a1 w4
ST FET TN S AT F ATYF FTHA TH AT
T@ATAEATE | gH HAq Il F aweq
& a8 w oifeqi F gwed WY A&
H QA 317 S & fTT F 989 | e
&7 ¥ AgF 7 "FF | AT o 27
94 ag sfaw faar ar fF amat §f qga #1
& femm &

TR ¥ qiiwared wfew w
6T foar o, star s & w7 qwar g
1 IqH oF Ierew & fF ouw & @i
&t af qf =T WE FE F HHT
F ag Fg1 ar fF ot gaw w1 0w fgmmw
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g 1| SuF e IR g g TR 9 fe
HIAT G360 F gAY AAAT G T
AT G A7 9Y 3T GHG qg FeT AT
a7 | FAC 92 I I3 a1 qar ®leAw
agt W Sfaa g star & agr ar
HALTATY 35 A0 1 AEFAT 24 a1 fre=a
& 7w &, Afwa sawr afcorm ag g
f& S a1F T FaA FIFG TME F G
Jieh AT TT F qIEq A A&y § AT
I & grarg ¥ ATIFT oA wAiqq fwar
ST HIT ITFT ATTHY ATAAT 17T FF
faqarfase & w97 F weaqq Ay E )

# UTIHT €ATA TF I FT A AT-
wfuT 7€ & 3a 9T F 500 FIeqi Y
N FHFE A §, @ FTAT F 9%
sifg & wrex § 1 AfET Sy §
FAT A, T ITRT Y qET WG
HIHA AT AR AT Jg 94 IT 9T
fagafa®e F1 TT0T FT A¥ g9 ATA
T wfafFar aga O g W g4 20
& v ag awaAd 5 S 1T gw IgaT
& AT § FF § I R ¥ 730 fa-
FIfaFre &7 g97 IzaT AT g F
Faaan g ¥ 38 937 & fa9d ag awaa
FAT FATTAT ZOT | Fafag & wz7
=Teat § £ oF a1 5@ 7% & | Ay
FE a1 FT AR TG & fF fora 0
ga fafiarfasTe #1 997 o1 @93 & |
a1 oY ¥ a8 F 5 I @ Ad
qafa® UFSEE FAE! F JAAT § g€
T JAT X T AW A T A
2 | gAFY 7g F1q AGY WA Wi fF
F AT Fag qEf F 9797 § AR F
safeara & & WY AT H AT FT THS
g1 gW ged § g F1 A9 ¥
qudd 0 § AfwsT W gw oA
@ &1 JE0 § fodll &7 F fqQa
FIY § AT T ITHT THL IGT T qEF
# grar @ @Y gaF adNT ag v e
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Zq% 1% gH AT § FIE WY G AGY HT
gFy § | WY WY Tg T @A
9MEH & A o § T aFq § | fEA
gt afrs ag g i 7 3w w5
F e afer Fafwe ol F A,
a7 qet & azew ar &y g ol
& @ g AENH B a1 A8 A g
T 7.2 IZIZ F1q AN FT R |
(e oqw) 7 fasar T AF 7 T 77
qFY | IF 09 &Y 0FA FT SFT ALY
g gAY I T HEE g

¥ fade & o 5w & 1% fadiar-
fraTC T 9RA RN & | 9 BT FAQ g
21 FATY T T ¢ F 3w = g
N F FHF T F T, THAF THEH
T F AT w9 F A, A F
TFT § AT 39 0 FE fagarferre &1
T AEY ISAT I AT | (TN )
wR ww feeemdw @ &
oY F WA ARG IIEIM TG |
¥ A7q qTAY IIEO @ FX a9 T
g\ & ag sgmagm g fs & =9
a1t FT UF G g & AT ag AfuF
TEaT g fF & =t 187 & qEiewm #A
F YET F ' F AG, AT T
FHG & & €7 § a0 T qHAT E,
# =t AR o § gafaw gEeeE
FE F YT F w9 A A Jfe
TG 9T F ®F A 19 T qHAT B,
AR @ # ¢ fagwrfus &1 = @
g

gafad ¥ frdee & fF 50w
#r$ faa A g arfey

Shrimati Renu Chakravartty (Bar-
rackpore): I have already appealed to
you last time that as far as the lobbies
of the House are concerned we say
many things there which we do not
want to become part of the proceed-
ings of this House. About this I am
very clear, because, if once we start
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this convention, it will lead to many
bad things. But, at the same time, we
have to see to one particular thing, and
that is, after all, who were the peo-
ple who were concerned with this.
One was the Home Minister and the
other was the Chairman of the Public
Accounts Committee. The Public Ac-
counts Ccmmittee is one of the most
important committees of this House. I
am not one with Shri Ranga when he
says that it is our Committee: it is our
Committee in the sense that it is a
Committee of the House, But we
have always held that the ruling party
has kept the post of Chairman of the
Public Accounts Committee a close

- preserve of the ruling party, that is,

the Congress party. This has been
going on consistently. And therefore
we look upon Shri Morarka, a Con-
gress Member, as a Member who has
been elected to that Committee and
because they are in a majority he
becomes Chairman of that Committee,
he is nominated by the Speaker to be
the Chairman of that Committee. But
to this point, I do not agree, namely,
because Shri Morarka becomes the
Chairman of the Public Accounts
Committee he ceases to be a Congress
man. He is a Congress Member in the
the sense that he is not in the Op-
position. But I do feel that it is de-
plorable that Shri Nanda as a Minis-
ter should have said anything to Shri
Morarka which might be interpreted
as bringing some pressure upon him
about some report which Shri Morarka
might have made,

Now, if Snri Nanda had not been a
Minister, wielding the immense autho-
rity of Home Minister, it would not
have, been considered a matter of
privilege. The letter which has been
written is in clear terms: that he did
not mean to bring pressure, he did
not mean to threaten. If that is so, I
am prepared to accept it, because we
have always in the past accepted the
apology. Otherwise, it is essentially
a matter of privilege. But we do
not accept the position, namely, that
a Minister can bring pressure in any-
way, even in private conversation,
upon any Member of this House whe-



10259 Re: Question of

[Shrimati Renu Chakravartty]

ther he ig Chairman of the Public
Accounts Committee or of any other
Committee.

Several hon. Members rose—

Mr. Speaker: I do not think there
is need to listen to all the hon. Mem-
bers now.

Shri Ranga: It was Shri Nanda who
helped to cut short the debate by off-
ering the apology.

Mr. Speaker: I shall allow ;ne
minute each for the other hon, Mem-
bers. Shri Kapur Singh.

Shri Kapur Singh (Ludhiana): Mr.
Spzaker, Sir, after listening to all
thrat has been said in _this House,. .

qt wEmEre e (faeei) o
T TERE, # W@rEE W6 ;ST
IsET ARAT § | 0@ 9 F fF o
&1 frve & o7 wew 3 9T F8 fawv=y
FA, AEW FUAE ¥ S TR FY F,
73T o9 o= F 2 qWEEEF qRA A
g g 5 gg o o & W
JqF HTS W AT AT FIAG FT gq40
THEH TGIAN AR & qg Wee AT
WA T oA AN a7 FEy E—
o gaR W w7 § afew i #ar
T 9 F1 777 3T F AR § a8 T
T T R § wew w4 ¥ | gt
TU a8 A & fF Awar oY ag aqwd fr
I T T W Y AT R O S
T2 fF IR 7 AT AR A | a9 7
FfF RART TR FEIAT ITAS

g 7 Weg 6 fAy I HI IW F 919

afe favm ¥o fFar smem @ sawET

VT WA |

AW W@ . T S A AR
g fr S a8 9 fod), wwdEw
aied @ A A9 fEar, @ aw
qEET A AT AW AT fF Aw
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WEAE FATQRUA 91 ! WFdE FA
IG F R A ges FXATE AV IG H
foe & W @ 91 R | W A
FraT AT ¥ 1w weE ¥ wiEEe
FAIRIT FQ & A Iq B AL 0L
T I W Afew ® war § AR
# 39 FT qEHHQ FAT T& FL g Al
a2 fau Aqfwsr @ S1wm ) FWAT T®
fed fF a8 a1 Fa@m 8, TEae
FAAEIT & AT TGN | WX TG ATEAT
FEAWIT & A AT w@ FEA R
FfFr R Tg wEET FAEETE AE
2 39 g # A T@ & AE O
F 3 37 ¥ g o wmar ag S AT wrEde
FAGEET FT Al AT grgd 3 forg %
farr o @ Fa1 fF 9y 70 EEe
FATCAAA AT AR GUTH A1 T Y Fgr
fF a8 g™ WrsAT FAAEEA AT |
78 ATEE g ATy g W o freatfeast
T JoTET AT |

o gEEAIX AR ;- & qOAT TG
AR Y5 TEY FL GFT . .. (FTTAN)

Mr. Speaker: Not so many peopie
at a time.

It ETIEANT TR TEYET WG,
¥ wfea ag a1 fF g W A S
o F OF g4 foEr g o1 w ooa ®
gl A @< g fHun &, § S =gar
iFmamamgfF s arm
ey F FreaeT 98 9T @Y a1 wIEHy
F1@T THe FIAT 917 g AfE@T FAT
am g ?

gAata wY (= eawd) AT OF
oz e AT § | F Y gafew
THTICH FAE! FT AT G ARE |
# g ¥ tfaww <t g f5 wafow
FTSREE  FAE F ATER FT @
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FEE 2 IW T AER &8 wreHr fEa
forer &7 1% @ G}  gaT | AT
FRTamanf e s fangfesw
§ sifasrs ot 92t 1 ag "6y g afea &
THF AW FET AT A EOT
F ey AR § wgm 5 5@ w1 ommmeRr
F fau ars < faar 9 fF w1
SUHA  qafAE UHTSEH  FHET #,
oI T a7 fedt Tiwe #7 Féve grar
2 & T fewdt e adivg #1 foe ux
dwe A9 a1 fFy gay weer ¥ oag
I G R AT W F FAT AT 7 A
ag TS KT g fF 9« % 39 T
gifesi § & F1¥ safsq #w § aww
AL ST AR FT IW A a A A
gl 35 AT IFIE GFT R AT
(grem@)

weqer WEhEW : WISY, WET |
3 AW A AT FT &I a1 g |

ot it o & ¥ ft @w F1ogar @
& S fF g o qor 9w
g o & S

FT FT AE FAATT gATE A
fafer 7o do & amaa w2
mmﬁ AR § 39 i HEfeax
FTLE FIAM A 9 77 O 5
iaﬁﬁmﬁmw%ﬂfﬁfr
StraY 7 gafeq A ST a8 & 6 o
uF qEf ¥ & qwE e ¥ dwe
& FW & "I SA FT oI9 IEWe
TTF FY AL ET qTeAT FE GO A
HefgaT #X q@T & @ o ar 39
FTOTTE FT FH q¥g H (A A
F1 GAAT ATAATTRS § A T G oY
Wt F q1 99 ) Aifeq 7@ J wfew |
o g ATelT STt F1E ST KT AT
A& Far wifew

Mr, Speaker: Shri Kripalani want-
ed te say semething.

VAISAKHA 1, 1887 (SAKA)

Privilege 10262

Shri J. B. Kripalani (Amroha): I
only wanted to say that before you
take any decision you will be pleased
to call upon 'me to explain 'my posi-
tion.

Shri Ilarish Chandra Mathur: I
think the whole day will be taken up
by this, if it goes on like this.

o TR ®ANGT Mg (FRETETR)

MY HEIET

TN WL § q9 A€ qRAT
¥ AT w0 5§ 37 F AR
X qif ag fpdT zgn @ Y % |
T TO% § 39 9T 59 a6 qIa«Id A
@ ?

o T AAET AMfgan : § A3 I
U% wes Wt AE qEarg | oAl A
AN AW gEataw aEEE %
&F T qATT AGT FAT A0 T | GE
Fq K qgi FTT AMGT FTQT 97787
H o SETT IHFT § | S 71 A
FYAHT ST JT GO AT AT S
THFT JT & T ag THIL qART § AHA
TATT AT AT ATLHT ST FT GHEHT 3 E
T1 98 FTCX GAFT § | gRAT 48 FF
FAT ATfEY 6 F1S A TR T AL R
a7 g faa &1 % 79% 9% awar § av
T TG T A FT FIE A0 e
AHaT & AT 4G | 3afad & o wrfeww<
R TS AT Y qg AT H&AT, I AT
I 7 AT B FE TS qO@ FE
g agus wfmgH HRHT FT a2 |
SR 9 TUTH A7 &Y AfhA 98 wiwge
FT AT | T ART ST FIE AT FgS &
@t ag wig fomen d7 &, Iuqea
A g a1 A & AT 97 F NS
area & | § ¥ gEifee 18 welt ®, www
HT ®Y, FAAT A AR(T FT FaT & £
T A G T qg AT FT ar
WA H AZ W FIT & gia &
g, s=1 faq o1 5 o0 wg o @
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[=1e T a1z Aifgar]

g ST IAF A | 3T F 919 T &
§ A A &1 g AR TG A=A
Srgmimmg feaga A
T & 99 FT W AR 39 FT AN
FIT FAHY T F1EY | WX a8 qHT
TR I A TS FT AT A THATH g
AT FIGT § | T A7 9gel g g i 5
HH AT AIET ¥ FAT g | g@Ad A
Il A ATET WA & TR I ATH FTEX
gt 2 A fae oF awg & & A g,
7g 7@ fr fea & faomr ox w7 =)
qer @1 # AT WA g | I 98 9T
Fgr arfed ©F a1 & S FTH g1 A
3T T AR & 39 F oy ey AT §
AT & I FT A AT AT AT EY FLAT |
S AT AT Al @ wET (R TqE)
S e S fAeT ¥ a9 W HwgAT AT
¥ | 7 faw ag fF ag @ 9 5% @
% ¥ gaA1 At Anfey afew 9 iR
BN HT AL AT GA | F TOAT 7 TG FAH
i & fa¥ o ghen Ao W AR
T 9T §AW @@ | aaErd v g @y
gl 9% ' foi 1 o sEafas, "
foft o amEefas &1 F15 &% A4t
2

T FHT F T AT TF GO qATA
ag 3o faar sman @ f& o fggeamr ®
T A ST FTAAR &) @1 E WL g@y
ITE g9 T AR WX T=6 &Ml §
T g T TAAT &) W E T 3F F A
¥ o o fEr F@r Tl | ady
FHTH W A far FAr Anfew )
AN T F AR qEAAF g9 F1 AT
Faw A folt o gzFa & Fm §
AT F §, Afew I F G F T
T FY Y AET AT IS E | T A
W AT ST I A a9AA & | T2
g T F O9 FHIFAT A€ FI—AT
guaet & X F S Foaw oW
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TN SA F HH A TAATAG G | ey
ST+ 7 FHAAT AE FX | TG IF T ART
qar T8 gWAd, 99 % 1 GER
& S aren g 1 3@ fag & oo § o
T g 7@ W oA w1 fER

FT MW |

Shri Kapur Singh: The matter has
now crystallised into one proposition
and one corollary. It is not disputed
that what has passed between the
Home Minister and the Chairman of
the Public Accounts Committee in-
volves a matter of privilege. It has
been sought to be argued that it is
not a matter of privilege, because it
happened in the lobby or because it
constituted private conversation. I
wish to say that this is a fallacious
argument. The essence of a breach
of privilege is that there has been
an attempt at subversion or erosion
of free exercise of parliamentary vight
or parliamentary duties. In that sense,
there has been a clear breach of the
privilege here.

The corollary which follows from
it is the one which was pointed out by
my leader, Shri Ranga and my col-
league, Shrimati Renu Chakravartty,
namely, that this case now raises a
question freshly as to whether or not
the practice which is prevalent in UK
and USA of invariably having a mem-
ber of the opposition as the Chair-
man of the PAC should not be taken
into consideration, particularly in
view of the corroborative readiness
with which Mr. Morarka has stood
up in this House to support our Home
Minister.

I shall conclude by saying that in
view of the tone of the letter of the
Home Minister, the House in its mag-
nanimity might now pass over this
matter.

Shri Shivaji Rap S. Deshmukh
(Parbhani): Every time hon. members
of the opposition have stressed the
point that it is a matter of privilege,
though it '‘may be private or personal
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talk. They have laid stress on this
fact that because the Chairman of the
PAC happens to be a member of the
ruling party, he is more likely to be
pressurised by any minister, But
they forget this basic fact that if a
person is to be pressurised or bullied,
it can be done even if he is a mem-
ber of the opposition. That he is a
member of the opposition cannot be
treated as fool-proof guarantee that a
person is no liable to be builied or
pressurised. Where the question of
privilege or pressurisation comes in,
there is also the question whether the
nature of the talk was personal or
private. For instance, if I address you,
Mr. Speaker, as “Sardarji” on the
floor of the House, it is a breach of
privilege. But if I do o in your
chamber, it becomes a matter of per-
sonal respect,

Now if two Congress members talk
and the subject-matter is an organisa-
tional matter—because even accord-
ing to the words of the hon. member,
the Home Minister is alleged to have
saig what is sought to be done is
likely to have organisational effect.
How can it be treated as an attempt
to bully or pressurise the Chairman
of the PAC, when the first sentence
of the conversation is that this private
talk? That has been admitted by the
Chairman of the PAC himself. If at
all there has been an attempt to say
that certain things which are alleged
to have been said are sought to be
removed from the purview of the
House under the pretext that they are
a matter of personal conv:rsation,
the matter boils down tn this that
anything that happens in the official
chamber or official room of the PAC
only can be public talk and anytning
that is said outside is private conver-
sation.

=t /W (7g) - werw ey,
TF & qF o fear oy 1 F ey
TH IBTE | § O W § SATRT G
T

weqE WERA : FfEy |
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ot WYd 2 F1E W AT g WA

TR & afafs & oo & 99
% g1, 91g 97 ufaag s H AT AR

far gr e, afs S9 F FIW @ q@ar

g R zmw swn g, ar s

g AT Ifaa g1 oSt €

Shri J. B. Kripalani: Sir, I raised
this from the point of view of the
dignity of a committee of the House
and also from the point of view that
this does reflect upon what the Con-
gressmen are engaged in and there
may be some self-analysis, Mr. Nanda
as many of them, is an_old friend. I
have nothing personal against them.
But I thought it my duty to give ex-
pression to the resentment that I felt
at what I considered to be a bullying
tactic from a person who was in great
authority. As Dr. Lohia has said,
any ordinary talk by ordinary people
in the lobby will have no significance.
When a man in authority talks to a
young ‘man who has been placed in
charge of a parliamentary committee,
I think that position ought to have
been respected by the minister.

As for its being private conversa-
tion, you are a great lawyer and vou
have been judge of a High Court.
Suppose there had been some defa-
matory statements made. Would they
have been considered private if 8 or
10 people were standing there? Mr.
Nanda afterwards may have told Mr.
Morarka that what he was talking
was private. But that does not take
away the fact that it was not nrivate
in fact, in actuality. Our words do
not change actually at all. If the
actuality was that 8 or 10 people were
standing there and yet it was a private
conversation did I eavesdropped? Was
it a closed room that I eavesdroop-

ped? This is fundamental. We
must know, what is the dictionary
mezaning of the word ‘private’> The

place was not private; the conversa-
tion was not private. It was heard
by many,

I can tell vou that I have tried to
modify the expressions. The expres-
sions were much stronger. If our
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[Shri J. B. Kripalani]

two friends would come out with
what one said and the other heard, the
whole question will be solved. I do
not understand how the plea of pri-
vacy can work here. (Interruption).

I am very sorry that everytime peo-
ple cume to argue, they bring in the
name of my wife, I have already said,
this is no buffoonery. We are out on
serious business and to bring in the
name of my wife every now and then.

Shri Tyagi: I had mentioned the
Chief Minister of UP, not his wife.

Shri J. B. Kripalagi: 1 am really
surprised at the shamciessness of the
man who says like that: “I am talking
of the Chicf Minister and not your

wife”. There is a limit to impudence
also, There is a limit to buffoonery
also.

Mr. Speaker: I would ask the hon.
revered Member to address the Chair.

Shri J. B. Kripalani: Mr. Speaker,
Sir, T am speaking very softly and
smoothly, but I imust give expression
to my thought. Instead of admiring
my magnanimity in allowing my wife
to do what she likes, they always
bring in my wife. And, they laugh.
These people laugh. These Congress-
men laugh. I am ashamed of them.
If anybody thinks that there is a
greater friend of Congress than my-
self, then 1 say he is mistaken. 1
have showed in hundred ways that 1
love the Congress; as much as none of
these people do. But they do not even
appreciate that. I say I am w4 truer
Congressman than what they are.
What are they talking? To whom
are they talking?

Mr. Speaker: Has he finished?
o TR w3 &.fFar: 7w @
I F@ § AfFw wmF W
2
A Ao Ho FIWFAT 1 ATYF T
Far w3 7
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They want to treat this serious matter
as a matter of no importance. They
want to brush it aside with levity, but
I want it to be considered sericusly,
and I appeal to Congressmen that they
themselves should stand up not only
for the dignity of the House but for
the dignity of their party. There is
a tradition behind that party. They
must not forget that it is said that ti.e
Congress fought for the independence
of the country wunder Gandhiji's
leadership. Let them live up to that
tradition. I would have been
very glad if they did that. 1 have
no ill-will against any of the Con-
gressmen, least of all my colleague
with whom I have worked in the past
in Ahmedabad also. 1 hold him in
great regard. He would have done
justice to himself, justice to his
party, justice to this House, if he had
un-reservedly withdrawn his words.

The Minister of Law and Social
Security (Shri A. K. Sen): Mr. Speak-
er, Sir, if I may say so with respect,
we have travelled a good deal of
ground which is not strictly relevant
for the purpose of the present ‘motion.
If I may read out for the benefit of
the House, with your permission, the
langwage of the motion itself, to help
us in understanding the scope of the
discussion and your function in grant-
ing leave, the words are as follows:

“On 19-4-1965, Snri J. B, Kri-
palani, M.P,, said in Lok Sabha
that Shri G. L. Nanda had told
the Chairman, P.A.C,, that the
P.A.C. Report relating to Bharat
Sewak Samaj was przjudicial and
that he wa; working against the
interest of the Congress. The
above statement has been contra-
dicted neither by Shri Nanda nor
by Shri Morarka although both
of them were present in the House
when Shri Kripalani mentioned
about this. Hence this statement
of Shri Nanda is a serious breach
of privilege of the House and its
Committee.”
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It is founded on two grounds, that
Shri Kripalani had made a statement
in which he alleged that Shri Nanda
had used the expression “prejudicial”
in his conversation with Shri Morarka
and that there was no contradiction
on the floor of the House and there-
fore this allegation may be taken as
proved, and being taken as proved it
amounts mmediately to a breach of
privilege of the House. This is the
foundation on which the present
motion is sought to be sustained.

My answer to that would be that
arhen that alléegation was made with-
out a motion and you did not allow
jiscussion on that there was no duty
ast on either Shri Morarka or on
Shri Nanda to contradict that state-
nent.

An hon. Member:
itatement?

What was the

Shri A. K. Sen: May I crave leave
of the hon. Members to 'make my
submission and then 1 shall be very
happy to answer whatever other
queries there are (Interruption). I
find that Shri Ranga, as usual, is not
willing to extend me the courtesy
whicn he has been receiving himself
from us.

Shri Hari Vishnu Kamath: Just re-
covering from a heat-stroke; he must
take it coolly.

Shri A. K. Sen: As I said, there is
no duty cast on either Shri Nanda or
Shri Morarka to contradict those alle-
gations.

Dr. M. S. Aney (Nagpur): I am
sorry.

Shri A, K. Sen: Then, Sir, when
the matter comes up by way of a
motion, Shri Nanda has stated in his

Shri J. B. Kripalani: Will he not

testify to the truth?

Shri Hari Vishnu Kamath: What is
truth?
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Shri A, K. Sen: Shri Nanda has
stated in his letter to you that it was
purely a private conversation in which
he was engaged with Shri Morarka
and, in my submission, Shri Morarka
has supported that statement.

Shri J. B. Kripalani: No.

Shri A. K. Sen: There is only one
species of private communication which
has been made the subject matter of
a motion of privilege in the House of
Commons, though there has been po
incident in our House, to 'my know-
ledge, and that is where a private
communication was held to amount
to intimidation and coercion designed
to restrain a member from perfo.m-
ing his parliamentary duty. It is only
that species which can be made to
support a motion of privilege, other-
wise it wil] be a dangerous precedent.
in my submission, and I support Shri
Khadilkar’s point of order very
strongly, that it will be throwing
open a very dangerous floodgate if we
allow all private conversations to be
brought on the floor of the House and
be made to sustain a motion for pri-
vilege. In our own experience we
have seen judges in private conver-
sations being called “fool” (Inter-
ruption). 1 remember the casi of a
very eminent judge.

Shri J. B. Kripalani: If it were a
case of defamation . . .

Shri A. K, Sen: Even then privaczy
is different.

Shri J. B. Kripalani: It was not in
private, it was in public.

Shri A. K. Sen: Now, Sir, the very-
first case he disposed of was a case

in which has erstwhile senior was
ed and he lost that case. After the
case wwas finished he met hm and

asked: “How did I do?” and the reply
was: “You behaved like a bloody fool”.
If that matter was brought to the
court in support of a motion for con-
tempt of the Judge, it would be
thrown out as ridiculous,
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Shri Hari Vishnu Kamath: Where
did he say that, in his ante-chamber
or somewhere else?

Shri A. K. Sen: In his private con-
versation.

Shri Hari Vishnu Kamath: At home.

Shri A. K. Sen: Once it is a question
of fact whether it was a private con-
versation or not, once it is conceded
and proved to your satisfaction that it
was a private conversation, then the
right of privacy comes in and you
can only allow a motion of privilege
to succeed if it is proved by the man
to whom the conversation was ad-
dressed, either the conversation or
the communication, that it was de-
signed to coerce him. There is no
such complaint (Interruption). In
my submission, there is no such com-
plaint.

Shri J. B, Kripalani: Let him say
that only two of them were present.

Shri A. K. Sen: Therefore, here we
are not to meet a case of coercion or
intimidation with which Shri Yadav
started. We are here only to deal
with the motion as it is, and in my
submission there is no ground dis-
closed whatsoever for granting leave
to this motion,

Mr. Speaker: Now I must just give
expression to my views,

Dr. M. S. Aney rose—

Shri Hari Vishnu Kamath: He is a
senior  parliamentarian, the oldest
Member of the House.

Mr. Speaker: Many other hon. Mem-
berg are also rising in their seats. So,
with great respect to him, I hope he
will excuse me.

The question arose the other day
when Shri Kripalani informed the
House—though he did not say that he
was himself present it is presumed
that he heard them himself—that the
Home Minister had used certain
words which could rightly cause in-
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timidation to the Chairman of the
Public Accounts Committee. So far
ag this question is concerned, if any
intimidation is caused, or is intended
or is likely to be caused, to the Chair-
man of any parliamentary Committee
certainly it is a breach of privilege.

Shri Ranga: But see the reply that
we have got from the Minister. What
is the effect of it?

Mr. Speaker:
him.

I could not follow

Now a breach of privilege issue can
arise if in the view of the House
something has happened inside the

House. At that time, the House can
take cognisance of that episode or
breach of privilege. It can be by

either a Member of the House him-
self or by a stranger who has been

brought here for some purpose. If
some breach of privilege is
committed by such a  person

in the view of the House, the House
can take action straightway here.
Breach of privilege might also happen
by publication in press, or by use of
words on a plateform or in a broadcast.

Shri Kapur Singh: By
also.

telephone

Mr. Speaker: I would not include
telephone, because the conversation
by telephone is a private conservation.
So, that cannot come under breach of
privilege. It may be a broadcast or
words uttered on the platform. Then
too, if any Member brings to the
notice of the House that a breach of
privilege of any Member or of the
House hag taken place, the House
should proceed to take action on that.
Now, there ig a third category, as has
happened in the present case, of some
conversation taking place in the lob-
bie=. The other Aay Shri Mukerjee.
and today Shri Khadilkar, Shri Azad
and Shrimati Renu Chakravartty have
pleaded that if the same rules which
are applied to the House are applied
to the conversation that takes place in
the lobbies, there would be no free-
dom left for any Members there.

It has been said by Dr. Lohia, and
repeated by Shri Kripalani that if the
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talks take place between ordinary
persons, that does not matter but if
it is by people in authority then it
shewll pe wagen in a different light.

First, 1 have to answer whether
anything said in the lobbies can be
the subject-matter of a breach of
privilege. It is a fact that if anything
15 said which intimidates or coerces
any Member from discharging his
duties, then it is a breach of privilege;
even though it may be inside the lob-
bies, it is a breach of privilege; there
is no doubt about it. One question
was raised by Shri Khadilkar: if I
give 3 ruling, if members go to the
lobby and say that I have shown par-
tiality, is that a breach of privilege?
It hag been held by President Patel

that it is objectionable and it is a _

breach of privilege. 1 have it before
me. It happened in the lobbies. But
1 am not taking that view. I am not
restricting the freedom of speech of
the members. They might do it. 1
would not take note of that.

Shri Hari Vishnu Kamath: I am
sorry to interrupt and you will par-
don me. Would you agree with ‘May’
who says that “misbehaviour in the
lobbies, such as use of offensive ex-
pression or insulting words or threats,
constitutes breach of privilege?”

Mr. Speaker: I have already said
that if the language is intended or is
likely to cause coercion or intimida-
tion, or any offensive language is
used, even if it is outside the House,
in the lobby, certainly it is a breach
of privilege, it comes under the dis-
cipline of the Speaker of this House,
and this House can always take ac-
tion against that. But the question
boils down to this. Shri Nanda has
said, as T have read now, that he
wanted to convey it to a member of
his own party, and it cannot be said
that because he is the Chairman of
a Committee, he is not a party mem-
ber. Shrimati Renu Chakravartty
hag said that the moment he becomes
a Chairman he ceases to be a member
of the Congress. Yet, we have to
function on party lines. There might
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be some meetings held inside the
Central Hall. There are some rooms
where the parties also hold their
meetings. If they sit down and cri.i-
cise each other, if some member over-
hears it and brings it up here, of
course, that would not be a subject
of breach of privilege.

Shri Hari Vishnu Kamath: You are
talking of the Central Hall, Here it
is the lobby which is part of the
House.

Mr. Speaker: If they sit in the lob-
bies and talk and somebody over—
hears them and reports, that would
not be a subject of breach of privil-
ege.

Shri J. B. Kripalani: Does it mean
that I over-heard, I was eavesdrop-
ping? Does it mean that?

Mr, Speaker: At least Shri Nanda
did not invite others to that conversa-
tion and did not convey to others that
he was intimidating or giving a threat
to Shri Morarka. At least that was not
his intention.

Shri J. B. Kripalani: He need not
invite anybodv to go to the Central
Hall or the lobby.

Mr. Speaker: 1 am inclined to hold
that if such an incident occurred in
the lobby, then the person aggrieved
ig actually the one who has been in-
timidated or coerced, or against whom
such language has been used.

Shri Ranga: You have already
given the answer that he is a Con-
gressman.

Mr. Speaker: If he brings a com-
plaint then the House should take
notice of it; not if it is brought by
other Members who over-hear him or
who happen to be present there at
that time. I have to safeguard the
freedom of the members to talk free-
ly inside the lobbies. That must be
reconciled with the breach of privil-
ege that might be committed. Both
things have to be taken together. In
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[Mr. Speaker]

view of what Shri Nanda has written,
that he is sorry that such an im-
pression has been created, the matter
is closed and there is nothing more
that is required to be done by me.

Shri Ranga: If he behaves like
that. ... (Iinterruptions) .

Mr. Speaker: Now this is over. We
will take up Paperg to be laid on the
Table.

13.58 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE ALL  INDIA

SERVICEs AcCT

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to lay on the Table a copy each
of the following Notifications under
sub-section (2) of section 3 of the All
India Services Act, 1951:—

(i) The All India Services (Death-
cum-Retirement Benefits)
Amendment Rules, 1965, pub-
lished in Notification No. GSR
527 dated the 3rd April, 1965.

(ii) The All India Serviceg (Dis-
cipline and Appeal) Amend-
ment Rules, 1965, published
in Notification No. GSR 528
dated the 3rd April, 1965.

(iii) The All India Services (Death
cum-Retirement Benefits)
Seconq Amendment Rules,
1965, published in Notification
No. GSR 529 dated the 3rd
April, 1965. [Placed in Lib-
rary. See No., LT-4223/65].

NOTIFICATION UNDER THE ESSENTIAL
ComMmoDITIES ACT

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): I beg to lay on the
Table a copy of the Indian Maize
(Temporary use in Dextrose Manu-
facture) Amendment Order, 1965,
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Report

published in Notification No. GSR 589
dated the 12th April, 1965, under sub-
section (6) of section 3 of the Es-
sential Commodities Act, 1955. [Plac-
ed in Library. See No. LT-4224/65].

1358} hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTY-FOURTH REPORT

Shri Krishnamoorthy Rao (Shim-
oga): I beg to present the Sixty-
fourth Report of the Committee on
Private Members' Bills and Resolu-
tions.

13.587 hrs.

ESTIMATES COMMITTEE

SEVENTY-SEVNTH REPORT

Shri A. C. Guha (Barasat): ) beg
to present the Seventy-seventh Re-
port of the Estimates Committes on
the Ministry of Food and Agriculture
(Department of Agriculture)—Cen-
tral Rice Research Institute, Cuttack.

13.59 hrs.

RE: VIGILANCE COMMISSION
REPORT

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, may I submit that the
Report of the Central Vigilance Com-
mission, which is functioning under
the Ministry of Home Affairs, has
not reached us? We are going to
take up the Demands for Grants of
the Home Ministry tomorrow. We
should receive the Report before that.

Mr. Speaker: I will just look into
it.
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13.594 hrs.

DEMANDS FOR GRANTS*—contd.
MINISTRY OF INDUSTRY AND SUPPLY—
contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Industry

and Supply. Shri Achal Singh will
continue his speech.
14 brs.

[MR. DEpPUTY-SPEAKER in the Chairl

An hon. Member: What is the time
left?

Mr. Deputy-Speaker: 2 hours and
20 minutes remain.

»it waw fag (wmmr) o SumeAw
qEI1GT, F9 A IUWT HATOE F ae
F oo e sFe FT @At | F F
7g 9mar 97 fF foesr 17 a9 # gAR
W ¥ SER A e wwfa A

IAW [ faeal § d@ogwT ],
TTEAE GFET F TAW A q@R qAferd
e | qafasw HeRfE § F09
70 AN 39 990 99 W AT T H
FAT 1600 FAT TIAT 7T ZAT § |
Afer gk S 70 wfew sl
FT ¥ ¥ aw A Y 35 WA & @
¢ At A3 ¥ TFE g W@ &

14.01 hrs.

[SHRIMATI SAROJINI MAHISHI ih the
Chair]

at & gelt Y T AT wHfNa wEW
f& 7@ @ar wfen f& sfar #
gafew daex § F THEW AT |
TF JT6 WFAE 9 & S FTH! HES
¥ F9 FE@T €, IT BT FTHT GAS
¥ 1 & Tew WX AW d9W aqun
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and Supply’
g AR dq & fe WY o9 A
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g wafw wA% wfaq ag aww o
Ig FTH A AYET FW & | G &Y A
AT ogEE g fF oI wEm ¥ AW
[FT AT BT T FT AT BAET &Y
I F W gfaw wEEiar 5
qieT 9g, g § FAEQ WY ag qus
fF ag quTq W & AR W g B
SET g9, AT s ¥gAT ¥
FeT =ifgu |

g g WY 3@ § f qafas g7
& wogd R &6 F1 g7 F w1r-
T AT T | QT g ¥ TTH
(Strike) mifz 7 1 s T AW
H w@ar gAML oar A OHET S oAy
gaE ¢ fF ot aw gafaw de=v &
IA H FH FQ § ST B WA
wifeq % 78 Ty 9= &7 @, 9y 6T
T I F & AT T B I TG
d@ FH FAT 91fgy ) |1 wr Ay
SUTET ¥ SATET HEET T |

N g I FEAA ([W)
quTfa AgIEd, gT9E W HIH Gt &
(Frer = §2r F9TEr adr)

*Moved with the recommendation of the President.
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Mr. Chairmam: Now there is quc-
rum, he may go on.

TS A SATET , IAN F ava" N
1¢ wfa 7 g€ & 1 & oo A wiws
FT g FTEar § fF 9O} wRw I
araw ¥ fear fagsr g @ 1 =0T
FLHRTT A qfegwly S 3§ IARr 9T 234
FUT TET AT 2, ST H 260
FUT ST 7T , HEF WA H 317
FUT TAT AT 2, W ¥ 123
FUOT a1 A g, fagm # 288
FUT QT AT §, FAfH ITT AW
¥ Fqd 9 FUT TG AT § | WY
T FTAH T TR § fF IR Rw
1 feg w3 IAT &7 WY & 1 F Her
TR F wm | A e agm
arfe 3o w_w # W AW Y Agear
Ju¥ |

nE AeE AR & IR H AT FE
TAT ATEAT E WU ¥ S T AT
g AR gH—anem F1 AR W #T
JUW R 1 AT W F g AR
TANET FT AT X F AT TAW F
sEm € | 7R T F wihem aga
¥ Bk B UM | AR ¥ Eq,
g faewdz w3 Al
N A AT 91 TH § | Afww wed
g ¥ g faw Wl Y 7 a9 w
gril F AT 9 ST CHRST SGET AT
A ag ger A §, W o gfw
FLT TR GO HIR & FH AG FL
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g | TqH AT G o o W o T
| gfvgm 7 FW v ar AfeT g9
U qg qudig 7 § i 1 9 et
&F a9 1§ Fw faur s AR
AN I G W A oS FW ) qG
FTH! IFTTE GO AR g FATSETET
Sew ¥ fawrs ot § 1 Fow gfe
& @ F1 w2 afew )
= g&N W= wYAW : qWH
AEIRAT, gNE A AH A ¥

(Frer &7 =48 Femdr i)

Mr. Chairman: The bell is being

rung....Now there is quorum. The
hon. Member may continue his
speech.

st g fag: § A wEew w6
T argar g f& a8 wao e dro
¥ o qu fawew ddge w9 R
& 9 AR F Ay 9gd g T
gem | gafwa & wngw fF ag 4w fewew
e 7 fFar wrd ) BR-eR 150
Gaed § oife s @ &1 F [gm
ﬁﬁmq@fm?ﬁ‘@mﬁ@m
femr o

il gew 9] T@Aw@ . A9l
qZ1ga!, gr9 ¥ 39 WA FILA AL ¢ |
Mr. Chairman: There is quorum.

=t gaw AT wPTW@ - ¥ fi

#fst, I A& &

=t gft faen ®&ma . wq W@
ggeg ¥ F1R Fas fwar § @t fewr
T qIM |

Mr, Chairman: The bell is being
rung. There is no quorum. The
House stands adjourned to meet
again at 14.45 hrs.

The Lok Sabha then adjourned till a
Quarter to Three of the clock.
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The Lok Sabha re-assembled at
Forty-seven Minutes Past Fourteen of
the Clock,

|Mgr. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Shri Achal

Singh.

Mt waw fq€ ;. IR AEiEd,
#F frs w7 @ av & gAre 39 1w
F 3 & graw X i€ wafs S
g, wafF Fez W, ARG, AR
AT g  BiE I F FE IAfT
T &1 A wey wEEw & g faww
FEM & 3T A7 ITT7 N AT AE
g AT AfgE

I I@ FA 9T A T F
T w1 % g WA, O 39 hed
LT A, ST S HIZT AT 9TA 9,
i Y GF R F F grEed §
W, QYR A7 gAY F7 @7 47 |
I & ag famm ar f5 g wwra §
o R B @ o
T ¥ F oW fawy @, A9 3w
et & 1 qgt a7 A=W HT A FIH
z A fawet quT qEY #7 W raa™
&) & Wl Wi ¥ ng A wewm
ff s@ e L AW FT AT SI,
A I N PR ofid 7@ F 9
O F g @l WY | SEitE
T AN &, WRR UF IR
e @ AT OF Tgq q9T W ] )

oF QAT §I€W  GEY F AW
LG |

ot waw fq€  Fgl 9T AET q
Tt et W § | Sg fE wfas
H T AT HT KT FTEET G aTAT
¢ g AmrT § @ # s #
T
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MR AW #&FE s
T # A gefEas wRe o ¥
e wddfaa 7 ey S a9z @
39 FY FTR! FfaEr 77 qwqE g A
E 1 gafag g o dAfEw T
FW & W T AT S

W g9 gy O d@r man ]
fF 7o AN A Y <1 ASfEE faar
g T SE AT GO FW §, T A
F93 & o iy am & fov =g fawar
y Gm w7 ¥ aghaeT ¥ fau o3z
faear &, 39 & fauw g 1 AAT.A
1 W TG 30 § | gEfaw 3w
@ F AEEEA E T R F @
farE @ 9§ s o d@fae
faer, ag wu1 fafma *m & =
S, 7 fF =% wrhe § a9 I 1 3w
g ¥ ISXEY F FTR WrgreA (WA
qHaT T

39 I gL W § H(He 7 Tga
qir &, afew |fs @ o 9 ¢,
W a9g § " FY o ey w7 oaw
TS, qE W A &, a8 TEE AT
T # fawr @Y § #wiT R 9%
T A R § g A
TaAHT S MT W HIN q@7Y HIT T
F IR q@W F AU Fo FTE™
N | 98 UF AT g€ A g F
AT 9 FE AT §, 9§ HIT AMIT
g1 WY @ W AT g o g &
daor maAde AT fafaee<i w1 gawn
¥ gat wn g fF ag e S90S
NMgmIaRwisem g fmy
AWt # grEEr F AN faw e

St TR (FATT) © FgrA
2T § FH AG T, QTHIT FIA
F aw F

i WWAT MW@ (WNITEIT) ¢
FAAYT qEEd AT W LI a9 |
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i waw fag g Ty W
ArEE, I, FRAEH AR THIAY
71 2TENT § AT 39 F B BIE F-
g 99 8 | A I€@
Fra 1 § fF 7 F1 qgraar AT Seaga
faar 9 | AR & SeEET F fag
AATEH FT GHA[ FAT HERAT & | g
J st § foar ssfgaw ohwffam
#iv fefawaa ssheaa ofafana
AEifaa 1 §, f97 1 «§ ddy adg
J Zar g 1 gt 9 fefigsr gsfgaa
afistfefamm & =reite AR fefagaw
gefezaa cfigRfamm # 125 &S
s &Y | 39 & wiafaa g F Ao
¥ g-ifea e Oz sfigaw ofig-
fefawa s 1 g€ &, &9 # g9 o
qre T @ frgearT & Sarn H
AR § 1 AT IT FY T@Y § A waa
T g |

Jarfe & 7 wdc w3 &, IET
F wrared & fau wefadr &1 aawa
FIAT IET ATAYAF § | 34T A HATHT
T weg W F fggeaw & 99
%t ufgfzfaea &1 w5, g #1 awg &
wr ffg gor W FTHC ARETEA
faar 1« & @l St F O F SR
#F aEwr & fao ofafefam =
AT F agd Iv g | feeet F
W 35 g Tew & Cfaffa
g% o, fg ¥ 2w AR AW AT FH
el A A AR AWl ¥ 9w &
FTH HAET ISTAT AT | AFT 1962
F e ¥ AT F FTCOr gH A -
fefawa F1 wmAAT FT a7 F faar
2 ® AN iTsEm fina
chafefrm & AT =%, fw &
gsfezafmrza #1 smgfas Y ST
FIA FT FIGI A g AT FIET
A srgrgd e
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T WA & |rg H 3@ HaArw ¥
AW FT oAWGT FET AR W
F@ g fr A@d wgRm g0 dve ww
G FT AO T, AT E38&Y F FFa€

%, QU JrETEs 3T

Shri P. K. Ghosh (Ranchi East):
Mr. Deputy-Speaker, Sir, the indus-
trial production has only gone up by
7 per cent during the period January
to September 1964 over the corres-
ponding period of the previous year.
This is a very slow rate of growth,
although it was envisaged that during
the Third Five Year Plan period the
industrial growth would pe more
than 10 per cent. Angq it is estimated
that at the end of the Third Plan
period we will not be able to reach
the target which we have planned.

This slow growth is due to some
gross mistakes, some gross defects in
the planning of the Government.

Previously industrial licences were
issued after a considerable length of
time of their applications and there
were a lot of formalities. Now, of
course, with the recommendation of
the Swaminathan Committee, the
Government have streamlined the
process to some extent. But I feel
that more promptness and more
streamlining of the processing of these
applications for industrial licence is
required.

It is found that if the target is fixed
at one lakh tonnes for a particular
commodity, licences are issued only
to cover that quantity and in general
practice it is found that some of the
industries cannot reach the target and
some cannot even start production at
all. So, if we want to reach the tar-
get, we must issue licences double
that capacity so that we can expect
to reach the target. A more realistie
approach is needed in issuing indus-
trial licences.

It is estimated that by the beginning
of the Fourth Plan there will be an
unemployment of 12 million people in
this country. It is only through in-
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industrialisation that this problem can
be solved. Wnether it is in the public
sector or in the private sector or with
some foreign collaboration, it is im-
material! it matters very little, We
want more industries to have more
production and to have more employ-
ment.

Fortunately, after the new Finance
Minister has taken over, he has creat-
ed a suitable atmosphere for foreign
investment in this country. I hope
that gradually more and more foreign
investors will be interested. This
will ease to some extent the stringent
foreign exchange position and also,
better technical know-how will flow
into. this country.

Although the Government are tak-
ing some measures to encourage the
small-scale industries, unfortunately
due to red tape and due to formalit-
ies in the Government offices, these
industries are not getting full en-
couragement or full help as is en-
visaged. It is not possible for the
small-scale industries or cottage in-
dustries to run to the offices in Delhi,
Calcutta or any capital towns of the
States. Therefore, arrangements
should be made to help these indus-
tries through blocks. One unit at
least with one industria]l inspector
should be deputed in every block to
look after, to encourage and to give
technical help as well as financial
help to these small and cottage in-
dustries.

Regarding the question of getting
raw-materials, the small-scale indus-
tries do not get them in fair price
and it is generally found that they
have to buy raw materials in the black
market while the big industries get
them at the controlled price. There-
fore, arrangements must be made to
supply raw materials to small indus-
tries and cottage industries at a sub-
sidised rate so that they can run their
business in competition with the large
industries.

We shoulg lay maximum stress on
the development of the cottage and
small scale industries sgince they are
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labour intensive and need less of

capital.

15 hrs,

Now I would like to come to our
local problem, namely, the Heavy
Engineering  Corporation, Ranchi.
About one thousand persons consist-
ing of engineers, technicians, over-
seers and work charged men are esti-
mated to be retrenched from the
Heavy Engineering Corporation. They
are engaged in the township division.
In the year 1962 the Corporation
decided to construct 6,000 houses per
annum and at that time the Corpora-
tion was facing great difficulty in
getting engineers. The recruitment
was made till 1964. Since these em-
ployees had these proposals of the
Corporation in view, they did not try
to get employment elsewhere. Even
if they tried, their applications were
not forwarded. This was the position
till 1963. Only in 1964 the Corporation
decided to forward one application per
year, and only recently they have
made it very liberal and they are
going to forward all the applications.
With the change of management, the
Corporation has decided to construct
about 500 houses per annum upto
1970, That meang that they are going
to construct about 3,000 more houses.
That is how there is a surplus of
these engineers and they are going
to be retrenched.

It is not possible for a large num-
ber of engineers, especially when the
Third Five Year Plan is coming to
an end, to get employment elsewhere
very quickly. I  would, therefore,
suggest that some arrangements
should be made to employ as many
engineers as possible in the project
itself. There are some general type

of works which can be man-
ned by civil engineers. Some
of them can also be absorbed

in the production side and abqut
25 per cent can be absorbed in main-
tenance works. I would also request
the Minister of Heavy Engineering
to see that instead of stretching the
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[Shri P. K. Ghosh]
construction work till 1970 they
should see that it is planned in such
a way that within two years all the
houses are constructed so that
these people can be kept in the Cor-
poration for the next two years after
which I do not think they will grum-
ble to go away since at the beginning
of the Fourth Plan some more indus-
tries will come up and they will get
easily employed there.

After taking all these measures, if
all of these engineers cannot be
absorbed in the Corporation itself,
then I feel that it is the responsibility
of the Ministry to arrange for their
employment elsewhere. Lot of public
sector undertakings are coming up—
at least some are coming wup. The
Bokaro Steel Project is coming up
very soon and they can easily be

absorbed in this steel project. Their
experience can be better utilised
there.

It is estimated that there will be
a shortage of about 8000 to 9000
engineers during the Fourth Plan....

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri P. K. Ghosh: I think I have
taken only seven minutes so far,

Mr. Deputy-Speaker: No, he has
taken 12 minutes already. His party
is entitled to only 12 minutes, and
he has taken that much time already.

Shri P. K. Ghosh: I think I have
taken only about 7 to 8 minutes.

Mr. Deputy-Speaker: No, he has
taken 12 minutes already. I have
got the record here. Let the hon.

Member conclude with the point that
he was making.

Shri P, K. Ghosh: The Estimates
Committee found out while examining
the Directorate of Man-Power that
there would be a shortage of about
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8000 to 9000 engineers during the
Fourth Plan. The Committee have
observed:

“The Committee note with can-
cern that there would be a siz-
able gap between demand and

supply position of engineering
personnel during the Fourth
Plan.”.

When that is the position, it is really
unfortunate that such a large num-
ber of engineers are being threatened
with retrenchment. This shows the
lack of proper co-ordination in plan-
ning the public sector undertakings.
1 feel that there should be a Central
pool of engineers from where they
can be posted to different public sec-
tor undertakings where engineers are
needed. We cannot expect that the
engineers employed in construction
work should be employed only- for
about two years and after two years
should be threatened with retrench-
ment and they should wait for about
six months or so before they could
get a proper placement in some other
undertaking. I would, therefore,
strongly recommend that the Central
pool of civil engineers must be creat-
ed without delay. These experienced
engineers could be better employed

in other public sector projects. I do
not know why the Ministry is not
trying to create such a pool It
appears that this is because they
want to favour their friends and
relations and that is why ‘they are

not forming this pool of engineers.
Mr, Deputy-Speaker: The hon.
Member should conclude now.

Shri P, K. Ghosh: May I have five
minutes more?

Mr. Deputy-Speaker;: He should
wind up his speech now. Otherwise
he will be cutting into other Mem-
bers’ time.

Shri P. K. Ghosh:
Engineering Carporation
important undertaking, and

The Heavy
is a very
since I
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am the representative from that area,
I may be allowed to speak on that,

In this connection, I would like to
refer to Justice Mukerjea’s report on
the fire which occurred at this corpo-
ration in Ranchi. He has referred
to the existence of inefficiency, bicker-
ing, groupism and favouritism among
the top officials of this undertaking,
as a result of which they could not
properly tackle labour problems and
have better relations with labour,
and as such there was a great dis-
satisfaction gmong the labour class,
which led to this fire, But I do not
agree with Justice Mukerjea that it
was the labour leaders who had a
hand behind the fire. What I feel is
that it is not the labour leaders but
some foreign agents who might have
had a hand behind it.

Mr. Deputy-Speaker: The hon.
Member should conclude now. Shri-
mati Jayaben Shah.

Shri P. K, Ghosh: Please
two minutes more.

give me

Mr. Deputy-Speaker: I am sorry, I
have already called the next speaker.
Hon. Members must stick to the time
allotted to them. Otherwise, they will
beé cutting into other people’s time.

At wA@A WE (FALAT) ¢
JUTEHE HFIEA, Tq FeA § WA ST
o gears fafredy . s feemm
&Y @ & S § SyreTaR v q@y gl
% fr g fafaed &1 axwre aga we6T
21 ¥u o w341 & F oS F I FH
Y T & 3 Avaey ¥, A1 39 @ @Y
9 gAr §, a8 TgT HT §AT & |
Tq o & a9 qma & fea § av gt a7
FHdY, AfRT fRT oY oY gandy arfest &
3 F graeg § TG FgAT A1ZATF |

oo 2w 9 T IR A

W@ E I A wqara
arfed | gaR gt Sanfmfer sreEm
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g arfed, IF T3 T AT vy oY 9
Tifg?, #ifs ag Ifw T &
AT QT Fg A & fF ard & vy
SR Iy s anAr ey, m
QT 1T JY aTEdE § FSET OF QT S
& 91 % AT 3w 1 A9 aaF awA
1 T8 AW FT gaI W FT aFAT & AR
e Y gt & 1 gafed gw 0 qrow
séee § F@ar wifed | @ FEwe
& IR F w1 F7 I@E@T A7CA
39 greE § f 9T s TR
TR E

ZAT AW SYIRIAY RfyFeaTd 2w
3 Tt S gAR AT AT AR AR B
81 wEx § Tgt ST ;e Y
WEaR B fw fr @ & v gw
gsfeaasgee 7 axw a8 1 fre o
7g G FY NT § fF Iq 57 Faw7ew
21 T T AT ¥ RN F amA
¥ g FIX 48 A T R | FEIT
2w Fefgaeess av T & 1 AR A
s I Nfefrwe, Ao 9 s
gaqTg A9 QT g, H awadr g fF 99 &
F1E GTH GTAIT ’A Y EI A A€ E
T« 3 fafeee qrga #1 a1 W e
IA T oAT FT ATy qE &Y, g
gy 777 F 3q F7 77 FAT T4
AT qiF FIEET T G AT TF 1T T8Y
o mg ffra @t gm g, R em &
FHESUT I F¢7 TJT § 1 @Y aT
7z & f e F1 N T FARIA
g9 § 98 SUIRY Wl # gu @
T TN AT T AT T FqIA
g1 & AR TF 99 FT F FT F13 2T
FETE GAT FIAT § | BT gATS I
Y gIEET & AT § ST FT @Y
Tga ST A7 & AfFT o Y ag A A
qdw f o W ag @Rr wTEy & T
2w FY T FATE F1 AF 697 & !
7g = aga wwer ) & | . fedy
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[»frwaT stamaT wE)
#r gfez ¥ FET I A1 9 AN FEEEA FEAAT &Y & AR T A FE AT A
gAT & IO e A ARy &) Sy A e
1 7 & % 7% el 7 i< o yor T AT ¥ A g AW
mth%mﬂmﬂqﬁ- HIATEN = :
- S T[TEIT §—AR #F =y
2o 7 aga Wiy feafa § og=w NP
. ot § fo ) MET 837 ¥ IR
2 9y g Mad, swwar fE?, M . :
: .. . q AT AGA § | T § F ag
TRIT VIR RIGETWE | o ot ot £ P g ol faew
F9 qreT & o g o= e & T A g N

gy | W gH W IR ¥ A w9
R a1 gure § 5 7 aga samar
A fuwe dan 9 e § )

wgT Imar ¢ f& gt a¥ ' 2w
#, varfagfadt @, arit @, 7€t a% gse
F97% 91 § 1 7% A wgr g B e
¥ ag a9 JEq 9 fF Iyt aw g
Tt & glaur &, gEd Gfaurd &
T I IR AME 9 | Afw g
Al F 9 A gH 39 HIS 9T ;T
wr w9 % gw F1 /e o3 fF g
I A RN T fedeanawa ¥
FL1 3 ¥ for wigh ox whw &=
FE T eI F1 gferst T F, FTE
F TT FAA 2 T, IGET FT q@Eq
ey | AT FH AT TRET TG H I
¥ S iR | 3B AT SR
1 BIT T A1 ©A AWH FRE FY
g o Bl ST # B 8
afrem gd aaET Tifgd 1w AW
Y UF ST X AT FT g <7 v
fo srgl X dfefora T ; agt o gm
FREET R ATNIE | 3T F T F
ag a1 Y & @ R 9w e qae )
AT & q9 IF F NS FAT IF4qT
21 =R gw U dafwes g
a1 fRfaee T3 TiedlE &%, @ ¥ A
%% g4 ATl Agr & ¢ AfET W
W ¥ uF wadw G & W )
aFtATaS gy € W1 8, Dfafewa
geiad g <@ ¢ safAy @ W A

¥ g1 At wigae §9e ¥ g7 1 o6 #d
a1 T8 & 1 o g ¥ g dwmoww
WWET ITATRG A G T Y FATR |
5 ot fom g 7 Ao S @
T 99 &9 § o d 9T A AT
ST, afes § @Y T g o dw g
FrTRfed JFET |1 AEAT I | FE
SraT & fF Femafes § w9 a% wwEEy

FgRTR | O 9 qvae" AU ag FaAT
2 i s a1 7 g A €, F1S A% O
I g A g 9EF qiEE e
TE | 99 A€ F gAR A g
FeEEY W, AT EFEErEA ISET WY a1
I qHA Hsareai wmat | O W FiE
TE ST ANl € a7 A F1 I a9y
WY FIAT TEA & G A g I Ay
W | W AE W AT F -
Rfeg  §FRI FT JEET A”IT § Al
IGH! WG FT A8 FTA AMR | 50
F1 ¥ foorg 3% H1 a0 § qfewa vy
& AR A a7 & qEET AT § AN
WH AW § qFT gAY 0 W
TE FT AIAET ARTAT AFGA HTFWT |

AT 48 99T g7 § f afiaw
R F1 TG 8, Afdw T gu
THRFET &Y v § itE garr faanr
9T A a1 & 1 A FEv & O gway
FTRET ¥ T T TEH arfas
FLT wifgn AR uF  faw sy g-
faurg & afgd | @ IR ¥ § 3g
W FRAT Wt g i wrede A @}
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IuT TEHS T F qHA §, AfwA F-
wraifeq at q@T AW S qHA §
fer ST afee oY @an @ 1 AfEw
AT T AT 9 fw @ wa ¥ wE
¥ g6 Ffeard o9y, o 9WH g 9w
1 7R F AR |

TR g GIATIHE 7T gfez & @
|1 g 94T s fw gt § S
qrg g0 FTH AL | T BT AW
el F A & STl IR ) 9 o
THM AT ¥ | gAfAe gaer T
1 3gET § F T AMRY | 5@ AT Y
a9 fagia &1 F a9 §, e g7 )
A TG G g | 7w FW  qfew
?, T ZHF! UE TEAT HYATAT G |

TARIN § AN a9 F F37 IR
THFCATFT §, TH 91T H1 g A9 F
@ AR TqF T IS F1 A¥ SO
=nfeq 1 o 39 § o q=1T #7135,
20 a7 30 wfa o & @Y 7 w1 @A
TR FT T I A1 F15 THEE T,
afes agr ax @ wiEeaT ¥ 9ra S9N
FTSIGAT GRO | F1E FE AR -
IS A W G A §
QAT A § o Zwar 98 IIw
& 8 e gfae @@ w S
¥ 9 T ARY 1 g9 AR F -
a3 T {ATRT HT A13 TG TG L | TS
@ wF Sfrerw fafeet §1 o= e
T AL #T R A g AW TE w7
ST |

TF T qd@ H AT HK
fafer St & A F wger AR F
T ZH T TFeaC a1 98T § 7R
THH AERT 774 £ J1 gHET 5 F AT
SATET ¥ SATIT oy FAT IR | F FY
el § g wdtaTEeR # wrw
ol @t QU FawT ¥ 1 TR
TGI ST TRIFXT qFasorat &< Tal
21 T U FEmfE & g
AR T F7F gw Tt § S 79 TN
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F QU # qFF & | HR F1E e gAe
TETF T AW AT § | §HW FHA
1 ST § e I F AT A7 |

@0 # fafor § ar # w0
R

Iaerw  wgew o fufw @
gz fafaedy &1 fagqr & 1 @ a1
"ew g O |

siwat w@Eq mE o § Fgdl g
fF T ag daTed W gEaE #owaR
FI A a8 FTH o) B FHAT & | ATV
ga I FL ATgA gfaar & 20 & wew
U AT aFT & | A wrEr g g
g R § Hr ot s §

oF A A gww A A A o
ST ST F 7Y AT I =A@ &Y @
I St AREE e F oW @
€9 ugi w32 §, 3% T1q wfea vag-
F7 91 & 7Y T FANEAF w7 5T
oM W &®F AW ATeA ANAl
9187 &) Afww gAwr caw fad
gfawur 7t faadt sk § TR W<
a7 AR fA@ &, S9E) 76T Ag F_ar
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(¥ FT wEr aoTy Ty

The Minister of Supply and Techni-
cal Development in the Ministry of
Industry and Supply (Shri Raghu-
ramaiah): M:. Deputy-Speaker, Sir,
I am thankful to you for the oppor-
tunity you have given me to inter-
vene at this stage on behalf of the
Department of Supply and Technical
Development which I have the privi-
lege to handle. It is usual, on occa-
sions like this, at the outset, to thank
all the Members for what they have
said by way of compliments and
constructive, helpful criticisms. In
this particular case, Sir, I have to
thank the hon. Members for what
they have left unsaid, because they
have said very little about the
Department which I referred to,
except one Member, Shri Bade, to

whose speech I shall come in a
minute.

This Department is responsible—I
am now referring to the Supply
Wing—for the purchases for various
Central Government Departments,
river valley projects, power projects,
etc. Through the organisation of the
Director-General, Supplies and Dis-
posals, we have purchased—taking
the figure of 1963-64,—nearly Rs. 560
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crores worth of goods. We have to
add to it nearly Rs. 200 crores worth
of goods which were purchased abroad
mostly through the India Supply
Missions, Washington and London.

Now, Sir, to characterise a Depart-
ment which is doing such responsible
work by one sentence as Shri Bade
has done—and I am thankful that at
least he devoted a minute to this—
as corrupt and bogus is not very
charitable. As Minister, I should be
gratified by what he said at the end
that he had great hopes in the present
Minister and he said ‘I will request
him to give his special attention to
these evils. He added, ‘I hope that
these irregularities and evils can be
removed in the time of the present
Minister’ As a human being, I
should be gratified by this statement,
but as a responsible head of the
administration, I cannot but express
my sorrow as to what he said earlier.
Referring to the annual report, he
said it is bogus. Now, I do not know
whether he means that the size of it
is not big enough for him or the
report is not factual and correct. I
think he said it in connection with
an item which he pointed out from
the report of the PAC relating to
1961-62. He probably expected this
report to contain all the recommen-
dations verbatim of the Public
Accounts Committee. I may submit
that that is not the convention. The
Public Accounts Committee report is
before the House and that need not
be repeated here.

In any event, that refers to the
period 1961-62. This is the annual
report for 1964-65. I am not going
into the technicalities of it. But even
assuming for a moment that he is
right in pointing out that instance in
this connection, may I say that no-
body—I am sure none in my posi-
tion—would justify any lapse on
behalf of this Ministry or any of its
officers whether in India or abroad.
1 shall come to the particular item
he has poinfed out shortly, He is
perfectly justified in referring to it.
It is a lapse. But to cite one exampie
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and then to condemn the whole
department as being either corrupt or
inefficient is—I do mnot want to
stronger expression—most uncharit-
able.

After all, we have thousands of
officers working in this Ministry,
whether in the supply wing or in the
technical development wing. We have
a number of them working abroad
discharging great and various res-
ponsibilities and coping with work of
such enormous dimensions as I point-
ed out a little earlier. There can be
lapses, there can be black-sheep. But
to characterise the whole department
as bogus or corrupt is most un-
deserved. I must protest against this.
After all, this talk of corruption has
gone too far and is going too far.
Within my experience, I must inform
hon.  Members that this has a most
demoralising effect on responsible
officers. We have good officers, we
have excellent officers, we have offi-
cers with integrity; if there are any
bad ones here and there, we take
very firm action. In fact, in this
particular case, reported by the PAC,
it 15 true there was a grave lapse as
a result of which due to negligence of
the cfficer, we have incurred some
Joss. We have tightened the proce-
dural rules to avoid recurrence of
such lapses in future. In this case, it
happened because the officer did not
place the order in time, delayed it
and as a result this loss occurred. We
have now been insisting that both in
the London office and in the Washing-
ton office as also in the office here, no
paper, no indents, should be kept un-
attended to beyond a certain period,
and a report should be made to the
head of the department, it for any
unavoidable reasons, any delay
occurs. 1 myself have been personai-
ly inspecting the office of the
DGS &D here and have looked into
cases pending over three months,
over six months, and tried to find out
whether there are any lapses. I am
hdppy to say that with the co-
operation of the Director General and
al) ‘the other officers concerned, we
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have been able to
these things.

tighten many of

In order further to eliminate any
scope for corruption, we in the Gov-
ernment of India have appointed a
committee headed by an hon. Mem-
ber of this House, Shri Vidyalankar,
to look into the various procedural
rules, to tighten up loose ends, to see
whether there are any loopholes which
snould be closed so as to secure effi-
cient administration and also remove
any scope for corruption. Govern-
ment have also appointed a similar
committee headed by Shri Mathur,
another = Tespected member of this
House, which is going into the techni-
cal development wing. I am sure
when the report comes, we would be
able to plug any loopnoles which still
remain,

I would like to assure the House
that it has been the greatest concern
of myself and of my officers to see that
work in this department is done with
efficiency and with great integrity.
may also point out that within the last
year or so, there has been a very
great improvement in the number of
cases disposed of, in avoiding delays
and so on. I would not take much
time of the House in giving details,
but I must point out a few figures
to indicate the work done so well by
our officers. On 1-4-64, outstanding
indents were 5,827; the number has
been reduced on 1-4-65 to 3,891. Pend-
ing finalisation cases on 1-4-64 were
16,247, on 1-4-65, they were 1,195
Similarly at various other stages, we
have tried to reduce the time factor
involved. In order to remove any
scope for malpractice, we have also
tried to improve the mechanism of
supply. We have now been discourag-
ing, except in very special cases with
prior concurrence of the Minister
concerned or of the head of the
department concerned, any post-tender
negotiation. We are insisting on the
sanctity of tenders being maintained
and we hope this will also go a long
way to tighten up matters.
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[Shri Raghuramaiah]

One point, which has been raised
not necessarily in connection witha sup-
ply, but generally in relation to indus-
try, by one hon. Member, was as to
the scope of the small-scale industries.
So far as the supply department is
concerned, may I point out that we
are doing everything possible to en-
courage small-scale industries? We
are giving a 15 per cent price differ-
ence as between the small-scale in-
dustry and large scale industry
where there i: competition bet-
ween them. We are also reserv-
ing a number of items—I have got a
list of nearly 70—for small-scale in-
dustry. We have also recently taken
a few steps whicn we hope will go a
long way in interesting small-scale in-
dustry in supplying goods to Govern-
ment. We have advised Directors of
Industries of various States to main-
tain a library of specifications of goods
which are normally being indented
through this department. We have
recently started the practice of post-
ing tender forms to Directors of In-
dustries. Previously the small-scale
industrialist had to go to the Director
of Industries for registration and it
used to take an enormoug lot of time,
by the time it came up to headquar-
ters here. We have now eliminated
that delay. An applicant for regis-
tration can apply direct to the DG, S
and D. We are now ensuring that
the minimum of time is taken in
granting registration, because unless
there is registration, he won't be re-
garded as an eligible supplier.

We are also preparing a brochure
for the benefit of those small-scale
industrialists who are not aware of
the enormous scope which this de-
partment gives for supply, contain-
ing the kind of items which are like-
ly to be demanded or indented from
time to time.

So we are doing everything possi-
ble to encourage small-scale indus-
try. We are doing everything possi-
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ble to get the supplies to the various
departments of Government in as
quick a manner as possible, as effi-
ciently as possible and as cheeply as
possible.

Shri K. N. Tiwary (Bagha): Will
he please throw some light on short-
age of raw materials to small-scale
industry?

Shri Raghuramaiah: I think that is
a subject which was dealt with by
my colleague yesterday and might be
dealt with by my other colleague a
little later today. I am now concern-
ed with supply by small-scale indus-
try to Government, not with supplies
by Government to small-scale indus-
try.

I would not like to waste much
time of the House, but I must refer
here to the other wing, namely the
Technical Development Wing. I do
not know how many hon. Members
have heard this name. From the fact
that there have been no questions
during the year, I wonder whether
the existence of this department is
known. This department is like a
chef in a hig hotel. We cook the
broth, you only taste it. Unless you
go into the kitchen, you would not
know who cooked it, and cooked it
so well. If my colleague will not
take any objection, may I say......

Shri Alvares (Panjim): The kitc-
hen is not always a pleasant place to
look at.

Shri Raghuramaiah: I hope you
will visit it next time when you go
to the Industries Block in Udyog
Bhavan. You will have very good
treatment. My officers are very cour-
teous, generally speaking, very help-
ful. In fact, that is their job.

It is the duty of the Technical
Development Wing to advise indus-
trialists, whether private or of the
various departments of the Govern-
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ment. They advise the Ministry of
Industries, the Ministry of Commerce,
the Planning Commission, the Minis-
try of Steel, the Ministry of Food
and Agriculture; in fact, I do not
know whom we do not advise. We

keep statistics of industrial pro-
gress, statistics of production, stat-
istics of existing capacity, stat-
istios of - possible : expansion,

and our advice is generally sought
whenever any new applicant comes
in either for starting a new industry
or for expanding an existing indus-
try.

We also assist in the distribution of
raw materials to the extent they are
available. We have also various
other technical functions, and from
the fact that no reference has been
made in an adverse manner in this
House, I presume that our work is
generally commendable to the House.

Shri N. Sreekantan Nair (Quilon):
Advice is always welcome.

Shri Bhagwat Jha Azad: Self-praise.

Shri Raghuramaiah: As a matter of
fact, our officers have so much ex-
perience that we are, at the request
of the Governments concerned, send-
ing very soon to Tanzania and Zam-
bia a technical committee headed by
the Secretary of the Technical
Development Department to advise
those Governments on the industrial
progress in those countries. I am
sure we will be able to do our best
to help them in this matter.

I am rather handicapped by the
fact that no points have been made
out. I do not also want to take away
the valuable time of my colleague,
Shri T. N. Singh, who will have to
answer a number of questions. I
shall, therefore, close by thanking
once again hon. Members for the
sympathetic treatment they have
given to the department which I
have the privilege to head.

Shri N. Sreekantan Nair: I do not
appreciate the grievance with which
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my hon. friend Shri Raghuramaiah
was trying to defend his department,
namely that a lone Member criti-
cised it and the Report for its size.
Is not this Report very meagre for a
department spending Rs. 800 crores?
It is very small. When so much
money is spent, we must know at
least the items on which it is spent.
It is not the volume but the contents
of the Report that was meant by the
hon. Member when he made that
criticism.

The second question is f corrup-
tion and we must occasionally voice
our feelings on it. As he himself
will realise, many Members abstain
from speaking out what they feel,
because the person who now happens
to be Minister was once upon a time
a very senior Member of this House,
and has very friendly relations with
all of us. So, we do not generally
want to express what we feel about
the department. Though we know
hundreds of instances, though we
know so many secrets about the work-
ing of this Ministry in the past, we
do not want to bring them forth
here, wash dirty linen in public, be-
cause somebody ma; !l.avc¢ the impres-
sion that it is due to Shri T. N.
Singh that all these things have hap-
pened. As a matter of fact, the
Ministry was reorganised only on
15th February, and he had taken
charge of all these departments only
then.

Anyhow, the first question that
should attract our attention when we

consider the functioning of this
Ministry is the fundamental issue of
our relationship with Indian big
business. I do not agree with my

hon. friend Mr. Heda when he says
that we must have a sympathetic ap-
proach because the industrialists have
already declared a war on the Gov-
ernment of India and they have chal-
lenged the Government of India in
such a manner. They did not do so
two years ago. Why? Because there
was the talk that Prime Minister
Nehru would flare up and do some-
thing against them. Now, they feel
that they can afford to do anything.
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[Shri N, Sreekantan Nair]

It is because they feel that the coun-
try can be threatened and the Gov-
-ernment can be threatened by the
crores of rupees of black money.
Serajuddins and Birlas believe it and
it is for you to prove it wrong. If
you do not prove it, woe to the coun-
try.

The industrial policy resolution has
been framed at a time when the deve-
lopment of the country had reached
a certain stage and mixed economy
wasr found absolutely necessary. When
this country progresses on the path
of socialism, naturally the place as-
signed to the private sector will come
down and that of the public sector
will have to go up. But the public
sector could not and should not func-
tion as it had been functioning till
now, it must be more efficient and
more competent. Corruption must
be less there also. Therefore, a lot
of attention has got to be paid to the
public sector and its functioning.

The objective of the industries de-
partment is laid down on page 1 of
the report and it says that the de-
partment of industries is responsible
for the active promotion of industria-
lisation of the country by encourag-
ing the orderly development of large
and small scale industries both in the
private and the public sectors. The
Government has signally failed in this
objective, especially in the matter of
industries in the public sector they
are assigned to the States which
have got the largest pull with the
Government. So much so, to cite an
instance, in the case of the estab-
lishment of the most vital industries,
the foundry forge plant, a huge loss
had to be suffered. That was a clas-
sic example of the indifferent atti-
tude shown regarding the selection
of site. Influential States snatch
away the cream of public undertak-
ings and insignificant States which
have the least pull, such as the State
of Kerala, get very little. As point-
ed out yesterday by a Congress Mem-
ber. Shri Saraf, regional developments
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had been ignored and so the integrity
and unity of India had been ques-
tioned by the common people be-
cause they feel that India belongs
only to some parts and sections of
people in the north and that at least
some areas in the south do not come
into the Indian Union. That is their
feeling. Kerala for instance is a
State which has made some progress
in industrialisation before the advent
of Independence and the moment In-
dependence came the State was ig-
nored by the demi-gods in Delhi and
in the year of Grace, 1965, Xerala
has become one of the most backward
States of India.

We had our minerals industry and
for the last 18 years it had been going
down because nobody looked into the
potentialities. 'We have the atomic
minerals, we have inexhaustible
reserves of minerals in our land but
they are being destroyed by the ero-
sion of the Arabian sea. Ilminite is
there. It could be properly utilised
along with the rich iron ore of Goa
and you will get a particular type of
steel. It contains carbon to a very
little extent because the content of
carbon in that area is very little. So
we can produce very special varie-
ties of steel. If it is realised and
industries are built, we can produce
special varieties of steel to meet our
demands and we can sell also tita-
nium slabs in the world market at
most competitive prices. But unfor-
tunately the atomic energy depart-
ment has a curious malignity against
this industry either due to its animo-
sity towards me or to that State, I
do not know.

Mr. Deputy-Speaker: The hon.
Member must conclude. He had taken
eight minutes, strictly according to
his time.

Shri N. Sreekantan Nair: Because
of the unemployment difficulty and
the nature of backwardness of the
State. The next prototype produc-
tion-cum-training centre which has
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been promised by the West German
Government should be established in
Kerala because the three that are
already in existence are at Rajkot,
Okhla and Howrah. The fourth
sheould be assigned to Kerala.

The only way to increase industrial
production in our country is to
increase the productivity of indus-
tries. The available resources are
limited. Very good work is done by
the productivity councils that you
have got.

Then there was the question of
small industries and shortage of raw
materials. The Ministry had not been
following up the cases of establish-
ment of small scale industries.

Regarding foreign collaboration, I
only want to say that our experience
with at least some foreign countries
have been very bitter. We have to
be selective.

Lastly, industrial relations in the
national enterprises are very rotten.
The high browed bureaucrats think
that it is below their dignity to nego-
tiate with the trade wunion leaders.
They do not even accept the verdict
of courts. The situation in the Heavy
Engineering Corporation at Ranchi is
very bad. Even the rulings of the
Jabour courts are not heeded. I hope
he will look into these matters and
see that the relationship between the
workers and the industrial under-
takings is maintained properly so that
the country does not suffer very huge
losses due to stoppage of work or
strikes.

Shri Himatsingka (Godda): Mr.
Deputy-Speaker, yesterday Mr. Daji
who began the debate on the Minis-
try, because he was the first speaker,
said that there had been no industrial
development in the country. Mr.
Saraf another hon. Member made an
answer to most of his criticism by
acking him to go and see the places
where a large number of industries
have been set up so that he would
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realise whether there had been indus-
trial development in the country or
not. Punjab and many other places
are examples where new entrepre-
neurs have come up and different
kinds of industries have been set up
and things which were imported from
foreign countries are now being manu-
factured in our country and our coun-
try is going towards self-sufficiency
in most of the articles. Development
has been very good. But during the
last two or three years the progress
has not been much as it should have
been and I feel that the fiscal and
monetary policies that are being
followed are greatly responsible for
the same. We have some difficulties;
we are short in foreign exchange.
Large amounts of our money go out
of the country for the purchase of
heavy machineries and various kinds
of machinery required for various
kinds of mills, cotton mills, juts mills,
sugar mills, steel mills, etc. There-
fore, what is needed in the country
is the creation of a climate in which
new industries can be set up, espe-
cially for these purposes, €0 that
imports can be reduced. Our experi-
ence in the last two years shows that
because of the difficult situation
caused by the present policies that
are in force, no new floutations have
been possible. Even important busi-
nessmen-industrialists who wanted to
start new indusiries have not been
able to get the necessary capital for
setting up big industries. On account
of heavy taxation, on account of the
dear money policy that is at present
in force in the country, the necessary
money is not forthcoming. You will
realise very easily that if banks
advance money at 9 or 10 per cent or
more, and if the yield on shares is
only 6 or 7 per cent at the most, no
oné can be expected to put in money
in industries for a return of 6 or 7
per cent when he has to pay or can
get much more in the shape of interest
and other things. Therefore, you
have got to consider wheth.er the
policy that has becr followed is help-
ing industry or n:t. We have 0 i‘?“‘;
sider whether the purpose for whic



10307 D. G.—Min.

[Shri Himatsingka]
money has been made dear, that is
to say to curb inflation, to reduce
consumption and so on, is being
achieved or being defeated.

If production does not increase, you
cannot check inflation. After all, the
biggest factor that can check infla-
tion is more and more production,
more production than demand, and
that will only be possible if more
industries are set up and they begin
to produce more. The unfortunate
position is that that is not being done.
On the contrary, in some of the indus-
tries, the position has become such
on account of dearth of money, that
even the goods that are being pro-
duced are not being taken up, and
some of the industries, especially the
engineering industries, are not work-
ing full time. There is idle capacity.
If they can be made to produce to
the full extent of their capacity, I
think a number of things which we
have to import can be stopped, and
that will save us foreign exchange
also.

The same difficulty, I feel, is there
in the public sector also. The public
sector industries, of course, recently
have been looking up, and the posi-
tion has very much improved. I have
no doubt that if proper attention is
given to the managerial side and other
difficulties that might be standing in
the way of their proper working, they
would do well. A very large amount
of money of our country is lying lock-
ed up in these industries. Therefore,
it is up to us to see that these heavy
industries, which are producing impor-
tant materials required for many of
our industries, do produce more and
more, and begin to give returns to
the country. That will also directly
and indirectly help in enabling the
Finance Minister to reduce the heavy
burden of taxation, because if our
jnvestments in this sector yield about
10 per cent, that in itself will mean
more than a return of Rs. 100 crores,
which can be ploughed back to add
to the establishment of new indus-
tries.
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Therefore, I feel thaf steps should
be taken to help in the setting up of
industries in thé public and private
sectors, whicH will be able to produce
heavy machinery, machinery which is
being imported for steel mills and
other mills. Our country has defi-
nitely made progress. Now we can
get almost a large number or practi-
cally the whole of the cotton textile
mills set up with the machinery built
in the country, but if certain things
are still being imported, steps should
be taken to help in the manufacture
of such things as also other industries
as still import certain things or most
of the things. Steps should be taken
to see that we import one complete
mill and then we can go on produc-
ing the same thing here—and not
import a second time—and that pro-
cess only can save us from the diffi-
cult foreign exchange position. There-
fore, I feel that steps should be taken
to help those who want to set up
industries of that nature by allowing
them all kinds of necessary help.

In that connection I feel that it is
also necessary to reduce the proce-
dural difficulties and delays; it some-
times takes a pretty long time for
licences to be sanctioned and subse-
quently, to the issue of licences also,
there are so many formalities which
take so much time, till the ultimate
stage of getting import licences, with
the result that people get fed up, and
sometimes people feel that it is rather
better to sit at home and earn interest
on the money that they may have
rather than run up to Delhi and get
themselves exhausted. I understand
there was a meeting held yesterday
or the day before to look into the
question of delays, and I hope that
they will be able to take necessary
steps to avoid the delays and difficul-
ties. I also feel that some of the
difficulties that are being experienced
for want of finance can also be looked
into and steps taken to help in that
direction as well.
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With these remarks, I support the
Demands of the Ministry, and I do
hope that the present Minister who
is in charge of industries will take
steps to see that our public sector
industries do begin to give a good
return so that they may help and
strengthen the hands of the Finance
Minister and enable him to give relief
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TF B ¥ AT ¥ 4R GO BT IHHA
FTfagr | &Y & A AT TR g RfaET
FHF 9 IR A IART fFar g
FAFO & | BIE B IR & ATeqH
¥ BIE BIEr AN FT IATRA FL F
IFA T IR FY qwars fear @
H9 F ga Afawfad I T qFATE
FA HY IOFAT § § 7 qwaran fF sme
FT FIE FIGIE FL GHAT & | WG FT
T § AT TQT 45 AT 46 FUS ATGH!
g S F o wfk W &, EffFwe At
9 W, WD S W & W A
e, A fF O ¥ o @57 9 ], )
oY gW WTT & a9 # A8y gweAar F F@0
w10 & fF T 7 AT 8 wR@e & i
# ot g€ & o7 g A T agn 2d
g1 g AT 2.5 TR qgr
g FUTT XA FT IO 2 TEE
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g =feaw diewm 7 @1 8 @
& o1 ¥ ¢ q9 g9 T4 |91 #Y afafafy
F AT T AT G0 | gAH A @A
wfeew o gErfafs afeq w1 awr
frar & Swfafes de § am 3,
# 78 gumar fF gn S¥ 9 qU #}
qH | T fedl a% owe & A
fz AT I 79T @ R, FOLN A=ty
FMRAIR A IR R Heq ag
FIEF AT F GgAAT, F9 IF gH
I F AN FOAT A 5 IF I8
A FAVEAT F0 | g9 7 S 99y a9
FEIATE FT & T gH IF FT T FAT
aifgd 1 & fAdzq &wr ST g 5
v gt dfes fagra & ST # aXw
w1 wfe & am sgar =iy

afz gu gfteaa 3 q1 FFT
AT T FTEE AT AT J4T
AT &7 AFe g AT ST TE 8,
AfFs qaa A @FRag T HF Ao o
T AERET F g § oA q
#7 20 fafaga A @ & L e =
& qF IaT A8 ¢ | A & far g
T €, TY F I T 7 &, AW F
aE| T e Tg 8, qreT a6y g,
o 7t &, g@ 781 § | 7S ag g
2 5 o § fd 99 adiy aeEr §
B BIE IGMT FT agd a9 Foqdl H
2 A og 5 gu fedgarssiom 7%
TTRNT FET AR & IATRA & G 7
arfe ga WEt FTHTTF | T 7T JiE)
Y aTE | AfET T 7rq &Y fasrerr faery
& gt ¥ wR T g e @, A F
w7 faear &) felt e @ fewmr
TE %) BR B FE@H AT F
ferdr mrq &Y faoreny faery o & a1 3=
g7 § faerdt 3 @9 & 99 fo=n o
F O VI AN A T I F
g T FoF AT FT TS | HT F57
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AT FT T F & A9, FF qrean §,
fas & Froifes wew § O aw
faett s 7 &1 o A faen qm
q FT AT 80 FUT @ TS 2 F
o9 Y FfeArs 7 St g 1 o
o wEE W), | awg A argEe
g S9 F 99 I S T Iar
Foq AT T qET FY, @ w oA
T FIA T GFeT FY, I FT qT FL |
& T Y 7T W HT IIIG AT ATEAT
g o w1 o # 9 @ oar
7 79T 3| § i wer R a9 A
SR AT AT | A W_Wl ¥ I
grEy 8| 1956 ¥ I Ffeqed qar
I ag drar aar i ag wew 93w faad
gfret @ A fager gewar 90 o9y
T ISMET AT | FAT Wy wew ¥
Tl faaar €, are AR frear
amrare fadar & fow & f5 wogat-
fm g & 1 swfac 9 9r gar
gfesr qard qerRy ¥ Iuew A 2
forg #1 f oo GFmeeTOE AW R
§? AT AT AT IT FE qF & 5
e AW GF FT 9 g fFagad
FOU A IT @A 984T 7 39-
AN FX | FWEET A A AT
FEgAT AR g fF  wmo s wegwRw
FEfr @ F Rfaae F1 QR g0
areq ¥ faq oF 3rE a7 wAEY qAvAEr
Tfeq 9T 7@ IR ¥ favqa Jrw gsaT
FL1 IH T FA do7 A ATTA
AR F d5z § wT @lAw amdr
ft g 7 R AEEs g fF
3T FTTAIUAE FAFT ITF AT
Qagemue F% ) & guean g 5 agr
aa? faor § grasfas dq § za1T F:71
wregra enfag fFar w0 @war §
fogar f& =im gEED weoRW
TR ARG |
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Shri P. R. Ramakrishnan (Coimba-
tore): Have you not got a geological

| 7% arae Sufeaq gg fag § f5 w=v

survey there in Madhya Pradesh?

Shri R. S. Pandey: We have got a
geological survey, but it is not being

implemented.

= fgrwa Fagat : Weu S3W aF
1 T HTH HAT MY |

St TH qg™ qUEA ¢ Ag AT AT A
Fw e § v ag s HeawRw
Ft @I FY w7 AfeT WF 77
@z gadae § wfea AFzyzafae
frden swraEarg & arfe o
g0 UZ 9 &THTH FU FT OF AW &
WL 9 G F AL, T F AN X
aey W fage afaer groar w0 o
g% ¥ SEH @9 FTF AR fawr
Td | Hag gl weaT e
TR N6 G § @ferst aFIRT I
B agET WA & faw 23 gwifE
AT QY I8 AT EY | T aE HY
qfsr TraeT =TE FEY WY &Y WIT Aew-
Ry Fagad e § @ S F @
FT FTH Fvg F1 FEWT I7QC qfe
TgFr wHfed ©OF W WA
e ¥ fgg A Qagwaews fear s
| |

BIE BE T IAFT B FHeqT 719
TH AT Y AW AT 5@ AT
FEAAT TN AFR FA F1gfee & g
gaadi asr § 92 79 arfqara R
WA g wgr @ A fE s
HT 10ATE TF F I BR B JART
TR I Fgw AT | VR VR
iefeafoeg # gy fs ard o
DL MDA T FHT BIE IAWT FIAH
i go wTawy agEwr T Wiwrge &1
T gz 37 ¥ @ ¥ faq 737 T f
a1 Jfe Az e au g FEwTEm

A FH FTIE FIF & | I8@F
sfafea faawor toger w1 e
qTT &1 & 5 et arem &7 wfaw
AfFag Fgpaxraw oz EfFame
TR W HT A FH FAT A AT
2 W TR AeA AW § BE
I a7 o I Y fF oq" d
Edrgw Wi Ew THifE O ¥ aa
B IR FT qFT T |

a1 1964—65 ¥ far wEw Fv
wgi gura fewie 15000 AfEF =
T oY agt gUFT Faw feqr AT 5460
Aew T T OISR gEE @y
sam * At F famior £ fao
grat gare fear AT 403 AfEw e
vafF g et aga wigs savawar
@1 | T ag o F d T v
3,060 Afew a7 &7 AfFT Toe fovar
AT FEA 253 Afew T

T OF fae &1 o g7 A 3@
Y FUTFT IF | AT A & o awaw
fas # srgf s SR ag sifaw fawar
3 W W @ W qE FEE
vt @ § i frar 9o

@ TR ¥ O SFar T &
frwtor & foir fo® fF QX & =i @0
oo fag ¥ Fg1 41 5 wfa M gw ord
FRX T FT FIGT qrEaHT Qe
# Trfeq w0 1 e F | FAgm
f& o s, AU AT F @i faa
T forer & ag e wanf &% 0
TEANW GER A TF AT 9d 59
MmAfg R sgwm fr5 I
R F& FIET F7 |

T yFR 9 R fad agmfar
F T 9 W5 A3« ¥ A9 & | qiw
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[ wrw @z Adq]

Hrife Gaefal ¥ aww § TRy ¥
fot @ F7aT S wravfe @ § -
Fq F& Ag bef@r W N g
FL F I | T aE ¥ At
¥ o AN FT IATET FH FT TF FR—
AT qEAE q@ ¥ @ 9@ |
g g f5oag Y 9= oF g-
A W w Ff&F § I 0T AW ag-
Tifd @F AR F& s% @wr
G a3 et w3

Shri Alvares: Mr. Deputy-Speaker,
Sir, Shri Raghuramaiah has just
asked a question as to why there was
no reference to certain aspects of the
Ministry of Industry and Supply
during the debate today. The answer
is obvious in this report. The report
is as truncated as the jurisdiction of
this Ministry of Industry and Supply
is. But still, we did expect that some
reference would have been made to
the overall industrial policy of Gov-
ernment which has been under such
pressure in recent times, particularly
with the holding of the conference
of the Federation of Indian Chambers
of Commerce and Industry in Delhi,
with the holding of the conference of
International Chambers of Commerce
and Industry also in Delhi and the
Finance Minister's hurried visit to
Tokyo to attend the Conference of the
International Monetary Fund. In all
these three conferences a great pres-
sure was exercised that the entire
texture of Government’s industrial
policy should change in some respects.
And, this has been done, though insi-
diously but, nevertheless, with mark-
ed, positive results.

Let us take the question of inter-
national finance. We had thought
that international finance, in the
beginning, would come on a govern-
ment-to-government basis. In the
beginning this was the stated policy
of the Government. But slowly this
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policy was changed, and finance was
brought about by giving a letter of
intent to an Indian entrepreneur and
with the request that he would seek
a foreign collaborator. This has now
again been changed in the last six
months, where a letter of intent is
now given to a foreign investor with
the request or the charge that he
seeks an Indian collaborator.

At the same time, let us find out
what has happened to the setting up
of major industries. It is Govern-
ment’s fixed policy that the basic
industries should be in the public
sector. The Government’s effort to
seek or to set up such industries has
run the gamut of national humilia-
tion. I remember, when the Bokaro
project was first mooted, the Ameri-
can collaboration in the Bokaro pro-
ject was sabotaged by an American
General who represents financial
interests in America. It is he who
put a spoke in the negotiations that
were then taking place. Those nego-
tiations broke down and almost
wrecked Indo-American relationship.
Yet, at the same time, this same
American personality had the effron-
tery to come to this country and get
away with a contract to set up five
huge fertiliser complexes in this
country. I must say from this experi-
ence that the Government is running
after foreign collaborators in a
manner, that it has done in the past
or is doing at the present moment,
which does not make for any indus-
trial development.

Surely, we have the talent and, I
say, we also have the finance. On a
later occasion when I get an oppor-
tunity to speak on the Finance Bill,
it will be my business to show how
the Finance Minister’s policy has only
strengthened monopolist tendencies
in this country. For the moment, let
us tell the Minister of Industries that
this House will not tolerate any depar-
ture from the Industrial Policy Resolu-
tion adopted in 1956, either overtly
or in any other manner.
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The trouble with the industrialists
is this, that while they think of
“socialist pattern” is a shibboleth just
to be talked about in order to please
the Congress Ministers who preside
over their conferences, in reality they
refuse to accept the discipline or, the
Teal burden of socialism and enjoy
the confidence of the people in a
developing economy. Therefore, this
Government must make it clear once
and for all that in the basic sector of
industries, in those sectors where the
Industrial Policy Resolution of 1956
has specified that the public sector
will reign, there must be no depar-
ture on any condition whatever.

But, instead of that, the Minister
of Industries has, in the question of
the small car, showed his aptitude for
evasiveness and confusion. In the
beginning, when the small-car ques-
tion was discussed here last Decem-
ber, he categorically declared that the
Government would give its considera-
tion and that the project would be in
the public sector. At some meeting
two months ago he said that it may
be in the public or in the private
sector according to what the circum-
stances permit. He also said that the
price of the car should be low enough.
He used the words “dimension of
scale”. If the Government had been
governed by this policy of “dimension
of scale”, why did it permit three
companies to manufacture three diffe-
rent models of cars? If the policy
of “dimension of scale” was adopted
at that time, perhaps one company
set up in the public sector would
have been able to produce about 50,000
cars per year. At the present rate,
in spite of the demand of 40,000 cars
at the high rates that are now pre-
vailing in the country, the production
is not more than 23,300 today. There-
fore, I would urge the Industries
Minister that if the Czech offer is
there for Rs. 7,000, there is no need
to consider other offers which range
from about Rs. 8,000 to 10,000. Let
us accept the offer and have it set
up in the public sector. Let us
hope this Government will pro-
vide the common man with a small

car, mobile enough for him to do his
business.

If industry is to progress in this
country, we must not be worried
merely about such industries as
demand consideration on a ‘dimension
of scale’. We must also look to those
small industries that are categorised
under the Small-scale Industries Cor-
poration. Here I want to make one
suggestion. I do not understand the
logic of setting up the industrial
estates in big cities like Delhi, Cal-
cutta, Bombay and Madras. These
cities are over-crowded and big indus-
tries are already concentrated there.
When the scheme is to decentralise
these industries and diversify the
initiative, Government should issue
instructions that no industrial estate
should be set up in big cities and
they should be set up only in the
rural areas where they could be
worked with much less cost and could
produce much more. What is neces-
sary for fostering small-scale indus-
tries is not merely supplying the
technical know-how by Government
but also placing orders by Govern-
ment on these industries.

My last point is on the question of
productivity. Hardly any member
has talked about productivity. I
understand that productivity is the
responsibility of this Ministry. India
has the odious distinction of being
one of the countries with the lowest
per capita productivity. While going
through the Report I found that there
are 72 national productivity councils,
46 local productivity councils, there
are 366 courses, there have been 22
surveys conducted and, above all,
there are 46 foreign delegations that
have been invited to other countries
in order to study productivity. We
have paid Rs. 28 lakhs for this work.
If we are studying productivity and
are serious about it, if so many lakhs
of rupees have been spent on it, must
we not know what is the end pro-
duct, and why our productivity is so
low? Our porductivity in the agri-
cultural sector has risen only by one
per cent. How much has the produc-
tivity risen in the industrial sector?
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[Shri Alvares]

-Since we are incurring some expen-
diture on this item, I supose we are
entitled to have this information.
Because, after all, if we put in these
inputs of foreign tours, of expendi-
ture, of courses, of so many commit-
tees, the output must be measurable.
Therefore, the Minister owes us an
explanation as to why this effort,
what is the extent of increase in pro-
ductivity, without which this country
will be bogged down to mediocrity.

Shri Koya (Kozhikode): Mr.
Deputy-Speaker, first of all, let me
speak about the newsprint industry
in our country. There is an acute
shortage of newsprint because of the
import policy of the Government. So,
our newspapers are fiding it very
difficult to increase their circulation.
I need not stress the importance of a
free press in a growing democracy.
I am not satisfied with the progress
made by the Nepa mills. Then, the
quality of the Nepa newsprint is hope-
lessly bad. Even though I have men-
tioned this two years back in this
very House, I am very sorry to notice
that nothing has been done to improve
the quality of the newsprint.

There is every scope for starting
one more newsprint factory and that
is in Kerala. The techno-economic
survey published by the Government
has clearly established that there is
possibility of eucalyptus plantations
in Kerala supplying the raw materials
for starting a newsprint industry.
I hope Government will look into this
matter and see that our newspapers
do not suffer because of shortage of
newsprint.

Coming as I do from the State of
Kerala, I have to State that my State
is handicapped in two ways. First of
all, we have not got an elected gov-
ernment of our own. We have only
an adviser’s regime. Secondly, we
have not got any Cabinet Minister In
the Central Government to look after
the interests of Kerala. So, this
House is the only forum where we
can express our views and difficulties
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and I hope the hon. Minister of
Industries will view the situation in
Kerala sympathetically. As my col-
league, Shri Sreekantan Nair has
rightly mentioned, after the achieve-
ment of independence the pace of
industrial progress of that State was
really retarded. Whatever difference
of opinion we may have with our ex-
Diwan of Travancore-Cochin, Sir, it
must be said to the credit of that
great man, Dr. C. P Ramaswami
Ayyar, that he was responsible for
starting a number of industries in
Kerala.

Kerala is richly endowed by nature
and it can have very many indus-
tries. We have got the man-power,
raw materials and power. As far as
power is concerned, in fact our State
is in a very envious position. Unfor-
tunately, Government have not
thought it necessary to start any
industry there. They are satisfed by
saying that it is a problem State.
Nobody takes the initiative for solv-
ing the problem by industrialising the
State.

The problem of educated unemploy-
ed in Kerala is really serious. As far
as employment in the agricultural
sector is concerned, we have reached
the saturation point. Industrialise or
perish was the slogan of the late
Prime Minister. So, unless the Gov-
ernment at the Centre comes to our
rescue, we will continue to be a prob-
lem State for years to come. Because,
so many thousands of students are
coming out of the colleges every year
and they are without employment.
How can they earn their livelihood.?

Only very few industries are given
to Kerala. Even there, there is many
a slip between the cup and lip. For
example, take the phyto-chemical
industries. The decision was taken
about the location we are now told
without making sufficient enquiries
about the availability of raw materials
etc. After the acquisition of land
and other connected works were
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nearly over, Government came to the
conclusion that the phyto-chemical
industry could not be started there,
for reasons best konwn to them. I
fail to understand why this decision
was taken so very late and why land,
precious land, was acquired unneces-
sarily. As far as Kerala is concern-
ed, land is a problem. Yet, land was
unnecessarliy acquired and now I am
told that land is being used for rais-
ing some orchards. This is the sort of
treatment that we are getting from
the Centre. Since we have no Minis-
try in the State and since we have
no member in the Central Cabinet to
put forward our case, I hope the
Industries Minister, Shri T. N. Singh,
will take a sympathetic view, so far
as the industrialisation of Kerala is
concerned.

Coming to the recent decision cf
Government not to supply scooters
from the Government quota to those
Government servants who are drawing
less than Rs. 500 per month, I do not
know whether this is in conformity
with the socialist pattern of society.
I am told that in Delhi and in many
other cities the Government em-
ployees live far away from their
places of work. Yet, they are denied
the privilege of getting scooters from
the Government quota, Even though
scooter has become a vehicle of the
common man, as far as Delhi is con-
cerned, those who are drawing less
than Rs. 500 per month have been
denied this privilege and even those
who are in the waiting list are asked
to renew their requests after three
years. I would request the hon. Minis-
ter to see that these Government em-
ployees are provided with scooters at
least before they retire from service!

I have taken much time. I am con-
cluding now. I just want to draw the
attention of the hon. Minister to the
setting up of fisheries-based-indus-
tries in the coastal area of Kerala.

The scope for starting fisheries-
based-industries is very great. I hope
the hon. Minister will consider that.

Shrimati Lakshmikanthamma
(Khammam): Mr. Deputy-Speaker,
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Sir, Mr. Daji, while speaking on the
Demands of this Ministry, passed cer-
tain remarks against this Ministry
which I felt were very objectionable.
But, I think, it has become a com-
mon thing in this House to pass such
femarks and we also have got used to
it and we have ceased to raise ob-
jections to such remarks. One thing
I would like to remind the Members
of the Opposition is that we should
learn to respect our Government. We
saw what happened the other day
when the Members were so much per-
turbed about the United States invi-
tation to the Prime Minister of our
country to visit that country. First
of all, we ourselves do not respect

our Government, How can we expect
others. ...

Shri Daji (Indore): Government
must win respect; it must earn res-
pect ang it must deserve respect.
This Government does not deserve
any respect.

) Shrimati Lakshmikanthamma: That
is why wyou must keep quiet when
others also do not respect.

Shri Daji: No. That is very strange.
I may glap my child, But if my
neighbour slaps my child, I will slap
my neighbour.

Shrimati Lakshmikanthamma: That
is a different matter. This is a na-
tional forum wherein we have to ob-
serve certain decency and decorum.
We enhance the prestige of this coun-
try outside.

Now, Sir, coming to the monopol-
istic trends and other things, I would
like to say that these are not new
inventions of Mr. Daji and the other
Member who spoke. We have the
Industrial Policy Resolutions of 1948
and 1956 before us. Shri Jawaharlalji
himself said:

“Unless process of socialism is
speeded up, people may become
impatient and discard peaceful
methods of economic transforma-
tion.”
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[Shrimati Lakshmikanthmma}

This is a warning that he has given
to the capitalists. He also said:

“Monopoly was the enemy of
socialism. To the extent to which
it has grown in strength in recent
-years, we have drifted from
. socialist goal.”

~This is what Shri Jawaharlalji said.
1 also read an article of Mr. T. N.
Singh, the hon. Minister, which also
-sounds ‘the same thing. I do not thing
" he has deviated from the policies al-
ready enunciated, Mr. Daji should
‘not keep in view the Member behind

him while criticising the Govern-
‘ment. Government has a definite
policy.

We do differ from Mr. Dandekar
and Mr. Masani who say, “We do not
want big steel plants in this
country; we should concentrate on
agriculture” and yet import machi-
nery from other countries. Shri
‘Jawaharlalji said that we should
cease depending more and more on
foreign countries and that we should
become self-sufficient in machinery
and machinery-making industry.

I would also like to repeat the fol-
lowing sentenceg of Shri Jawaharlalji
to remind the capitalist world in this
country. It is an advice and a warn-
ing which he had given. He observed:

“Even in capitalist countries,
the pattern of democracy was un-
dergoing a change so as to in-
crease the socialist content in the
socio-economic structure. There
were hardly any capitalists in
the world, except those in India,
who did not believe in the esta-
" blishment of 3 Welfare State, The

- Indian capitalists were apparent-
ly not aware of the latest trends
of thinking in the capitalist
world and their fear -was that
they shoulq stand to lose if the
country went the socialist way.
they did not realise that eapital-
ism would not survive long if it
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failed to secure social justice for
the people.”

Gandhiji also had his views about
equality. He believed that equality
should be brought through love and
he believed in trusteeship and all
these things. According to the Vice
Chairman of the Planning Commis-
sion, we are going to give importanee
to private sector even in the Fourth

Plan. But how—is to be done? Even
there, the future of the private
sector depends on how they

conduct themselves in the work they
are entrusted with. As we all know,
there have been certain difficulties.
We cannot take up all projects under
the public sector for various reasons,
such ag want of foreign exchange,
want of resources and so on. Further,
since most of the aid-giving countries
are capitalistic and they believe in
private enterprise, they have not
been ready to come forward to give
more aid to the public sector indus-
tries. Yet, we have got some public
sector industries such as the steel
plants, and they have done well. We
have been hearing so many things
about the controversy between the
public sector and the private sector.
But yesterday, I had a note given by
the hon. Minister for steel at the
meeting of the consultative commit-
tee, which showed that our public
sector undertakings compared very
favourably with the private sector
undertakings, and this in spite of the
fact that the private sector industries
have been establisheq for years and
years whereas the public sector in-
dustries have come into the field only
recently. It is, therefore, a happy sign
to note that the public sector indus-
tries have reached more than the
rated capacity. This is particularly
so in respect of the three steel plants;
the cost of production also compares
very favourably in spite of the fact
that labour could not be retrenched
so easily as is done in private indus-
tries. All these things show that we
see healthy signs in public sector in-
dustries, B
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Reference hag been made to the
Mahalanobis Committee’s report. It is
true that wealth is getting concentrat-
ed and we should find out ways and
means to see that it does not get con-
ventrated in a few hands. From the
report we find that it is getting con-
centrated in about 20 or 50 or 100
families. We must take steps to
prevent this concentration. My hon.
friend Shri Himatsingka also referred
to this and said that in the private
sector also there were some indi-
viduals who did not have enough
resources and enough capital and
enough dealingg with the foreign en-
trepreneurs, and, therefore, they
were not able to come up, and he
pleaded that Government should look
into  these difficulties of the small
private capitalists and see how best
they could be helped and at the same
time see that wealth does not get
concentrateq in a few hands.,

According to me, the best thing is
to put into effect the resolution re-
garding agro-industrial economy and
see that industries get more and more
diffused in the rural areas, as has al-
ready been pointed out by some
hon. Members. The resolution recently
adopted at Durgapur has also pointed
out the need to establish an agro-
industrial corporation in each State.
The sooner this is done, the better it
will be. It is not as though there is
no scope for expansion of these in-
dustries in the rural areas. As my hon
friend Shri Tiwary had pointed out
vesterday, in a State like Madras
where 3 number of villages are get-
ting electrifieq and electricity is com-
ing near and nearer the villages,
there is plenty of scope for this; es-
pecially in a State like Andhra Pra-
desh where there is ample gcope for
power this should be done. Even the
techno-economic survey has revealed
that there " is ample ecope for
the  establishment of  agricul-

ture-based industries in those areas.

In this connection, I would like to
point out that we cannot compare
ourselves with the other countries in
this respect. Our country is so poor
compared to the other countries. We

have suffered from foreign domina-
tion for so many years. Therefore,
Where is capital in our country? Even
the biggest capitalist of our country
cannot compare with an ordinary man
In a country like America. So, we
have to invest whatever we have in
the private or public or co-operative
sector, as the case may be, and see
that production increases, and at the
same time we should not forget the
fact that all this production is meant
to ensure social justice which the
Constitution has guaranteed to the
people of this country.

I am also glad to find that our
achievements in the public sector in-
dustries have been very good. In spite
of the fact that in regard to machine-
tools in 1951, in HMT the indigenous
production was only 047 crores of
rupees, in 1960 it was 5.50 crores of
rupees; and the contribution of HMT
in 1951 was nil, whereas now it is
3.06 crores of rupees. At the game
time, the consumption of these arti-
cles has been 2.97 crores of rupees
only in 1951 but has now risen to
28.50 crores of rupees.

Regarding raw materials, I think
our friend, Shri Raghuramaiah, :s
dealing with them. He said that no-
body has mentioned about supply of
raw materials. I would make g re-
quest in this connection. Everywhere
this shortage of raw materials is
there. Yesterday the Deputy Minis-
ter gave an answer with which I
was not satisfied. Only big industries
are getting a fair deal. The small in-
dustries are not in a position to get
their due share. As a result of a lot
of propaganda carried on by Govern-
ment, these small industries have
come into existence. Does not Gov-
ernment feel it its duty to see that
some method is devised to help these
small industries in respect of their
requirements?

Shri Pandey said that the natural
resources should be exploited. We
cannot go on depending on others for
non-ferrous metals. Here I would like
to say that in my own constituency,
copper—which is a scarce raw mat2-



10327  D. G.—Min.

[Shrimati Lakhmikanthamma]

rial found only in Rajasthan so far--
has been found. This is in a place
called Mylarum in Khammam district
and also in Guntur district. Because
of difficulties connected with drilling
it. is delayed. But such raw materials
lite copper and other things i
found somewhere are like a treasure

to us and should be expeditiously ex-
ploited.

Regarding tractors, the other day
we heard thay about 20,000 of them
are lying idle. I do not know who
exactly is responsible for this. I wrote
a letter and I wanted this item to Le
included for discussion in the con-
sultative committee of the Finance
Ministry in connection with allot-
ment of foreign exchange for spare
parts. They said it concerned some
other Ministry. As far as parts are
concerned, I suppose this Ministry is
dealing with the matter.

Regarding quality control, I have
already talked to the Minister. T
showed him certain things, blotting
paper. There are also thermometers
which show one degree more than
the actual temperature. So quality
control should be strictly enforced. 1
do not mind our paying more for
cottage industry products; af the same
time, we should see that quality is
maintained.

With these few words, I support
the Demands.

The Minister of Industry (Shri
T. N. Singh): Mr. Deputy-Speaker,
I have rather a mixed feeling of hap-
piness as well as some chagrin at
what I have heard during these five
hours or more of the debate in this
Houss. I am grateful to Members for
the criticism as well as the praise
that may have been showered on the
Ministry’s working. Even criticism
help a lot. I wish to assure the House
that I attach the highest importance
to criticism made in, and guidance
given by this House. I have, during
my association as a Member of this
House always been a great believer
in democratic criticisms. Therefore, I
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welcome very much many of the cri-
ticisms which have been made. I am
also grateful to those who have bcen
kind enough to say a few goud words
about the Ministry’s working.

I find there have been various
points raised. Some were of particu-
lar interest to particular sectors of
industry; others were of a general
policy nature. A large amount of
discussion centred round small incus-
tries which, again, was a very welcome
feature. According to me, smal; in-
dustries and their growth is one of
the methods by which we can attain
an egalitarian society., Apart from
the Industrial Policy Resolution which
has described the methods by which
we should attain a socialist socicty,
I think the greatest emphasis has
always been laid on the growth of
the small sector, because it assures an
independent way of life to a large
number of our people doing their own
work and producing their own gocds.

Shri Ranga
ployed people.

(Chittoor): Sel

am-

Shri T. N. Singh: I wholeheartedly
agree with the principle that dispari-
ties have to be avoided, that mono-
polistic tendencies have to be fought,
that an egalitarian society for this
poor country is almost a “must”. Any-
way, I will deal with the general
policy questions later. Now I would
like to deal with some of the specific
points which have been raised during
the discussion.

A great deal has been said about the
shortage of raw materials. I would
start by saying that I admit that there
is shortage of raw materials for many
of our industries. But it is sympto-

matic of the rapid
of industries that has taken
place in these 16 or 17 years.

In fact, I would be failing in my duty
if T do not mention that in these years
whereas our dependence on imported
raw materials has been increasing
with the higher level of industrial
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production, it is also true that a num-
ber of substitutes for imported raw
materials have been developed in
this country and are being produced
in this country. It is also true that
our engineers and industrialists, most-
ly also in the small-scale sector I
must say, have improvised a number
of methods by which they can do
without the imported raw materials.
That is really very creditable. If I
may be permitteq to say so in all
humility, T was saddened when 1
found that we seem to forget all this
great achievement in this country in
all these things, and we seem only to
refer to some of the weaknesses.

Shri Daji: It is because of the price
factor.

Shri T. N. Singh: It is really sur-
vrising that with this rapid rate eof
growth that we have achieved, we
have got for less imbalances than
ordinarily would have happeneq in
any country. I know of countries
which are supposed to be very highly
planned, 1 know of the history of
some of the totalitarian countries,
how there was shortage of this or
that. I do not want to go into that,
neither do T want to criticise the me-
thods of planning adopted in this or
that country. It is for anybody to
read it in history. It is a historical
fact. Tw

So, I want to make it very clear
that in any system of development at
a rapid pace, there are bound to arise
problems. The answer is to face the
problems and not to get unnerved by
them. This is a challenge to our na-
tion, and we have got to meet it. We
should not say this is wrong and that
is wrong. and throw up our hands in
despair. That is not the way to _do
things.

Therefore, T feel that the small in-
dustries particularly have been doing
a very valiant job. The production
ratio of the small industries is really
very high in this country. Some of us

will. not believe that they are pro-
ducing a sizable quantity, probably
on a par with what the large-scale
industry is doing today. We do not
admit the great things that the small
sector have done. They have got their
problems. A lady Member just now
stated something; about thermometers
which may have been found detective,
But I say that by and large the small
industries and industrialists have done
a very creditable job. They deserve
not only our sympathy, but every sup-
port that we can give. I am sorry that
it was not possible for the Govern-
ment to provide all the raw materials
that they need. I hope that if I took
the House into confidence, they would
appreciate the position ®ather ‘than
be critical unnecessarily.

In regard to large and organised
industries it is known that under the
Industrial Development and Regula-
tion Act we issue licences and once
an industry is licensed it is also as-
sumed that the Government has
taken into account or calculation the
needs for meeting the requirements
of raw materials for their maintenance
purposes. In regard to small indus-
tries, rightly, there is no licensing
system. They are free to start pro-
duction in any corner. The way they
have come up is something very pleas-
ing. They come up and suddenly the
demand goes up for this and that.
It is known that we are suffering
under very great handicaps of foreign
exchange shortage. That is a prob-
lem which most developing coun-
tries, almost any developing country
has to face; it is nothing new for us.
I think that we are managing it much
better than many in this regard, des-
pite our shortcomings and difficulties.
I started by pleading guilty to the
charge and said that we are very sorry
that these small people who have
come up are not able to get all their
requirements. Since there is no licens-
ing system, they are free to come up
on their own. I thought it my duty to
tell these small industrialist friends at
the first opportunity I got soon after
my assuming charge of this Ministry
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that the problem was difficult. They
should know that the Government was
unable to supply raw materials ade-
quately and with open eyes they
should start industries on that basis
oniy. This is the step that I could
take. In the meantime, 1 am very
happy to tell the House this thing.
Take for instance, zinc, copper and
other non-ferrous metals. The small
industries are taking to aluminium in
a big way for electrical wires. Alumi-
nium rods are coming into the pic-
ture more and more; the small indus-
tries are taking to them. These
things are happening before our eyes.
I would not take a very pessimistic
view of the situation because I have
got great faith in the ingenuity and
resourcesfulness of the people. We
have got difficulties and I am sure
they will be overcome. I do not want
to take more time of the House in
regard to the small industries because
my colleague Shri Misra yesterday
referred to a number of other detail-
ed aspects and I need not go more
into this question at this stage.

A lot has been sald about agro-in-
dustries. Thig year, the party to
which I have the privilege to belong,
in its annual session at Durgapur pas-
sed a very revolutionary programme
which has been described as agro in-
dusiries progrfamme, I personnaly
believe that this is going to bring
about a very significant change in
economic programmes and economic
development. Therefore, I  would
draw the attention of the House
particularly to  this great pro-
gramme. We have of late been con-
gidering the entire programme and
not very much later we shall be tel-
ling the House and the country about
the details of this programme. Basi-
cally speaking, the idea is that agri-
culture-based  industries or agricul-
ture-benefiting industries shoulg be
given an impetus. The advantage of
such a thing is that they make the
fullest use of the agricultural raw
materials. 1 can tell you that many
of our agricultural raw materials g0
to waste today. Take for instance
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of our agricultural raw materials go
linters going waste; cotton seed is
going waste. The bagasse of the sugar
industry is going waste today. All
these things have to be utiliseq for
industrial purposes, Therefore, in
agro-industries programme it would
be wrong only to think of the aspect
of mere rural industrialisation. It has
got to be a much bigger programmec.
Therefore, I want to tell the House
that this is a very revolutionary pro-
gramme the significance of which has
probably not been appreciated as it
should have been appreciated up till
now.

st TWWAAR I qEA
¥ ? ¥ Helt ngew 7 @ F fa frw
F fad &3 @ § 5 o3 ssrwfes
FAFH g, W TN AWK AT A
FeTe 7

Shri Ranga: He thinks they alone
have understood and other people
have not understood it.

Shri T. N. Singh: gg 53 3% T
W@ | AR AT w7

I was dealing with some of our agri-
culture-based industries. In this con-
nection. I would like to take the
House into confidence about our pro-
grammes; these are individual pro-
grammes which will later on form
part of the big programme. Take,
for example, the sugar industry. The
sugar industry, I think, should take
the form of a very big industrial com-

plex, consisting of bagasse-based
newsprint or paper pulp, alcohol,
wax—

An hon. Member: Sweets.

Shri T. N. Singh: Sweets, of course;
I do not believe in bitter things.
Shri Daji: Distilleries.

Shri T. N. Singh: Yes; and molas;es
are there, Similarly, we are thinkm.g
of a number of such complexes. 0Oil
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is another complex. I will, in due
course, take the House into confidence
about some of the details of that pro-
gramme, I have just now given an in-
dication about it.

At this stage, I am very much re-
minded of a very profound observa-
tion which the late Prime Minister,
Pandit Jawaharlal Nehru, made in
one of the inaugural meetings of the
rural industries planning committee.
He said that all these programmes are
very good, but you must have wide-
spread electrification of the rural
areas. I attach the highest import-
ance to the giving of electrical power
to the rural areas. I agree with
many hon. Members—especially Shri
the need for electrification of rural
areas. I think we should go ahead to
the best of our capacity. Of course,
our own financial and economic limi-
tations are there, and I think we should
try to understand that problem. We
have got to make a choice betweeen
things; between electrification and
education, a choice will have to be
made; yet, efforts should be made so
that we can spread out the industries
to the rural areas. People have talk-
ed of the concentration of industries
in the urban areas. I think that is a
point which must be met. The position
in many urban areas is becoming im-
possible. The industries must be
developed and spread out to the rural
areas or to the not-so-heavily-concen-

trated areas. That has been the
policy of the Government all thcse
years, and we have been systemati-

cally making an attempt in this re-
gard. As a matter of fact, some
friends have complained of delays in
licensing. Many a time, some de-
mands for licences are made. Every-
one wants to open his own unit in
Bombay and Calcutta. I oppose it.
When I oppose it, then there is delay.
You have got to persuade the indus-
trialist to shift it to somewhere else.
Should I or should I not do it? 1If
there is delay, then we are blamed;
if T do not do so then also I am
blamed,
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(Adoni):
be made

Shri P. Venkatasubbaiah
But the conditions must
favourable.

Shri F. N. Singh: I am coming to
that,

Shri Daji: If you declare it as your
policy that Bombay and Calcutta
should be excluded, then agreeing to
that, there will be no applications in
respect of Bombay and Calcutta. That
is all.

Shri T. N. Singh: There could naot
be only such declarations. Now, I
can speak with some confidence, with
the experience of eight to nine months
I have had, that it will be very wrong
to lay any blanket rule for anytihing.
One should be pragmatic in such
things, and 1 think our late Prime
Minister was never tired of telling the
poeple about this. I whole-heartedly
agree with ‘that kind of approach,
that you cannot have a blanket rule.
Some exceptions will have to be
made, on' merits of course.

Some reference has been made {o
the labour situation. I think it will
be very much interesting. Some hon.
Members have referrd to the labour
situation in' Bhopal and Ranchi and in
some of the other public-sector pro-
jects.  Sir, I yield to none in my
devotion to the public sector. I think
it is one of our most important prc-
grammes of economic policy, and I am
not prepared to concede to anyone that
I am less devoted to public undertak-
ings whosoever it may be from the
Opposition who tells me that. But
what has pained me most is that the
very people who want to encourage
public sector if I may be permitted
to say so in all humility, somehow
create very large obstacles in the
working of the public sector under-
takings.

oY TREE AT (TTEEY) 0w O
qraafrs &7 F17 At a7 F 18 s+7q 7
T &

Shri T. N. Singh: I shall ask one

question. Is it proper to load a pub-
lic sector undertaking with surpius
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labour, surplus machinery and sur-
plus investment if you want it to run
on business-like lines? I am sure no-
body wants that. If adjustments for
that have to be made, then there is a
protest. My hon. friend was just now
talking about Ranchi and telling us
here in this House that in Ranchi we
engaged a number of people for con-
struction work.  Construction by its
very nature is a temporary kind of
work.  Should we load 1000 or 2000
people on the regular staff of the
Ranchi Heavy Engineering project?
Surely not. Then we shall be unfair
to the public sector project if we do
that. Therefore, if a situation has to
be faced, I must face it strongly. As
1 said, I am second to none in my
loyalty to the public sector. and I am
going to see that the public sector
runs in an efficient way, Whatever
the opposition may be thai I have to
face, I will face it. But I must see
that it is run on proper and efficient
lines. I will not load it with sur-
plus staff, surplus machinery ang sur-
plus investment. I wil] not compro-
mise on that; I must make it very
clear now,

People have been talking about,
Bhopal. There ade trainees. 1t
has been clearly stated to them that
they are being taken for trainicz and
there is no guarantee of employment.
We train them so that they can get
jobs somewhere. They are getting
jobs elsewhere, But what is the
position. There are some peopic, We
cannot absorb all of them? We said
that we will help them to get jobs. I
am also a human being, I have a
human heart and I want to help them.
My Ministry tries to help them. But
what happens is, when lhey are given
a job they are not willing to accept it,
Is that the thing to do? They wan!
employment only in Bhopal. ‘That
is not the way to run pubiic sector
undertakings. (Interruption).  Sir,
1 do not wish to be interruptcd. Let
me say what all I have to say, I
-only want to say, in this conncction,
that any encouragement to such ten-
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dencies is detrimental to public sector
interests,

Shri Daji: You have not replied to
the points raised.

Shri T. N, Singh: This has teen said
about Ranchi,

Shri Daji: In Ranchi the en:ployecs
are ready to go anywhere in India.
Even in Bhopal they are ready to go.

Shri T. N. Singh: The hon, Member,
Shri Daji, is not the only protagonist of

Bhopal. There are others aizo in this
House.

Shri Daji: I am talking of Ranchi
not Bhopal,

Shri Ranga: In Bhopal it is the
INTUC which is in trouble with the
Government.

Shri T. N. Singh: There have been
cases of fires in Ranchi. There have
been unfortunate fires in that vig pro-
ject., I am really very much grieved
about them. I have stated in this
House—I do not want to use very
strong language because I am not ac-
customed to that kind of thing—that
there has been sabctage. Therec are
some unsocial elements who have done
that kind of thing in our great public
sector undertaking which, according
to the late Prime Minister, is a tirth
of our country. The statements of
some people who have been arrested
are known to us. I do not want to
discuss them openly. It may lead to
some difficulties in the way in which
we are doing it. I would like the
House to understand the position. Be-
lieve me when I say that it is better
that it is not pressed. After all, no
harm will be done if for some time we
are left to carry on in our own way.
If Members say ‘“you must say some-
thing about it, you must disclose
everything” I would say that this is
not the way to do things. 1 would
beg of you that in this matter, which
is rather a delicate matter, we should
be allowed to pursue our inquirics
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and come to conclusions and punish
the guilty persons properly, by giving
them the maximum penalty under the
law and without showing any mercy
to them. I hope I need not refer to
the saying that “curiosity killed the
cat.”

1% hrs,

Coming to the newsprint industry. T
am sorry to report to this House that
except for the public sector project,
the other programmes are not likely
1o come up. There is some slender
chance in one case; it may come up.
But the public sector expansion pro-
gramme is in hand and it is likely to
come up in due course. I have
{elt that in this very important sector,
ior the sake of democracy, if the pri-
vite sector does not come up the
rublic sector will have to step in.

Shri K. N. Tiwary: Suppose the
rrivate sector wants to come in?

Shri T. N. Singh: The trouble is,
even though they have got the licenc-
es in their pockets they have aot
meved in the matter.

Shri K. N. Tiwary: My information
i that you have disallowed a licence
when the private sector wanted to step
in.

Shri T. N. Singh: I do not want to
refer to the Vivian Bose Enquiry Con-

mission Report at this stage. There-
fore, 1 will leave it at that.

Dr. M. S. Aney (Nagpur): The
Minister has said that the private

sector does not want to come in, But
this hon. Member says that certain
people have applied for licences but
they were not given licences.

Shri T. N. Singh: They had licenc-
es with them. But certain damag-
ing remarks were made about them in
a particular inquiry. I think we
should leave the matter there.

Shri P. Venkatasubbaiah:
about the fertilizer industry?

368(Ai) LSD-—T7.

What

Shri T. N. Singh: I will leave it to
the Minister of Petroleum and Chemi-
cals to deal with it. I will come to
paper and cement when I deal with
the role of public sector in regard to
consumer industries as well as basi.
and intermediate industries.

I now come to the point made by
Shri Dandeker. He referred to the
price policy and said that the cement
industry has gone slow because our
price and control policies have not
been correct. Some time back I hap-
pened to be a Member of the Planning
Commission and we in the Planning
Commission were thinking of targets
for various industries for the Third
Plan. The hon. Member, Shri Dande-
kar, was then in charge of a very im-
portant industry, namely, cement in-
dustry. We had some meetings with
the industrialists and others as to
what should be the target. In thoce
days, there was a temporary surplus
of cement. Therefore, there was
pressure to reduce the cement produc-
iton targets by the industries’ repre-
sentatives. Shri Dandeker was then a
great protagonist of reducing the
cement production target saying that
the demand will not grow, all our cal-
culations wo - -yrong and, therefore,
let us have a lower target. We wanted
something like 13 million tons of
actual production in the Third Plan.
The industry unanimously pressed and
pressed and we came to a sort of some
agreement and arrangement whereby
we agreed to a reduction in the
target. 1 say, that was unfortunate.
What is the position today? Having
set our production targets lower, we
have got a lower quantity of cement
available today. We are trying to do
our best to see that the cement pro-
duction goes up. We are now trying to
do whatever is possible both in
the public sector and the pri-
vate sector to increase the pro-
duction. That is why we had to
think of the Cement Corporation in
the public sector. We shall muke
good the failures of the private sector.
I have no objection to the private
sector growing. 1 have freely agreed,
to come forward, to the licensing
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in  private sector and it has  hag not come up as we expected. The

been given opportunity. We have
given licences for all kinds of
electrical equipment even to the
private sector. I do not mind
having full-fledged competition bet-

ween the Heavy Electricals and
other private sector - units doing
the same kind of job. I do not

mind it at all. But I do not want to
have the surplus investment which we
can ill-afford. That is the only limi-
tation. If we set up these plants,
they must give an adequate return.
They should be utilised to the full.
Their capacity should not be ailowed
to lie idle, That is what we should
try to do. I would not try to quote
as to what was said in the Planning
Commission. It would be unneces-
sarily taking advantage of my having
been there some years ago.

An hon. Member: What was the
year?

Shri T. N, Singh: 16th Noveinker,
1959,

Shri Daji: You have already dis-
closed it.

Shri N. Dandeker (Gonda): What

was the final agreed target.. (Inter-
ruption).

Shri T. N. Singh: 15 million tons
of cement capacity was the target.

Shri N. Dandeker: I will be giad if
you would kindly state what the ti.al
agreed target was and why the pro-
duction and installed capacity is very
much below that target even now.

Shri T. N. Singh: The sunple
answer is that as we expected the pri-
vate sector to come up, it has not
come up. There is this question cf
price policy which is often raiseu. 1
am sorry, Sir, I have to race against
time. ...

Shri Ranga: That was a clear ques-
tion put and you are not answering
it.

Shri T. N, Singh: I am trymng to

answer the question. I am racing
against time and, therefore, I may
have to answer it briefly. What 1

am saying is that the private sector

question of price policy is often raised.
Now, what is the price policy whick
we should have? Upto all tucse
years, the Tariff Commission’s pclicy
was that there should be 10 to 12 per
cent return on capital employed. ‘Iuat
thing was also raised in that Conimit-
tee. Tne ‘capital employed’ formula
was the latest formula accepted by
the Tariff Commission for purposes of
calculating return on capital. That
should have been a sufficient incen-
tive for the cement industry to come
up, a very well established industry
in this country, with which many peo-
ple are familiar. This is what hap-
pened in regard to cement industry.

The same thing is going to happen
in regard to paper industry. ‘ihece
is some story going round and it is
said that no paper industry wii come
up....

Shri K. N. Tiwary: About cement
industry, I have information that i
one cement factory, orc¢ part has
broken down and the Governinent is
standing in the way of that part being
replaced.

Shri T. N. Singh: I will look inte
that particular instance. We o not
stand in the way of such things.

Shri R, S. Pandey: A rcpresenlation
was made by the Madhya Fradesh
Government regarding the ceinent
factory. ...

Shri T. N. Singh: I will aeal with
that.

Now, I would generally dea: with
some of my concepts of the pubiic sec-
tor and the private sector..

Shri Ranga: Your concept or Gov-
ernment’s concept?

Shri T. N.
concept.

Singh: Government's

Shrl Ranga: Then, say so.
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Shri T. N, Singh: I think tnat is a
concept which was accepted vy this
House in the year 1956 aimost uaani-
mously. That concept siands today.
The concept, according (o me, 1s that
there are certain fields in which the
public sector can rightfully come and
there are others which should pe left
over to the private sector. Yet in
this resolution, it is very clearly
stated that there is a certain amount
of flexibility. It is open iv the purl’c
sector to come into this or that pri-
vate field and, if necessary, the Gov--
ernment can relax in others So, the
policy, as a whole, has been flexible.
We have followed that policy.

People think when one talks of the
private sector that it refers only to 2
handful of big people. That is not
0. We have deliberately followed a
policy of ensuring owmership in land
to the small farmer. We have deiibe-
rately agreed to the continuance and
ownership of the small man in the
small industry. This is not that kind
of socialism which people generally
think of. So, our socialism means an
expanding public sector; yet. because
of the growth in the cconomy, the
private sector is not going to be throt-
tled and it will have ample scope for
itself; at the same time by and large
the private sector should be more and
more dispersed, and it should be a
widely dispersed small sector and that.
is how it should grow. That has
been the general outline of our policy.
1 think that that is a very good policy
and that should be the policy of a
poo: country like ours with 450
million people.
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Then I would like to say one other
thing that it shall be the policy of
Government to encourage the tecl.ni-
cian and the engineer. @~ Why should
not the technician and the engineer
become more an entrepreneur? They
may not have the necessary
finances and they may not command

the necessary money, but they
have talent. So, ways and
means should be found for them to

start industries and act ‘as cntrepre-
neurs and that shall be one of our
desires.

Then, it shall also be the en-
deavour of Government tp encourage
Indian know-how and Indian talent to
the best of our ability. Much has

been talked about this matter. But I
can assure the House that though
our people are handicapped, stil!

everyhing must be done and will be
done to see that the Indian know-how
and Indian discoveries are made full
use of Recently, when I was a Mem-
ber of the Planning Commission, we
had agreed that the CSIR where these
researches are carried out should have
facilities for testing out their dis-
coveries on a commercial scale, for
which funds have been allocated. So,
the general endeavour is in that direc-
tion. If further needs are indicated,
they will also be found. This has to
be looked into in greater detail for the
Fourth Plan programmes. and I think
it is being looked into.

Something has been said here ahout
the foreign collaboration business

Shri Bakar Ali Mirza (Warrangal):
Dastur & Co. were very good desig-
ners. Why are they being liquidated?

Shri T, N. Singh: I think that this
question be better dealt with when the
Demands of the Steel Ministry come
up for discussion. I shall refer in
this connection to the complaint made
regarding the issue of letters of in-
tent to foreign parties. Let me give
the House a few figures in regard to
the foreign collaboration that has been
happening. I shall disclose the true
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[Shri T. N. Singh]
position regarding foreign collabora-
tion and what has been happening in
regard to 50 per cent and above
majority ownership by the forcign
equity holder. I could not get all
the figures, but I can supply those
figures also if the Members so dcsire.
But I have got some hastily collected
figures in regard to cases where the
foreigner has got majority ownership.

17.14 hrs,

[MR. SpEAKER in the Chair]

In regard to 51 per cent or above
foreign ownership, in 1961 tlere were
11 cases where foreign capital parti-
cipation to that extent was agreed to;
in 1962, the figure went down from
11 to 7, and in 1963 it went dcwn to
6 and in 1964 it went down to 1. So,
“hat is the use of taking up some
statement somewhere and irying to
criticise Government without under-
standing the facts as they are? The
facts are what I have stated in regard
to the story of foreign participation in
our industries,

This is the story. I can say witi
all confidence that it is never our in-
tention to see that the Indian entre-
preneur gets any unfavourable deal as
against the foreigner. But there is
one thing which must be remempered.

Sometimes some pe:zple have been
having licences. Then they went
about searching for a foreign colla-

borator. Evidently that was the case
where foreign collaboration is neces-
sary. There are stories—I do ot
want 10 go into them. Therefore, in
certain cases it may be desirable to
ask the foreign entrepreneur to come
in. But he shall have to take Indian
partnership, he shall have to have it
registered as an Indian company. It

shall be an Indian company with
Indian shares, open to Indians. This
is how we have been working,

Shri Raghunath Singh (Varanasi):

The majority shareholding must be
with Indians.

Shri T, N, Singh: As far as possible
The majority proposition is there.
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Judging by this, I think there is no
need for any fears or misgivings in
the minds of Members.

1 am afraid I have many points
to deal with. I find that something
was said about the patents law. Nu-
turally, I should tell the House some-
thing about it. The amended Bill is
likely, if time permits, to be introduc-
ed this session or otherwise in the
next. But it is almost ready for in-
troduction. That is the positicn in
regard to the Bill. In regard to its
content, I think we are all experienc-
ed enough to realise that I cannot dis-
close its contents at this stage. So I
would like to be excused in that
regard.

Whatever I say will be incomplete
if I do not refer to my hon. friend,
Dr. Lohia. We are old {riends in
politics, We have rubbed shoulders
with each other, I have great regard
for him. I have also fought elections
with him.

An hon. Member: And defend him.

Shri T, N. Singh: Therefore, 1 was
expecting rather very profound things
from him. He talked about the stand-
ard of life of the people, of the way
of life some people have adopted. His
diagnosis was that that is the reason
for the lack of industriai progress.
If industrial progress were to be
guided only by such superticial
reasons, I think we cannot find a
remedy for the lack of industrial pro-

gress in this country. There are
many many things which are to be
done for industrial progress. it is

not this or that psychological approach
that will do the trick., I am sure, as
I said in the very beginnirg, that we
need not be ashamed of the great in-
dustrial progress that has occurred in
these 17 years in the country. It is
a thing of which any people can be
proud. When the British were here,
what was our position? We could not
manufacture even simple things. To-
day we are manufacturing highly com-
plicated things including aeroplanes.
So the progress has been there,
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Shri Shinkre How

many of them?

(Marmagca):

Shri T. N. Singh: That question had
better be addressed to the Defence

Ministry.
I think, by and large, there has
been industrial progress. But we

need much more industrial progress.
At the same time, we have got our
own limitations, of resources and
others. I am anxious that no{ only
the public sector should grow but
the private sector should also
grow, because industrial progiess is
a thing in which both <chould play
their rightful part. But I must con-
fess to the House that with all my
devotion and loyalty to the concept
of the public sector, I often get some-
what pessimistic whenever I realise
our limitations. We start an industry,
we lack technical personnel, If by
mischance something happens, then
there is a demand for an enquiry, A
demand from somebody outside comes,
an enquiry is made, and a suggestion
for replacement of Indian personnel
by Europeans is made, as if Indians
are all making mistakes. This is not
the way we are going to encourage
our technicians who are doing very
difficu!t work in highly compiicated
modern industries.

Shri Ranga: That means we shoul:d
not have an enquiry.

Shri T. N. Singh: We should have
an understanding of the whole posi-
tion. We should be practical,--I
agree, but at the same time we
should not be unnecessarily condem-
natory, because it discourages the
people who are doing a r=ally very
difficult job. I feel very proud of the
great things that our Indian engineers
and technicians are doing. It is a
very creditable job, and all praise tv
them. I hope that we shall give a
moiety of praise to these (echni-
cians and engineers who are working
under difficult circumstanceg in" the
public sector,
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I am sorry I have taken longer than
I need have taken. I am fuily
conscious of the fact that it has nc:
been possible for me to deal with
many of the points which hon. Mem-
bers have raised. I can only apolo-
gise and express my sorrow for no‘
having been able, in the short time
at my disposal, to deal with various
points. But I can assure the hon.
Members that all the points they have
raised will be looked into, Apart
from that, if there are any other
points, they can kindly draw my atter-
tion to them, and I shall certainly
give all respect and consideration to
whatever they say, and do whatever
is possible.

Shri Ranga: May I seek a clarifica
tion? Just now, before he was clos-
ing his speech, the hon. Minister was
deprecating the general tendency o
the part of Members here, as weil as
others ocutside I suppose, to ask for an
enquiry whenever anything goes
wrong in the management of thesc
public sector enterprises. My hon
friend happened to be the Chairinar
of the Public Accounts Committe:
also, and he knows how often we
found that because of a failure to con-
duct a timely enquiry, many moe
blunders were committed later on. 1
hope he does not mean to depreca
all enquiries, and that he does not
wish to give up the privilege as well
as the right and responsibility of the
Government to conduct timely eu-
quiries whenever these disorders or
misfortunes happen, whether they arc
departmental enquiries or open en
quiries or quasi-judicial enquiries.

Shri T. N. Singh: Prof Range is
being unfair to me and himself by in-
terpreting what I said in such a sweep-
ing manner,

Mr. Speaker: He added the word
“‘unnecessarily”.

Shri Ranga:
discretion.

That leavs too much



10347

D. G.—Min.
of Industry and Supply

Mr. Speaker: Now I shall put ihe

cut motions,

All the cut motions were put and
negatived.

Mr, Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums
necessary to defray the charges
that will come in course of pay-
ment quring the year ending the
31st day of March, 1966, in res-
pect of the heads of demands en-
tered in the second column there-
of against Demands Nos. 64 to 68
and 133 relating to the Ministry
of Industry and Supply.”

The motion was adopted.

[The motions of Demands for Grants

which were adopted by tie Lok Sabha,
are rteproduced belvw —-Ed.]

DeEMAND No. 64—MINISTRY OF IN-
DUSTRY AND SUPPLY

“That a sum not exceeding
Rs. 87,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Ministry of Industry
and Supply.’ "

DeMAND No. 65—INDUSTRIES

“That a sum not exceeding
Rs. 4,06,44,000 be granted to the
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which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Salt’.”

DEMAND No. 67—SUPPLIES AND
Di1sposALS

“That a sum not exceeding
Rs. 3,13,45,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Supplies and Dispo-
sals’.”

DeEMAND No. 68—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
INDUSTRY AND SUPPLY

“That a sum not exceeding
Rs. 37,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Industry
and Supply'.”

DeEMAND No. 133—CaprraL OUTLAY OF

THE MINISTRY OF INDUSTRY AND

SupPLY

“That a sum not exceeding
Rs. 54,09,61,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Capital Outlay of the

)’

Ministry of Industry and Supply’.

President to complete the sum
necessary to defray the charges
which will come in course of

MINISTRY OF EDUCATION

Mr. Speaker: The House will now
payment during the year ending take up discussion and voting on De-
the 31st day of March, 1966, in mand Nos. 15 to 21 and 118 relating to
respect of Tndustries’.” the Ministry of Education for which
6 hours have been allotted.

DeMAND NoO. 66—SALT .
Hon. Members desirous of maving

their cut motions may send slips to the
Table within 15 minutes indicating
which of the cut motions they woul”
like to move.

“That a sum not exceeding
Rs. 50,77,000 be granted to the
President to complete the sum
necessary to defray the charges
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DeMAND No. 19-—BOTANICAL SURVEY
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 27,54,000 be granted to the

Shri Daji: Cut motions may be per-
mitted to be moved tomorrow morning.
So many have left.

Mr. Speaker: There is still time, We
«can see if there is some difficulty.

DeEMAND No. 15—MINISTRY OF
EDUCATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 76,05,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, 1n
respect of ‘Ministry of Education.’”

DeEMAND No. 16—EDUCATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 37,25,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in

’

respect of ‘Education’.
DEMAND No. 17—ARCHAEOLOGY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,01,63,000 be granted to the
President 4o complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Archaeology’.”

DemanD No. 18—SURVEY OF INDIA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,58,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
‘payment during the year ending
+he 31st day of March, 1966, in
respect of ‘Survey of India’.”

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Botanical Survey’.”

DeEMAND No. 20—Z0OLOGICAL SURVEY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 24,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in

RN

respect of ‘Zoological Survey’.

DeEMAND No. 21—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
EDUCATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,97,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ¢nding
the 31st day of March, 1966, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Educa-
tion’.”

DEMAND No. 118—CariTAL OUTLAY OF

THE MINISTRY OF EDUCATION
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,04,62,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Capital Outlay of the

’

Ministry of Education’.

The Demands are now before the

House. Shrimati Gayatri Devi. She
has also to rise if she wants to speak.
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Shrimati Gayatri Devi (Jaipur):
Mr. Speaker, I have many observations
to make on the demands of the Min-
istry of Education, some of them of a
critical nature and some, of a sugges-
tive nature. While I fully realise the
gigantic task of educating the rapidly
growing population there is no excuse
for all the years that have been
wasted.

The hon. Education Ministey said
recently that education should be
production-orientated, with greater
emphasis on science and technology.
The sooner this is done the better
because not only will it reduce the
pressure on the universities but it will
reduce unemployment and effectively
fill the vacuum of posts of skilled
labour that the country needs in its
industrial  projects. Today even
though a start has been made in this
direction the progress is very slow.
All those who are responsible for our
planning should have realised long
ago that if their plans were to be
effective they would need skilled and
trained personnel to implement them.
Education should have been planned
to keep pace with the growth of in-
dustry, and even though industrialisa-
tion has been slower than expected
the right type of education has lagged
even further behind. However there
is no point in continually harping on
our past errors but we should not re-
peat them in the future. We have al-
ready lost so much time; we cannot
afford to lose any more. We must face
all our many problems and find the
right solution to them as rapidly as
possible and set about the task of
educating the youth of this country
in the most appropriate manner pos~

sible so that they are able
to cope with all the difficulties that
will beset them.

Indians are fast becoming a shabby,
untidy, indisciplined people with little
or no civic sense. To arrest this it
is my sincere plea that civic disci-
pline be inculcated in the small
children as soon as possible. If you
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drive through any urban area in India
you see nothing but ugliness, untidi-
ness filth and squalor—this is because
of lack of civic sense and civic dis-
cipline—except of course in the South
of India where more civic discipline
prevails. All this is a sad reflection
on the character of the people—this
laissez-faire attitude, this careless-
ness, this apathy is fast becoming a
part of our national character. And
if we want to build a streng nation,
our countrymen must be made to rea-
lise before it is too late that they
must educate our people to be respon-
sible and disciplined citizens. This is
a proper place to mention the lack
of respect for the elders and the
indiscipline of the students. How has
this come about? Mr. Chagla attri-
butes student indiscipline to a ‘sense
of frustration, lack of involvement
and changing social values’. And he
says that there should be a sense of
dedication and that they should feel
that they are contributing (» the
building of the nation. That of course
is one of the objectives of education
but are we giving them the right
sort of training to make them feel a
sense of urgency? Are we giving
them the right training for what they
have to do? Are those in the diffe-
rent States who are charged with trc
very serious responsibility of piloting
education projects themselves ade-
quately equipped to do this job? Do
they have the understanding that is
required to carry out their functions
without bias or political considera-
tion? These are questions which need
serious thought because the students
of today are the foundation on which
the nation of tomorrow has to stand.

1 shall now turn to some specific
problems.
of our rapidly increasing population
we shall need more and more tea-
chers. The annual report of the Edu-
cation Ministry gives its proposals for
the expansion of teacher training
facilities. These I feel will take too

To meet the requirements
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long a time specially as the demand
for trained teachers is so urgent. I
have a suggestion to make which
might to some extent solve this prob-
lem. Students of higher secondary
schools could quite easily be given
extra-curricular courses of child psy-
chology and training to teach in pri-
mary schools. This will have a
double advantage: we shall have
competent teachers in our primary
schools and, at the same time, the
students who seek immediate employ-
ment will not have to waste time and
they can go straight into the jobs. If
at any time they feel the need to
acquitre more training, they can
always take advantage of the diffe-
rent training centres that the States
ure starting.

Regarding the teaching of science
in the primary schools and middle
schools, it is obvious that it is well
nigh impossible to provide even 10
per cent of them with the right kind
of equipment, but it would be possi-
ble to build science laboratories in
the urban areas for the specific pur-
pose and use of middle school stu-
dents. If we could have combined
libraries and laboratories in centrally-
located places, the students of diffe-
rent schools could use them, and it
would cost far less than trying to
provide every school with a science
teacher and equipment. The library
I mention would be an added advan-
tage to the students. It sheuld be
a general library for lending books
to the school-going children.

Here, I wish to draw the attention
of the Education Minister to an arti-
cle dated March, 9, entitled “Bureau-
cratic lapse and flexibility”. It is
about a group or sociely of women
in England who sent books to child-
ren all over the world, and apparently,
they sent to India about 10,000 books
which were refused entry by the cus-
toms people in Bombay. I wish the
Minister looks into this. I think we
need these books in this country. At
present, they go to 59 other countries
and they were only stopped from
entering India because of the customs
in Bombay. I shall give this article
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to the hon. Minister if he is inte-

rested.

As regards the teaching of science
in the rural areas, it would be a pity
if the children in villages were to be
deprived of the same advantages as
their counterparts in urban areas, the
cities, and perhaps it would be possi-
ble to teach them practical science
by converting trucks into mobile
units—mobile laboratories—and send
these mobile units to serve several
village schools. The teacher who goes
with the mobile unit could have his
headquarters in a central place, so as
to give advantage to as many students
as possible. I do not know if in any
way this suggestion is practicable.
but I should like to ask the hon
Minister to have it examined! So
many little boys in the village express
their desire to learn science. This
thirst for knowledge and the desire
to learn is so great that I think we
should do everything possible to help
them.

The aim of educationists is not
merely academic: character-building
plays a very important role, and so
does physical development. There-
fore, it is very essential to include
games that develop team-spirit, and
also other competitive physical recrea-
tions. In towns and cities, it is not
possible for educational institutions to
have their own sports fields. And so
I feel it is essential to provide com-
mon sports grounds or playing-fields
to schools and colleges and other
institutions in urban areas which
would be on the same sort of lines
as the national playing fields in
England.

Teachers play a vital role in this
country, and I am glad to see that
the Government is trying to improve
their conditions of service. Prices in
this country tend to rise and the rupee
cannot be trusted from day to day.
Therefore, I would suggest that
teachers should be provided with free
accommodation and given other neces-
sary amenities according to their
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[Shrimati Gayatri Devi]
grade and status. In the rural areas
this is particularly essential because
in the small villages there is abso-
lutely nowhere where they can stay
with any degree of comfort or
privacy.

In view of the fact that we have
at long last realised the importance
of agricultural expansion, I think we
should include it in the curriculum of
village schools. After all, most of
the children who go to these schools
are farmers’ children and if they were
taught improved methods of farming
in all its aspects, I feel it would pay
far richer dividends than what our
sophisticated agricultural colleges do,
where too much emphasis is laid on
theory and the students hardly ever
get an opportunity to do any practi-
cal work under the conditions that
prevail in the country. The result is
that most of them have no knowledge
of how to work with common imple-
ments and under local conditions. In
fact, I believe that most of them
hardly know how to plant a potato!

The primary need of the hour is
for skilled labour, and therefore it is
essential to improve the standard of
the multi-purpose schools and the
polytechnical colleges. On comple-
tion of their courses in the former
institutions students should be able
to take up immediate employment as
first class technicians and after com-
pleting the course a polytechnical
college student should be competent
enough to take up supervisory work.

One more factor which should be
stressed is the need for a liberal atti-
tude in releasing foreign exchange
for the purchase of scientific appa-
ratus for our universities and colleges.
As things are, we are already behind
other advanced countries in scientific
knowledge. We shall continue to
remain behind if we do not get for
our technical institutions the latest
scientific instruments and apparatus.

On going through the Annual
‘Report one can see that this depart-
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ment agrees with the consensus of
opinion that the standard of educa-
tion at the higher secondary level
needs a great deal of improvement.
This is a very weak link in the chain
of education and it may be due to
this reason that our universities
remain at a poor level. In this con-
nection, I would suggest having model
schools in each district. These schools
should have all the best amenities,
in regard to teachers, equipment,
buildings, play-grounds etc. The
staff should be well paid and recruit-
ed on merit and not subject to routine
transfers. Only the most promising
pupils should be admitted to these
schools. It would be interesting to
see if this improves the standard at
the university stage. I am glad to
see that the Government is thinking
of starting schools on these lines.

The admission of students to uni-
ve.sities is so easy. The standards of
the Secondary School Leaving Certi-
ficate are so very low. This should
be taken care of. The average per
capita income in this country being
so low, it would perhaps be a good
idea if there were Career Masters in
most schools who could watch the
aptitude of students, study their
tastes, evaluate their competence, and
those who are not up to the standard
could be given the right vocational
guidance and immediate employment
on completion of their higher secon-
dary studies, and others who are
deemed fit could go to university for
higher education.

The universities in India could play
an important role in the integration
of the country by exchanging students
between States, so that they gain a
broader outlook and better under-
standing of their fellow countrymen.
Our universities have remained too
long cut off from the main current
of national life nor are they rooted
in Indian tradition. Something posi-
tiva should be done to remedy this.
The garvices of the university should
extend to the community directly—
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apart from the indirect contribution
it makes by educating its citizens.

Universities should be self-govern-
ing. A convention should be recog-
nised to respect the autonomy of
universities in this country and also
keep them outside party politics.

There has been a lot of talk about
making education a concurrent sub-
ject. With the increasing number of
primary, middle and higher secondary
schools in the country, I feei, it would
be a very difficult task for the Centre
to look after all of these. But so far
as the universities are concerned, it
may be considered, because not only
will it go a long way in integrating
the country, but also because the State
Governments are inclined ta delay
their recommendations to the Centre
and thus impede the progress of the
development of these institutions.

Sir, there is so much to say regard-
ing text-books and other very essen-
tial matters, but I shall have to
restrain myself. But I would like
once again to say a word about indis-
cipline.  Students indiscipline does
not stand alone. It is a part of the
general indiscipline in the country,
in family life, in social life and in
political life.

If things remain as they are, I fear
they will spell the ruination of the
country. So, let us leave it to the
Vice-Chancellors, lecturers, profes-
sors, teachers and educationists of
this country to give to the youth of
India not only knowledge but also the
ability to tolerate and to understand
another’s point of view. Clear, open,
unbiassed minds, devoid of casteism
and communalism, minds that under-
stand the trend of the world in which
we live, they are the need of today
it peace is to survive not only among
ourselves but between nations.

Before 1 conclude, I should like to
“say a word about the difficulties of
‘private collections and museums.
Wheriever the trustees cf such
museums have {o appreich the
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Centre, they have to go through their
State Governments, and the result is
undue delay, and sometimes due to
vested interests there is complete lack
of co-operation. Therefore, I would
like to urge that their dealings should
be directly with the Central Educa-
tion Ministry.

May 1 stress once more the need
for education playing a vital role for
the integration of the country? The
recent crisis over the language issue
shows how quickly the unity of our
country can be disrupted by paro-
chialism. We must face squarely the
fact that communalism too has often
raised its ugly head.

No amount of education, no matter
how high the standard, can save this
country if she is split on domestic
issues. Students of the coming
generation of India must wake into a
secular dawn, where neither their
aptitudes nor their aspirations are
polluted by the sad irrationalities of
our own times. And this is the
greatest challenge to any programme
or policy of education.

Mr. Speaker: Shri Banerjee has
written to me that he would have no
opportunity of participating in the
discussion on any other demand.

Shri S. M. Banerjee (Kanpur): I
will take only five minutes.

Mr. Speaker, at the very outset, I
must request the Minister of Educa-
tion, for whom the country has great
respect, to come out with some poli-
cies in a concrete form about teachers.
Only this morning when we tried to
put questions he wanted to impress
upon us that the primary responsi-
bility is with the State Governments.
I come from the State of Uttar Pra-
desh and the Education Minister and
the Chief Minister of that State have
made it abundantly clear that with
all their good intentions, with all
their earnest desire, they are unable
to satisfy the needs of the teachers
because the 50 per cent grant sought
to be given by the Centre is within
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the Plan allocation, and unless some-
thing is done to give some amount
outside the Plan allocation, the lot of
the teachers cannot be improved.

They are supposed to be the
builders of the nation. But the
builders of the nation should not be
expected to sleep in the footpath and
dream sweet dreams. It is not possi-
ble. Since a solemn promise has
been made by our Prime Minister,
Shri Lal Bahadur Shastri, the
Finance Minister and, last but not
the least, by the Education Minister
that the Centre will do its best to see
that their lot is improved, I would
only request them to do it at the
earliest opportunity. Because,
although the movement of the
teachers, the struggle of the teachers,
has been withdrawn and although it
seems that there is a lull, I am con-
strained to say that it is only the
lull before the storm. The teachers,
who are supposed to be the builders
of the nation, will again come to the
nation and demand higher wages or
living wages.

Another point which I wish to men-
tion here is certain very long out-
standing demands of the Survey of
India employees. I have already
moved my cut motions Nos. 80 to 85,
and 83 relates to the emoluments of
teachers, In 1962, the then Minister
Prof. Humayun Kabir gave certain
solemn promises. In 1962, in reply
to the debate, Professor Humayun
Kabir, the then Minister of Scientific
Research and Cultural Affairs was
pleased to give certain assurances
about the Survey of India employees.
What were those assurances? Sir, the
Survey of India employees, with their
headquarters in Dehra Dun and
throughout the country, have been
treated most shabbily even by the
Pay Commission. What happened?
They were not given an opportunity
to go before the Pay Commission for
evidence, though their union ‘submit-
ted a detailed memorandum because
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the only one union which is there,
which represents 90 per cent of the
employees in Dehra Dun, is not yet
recognised. We have been crying
hoarse from the house-tops and the
late lamanted Home Minister, Shri
G. B. Pant, gave us certain assurances
that the matter was constantly being
taken up with the Minister, Prof.
Humayun Kabir, and others. But,
unfortunately, nothing could happen
and the union, though it represents
more than 90 per cent of the em-
ployees, and that is the only one
union in that particular establish-
ment, is not yet recognised. And the
resuit was that they could not co
before the Pay Commission for evi-
dence and a great injustice has heen
done.

When I pointed out in 1962 thut
the pay-scales of Survey of I[ndia
employees were not in conformity
with other Ministries, the hon. Minis-
ter assured that by the next budget
session, he would be in a position to
say that many of the anomalies werc
removed and the Survey of India
employees were not in a position of
disadvantage compared to any other
employee of the Government of India.
It is 1965 today and again I am before
this House and I request the hon.
Minister to do something at least to
honour the assurances given by his
predecessor.

The present hon. Minister had also
stated during his visit to the Survey
of India offices at Dehra Dun in the
month of September, 1964, that the
question of revision of pay-scales was
receiving his active consideration.
The people there are very much
sceptic and whenever you tell them
that it is under active consideration,
they ask us in confidence whether
something is being considered or not.
The word ‘active consideration’ has
become a word which means nothing
is being considered. I was also
informed by the Joint Secretary of
the Ministry on 16th October, 1964
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thzt the matter was under exami-
nation of the Ministry of Finance—
that was under active consideration
and this was under examination—and
the decision would be shortly taken.
1 want to know what decision has
been taken.

In 1962, in my speech, I also pointed
out that the pay-scales of the
employees doing identical job in the
Geological Survey of India, India
Security Press, Oil and Natural Gas
Commission, Printing and Stationery,
ete. are better than that of the Survey
of India employees. I am in a posi-
tien to produce in this House a com-
parative statement showing the pay-
scales of different departments. 1
have no grouse against other Minis-
tries. 1 only wish to say that the
Survey of India employees, who have
elected me as the President, have the
highest regard for Mr. Chagla—when
he went there, I was also there; they
wanted to meet him and there was
no demonstration, nothing of the
sort—and we know Mr. Chagla, who
is the emblem of justice and the
emblem of impartiality, and his
deputy, Shri Bhakt Darshan, who used
10 say much about the employee when
he was a Member of this House, would
have taken note of it. But, unfortu-
nately, nothing has happened.

Even in the case of the Class IV
employees of the Survey of India, the
grades such as 85-110 which have
been made available to Daftaries and
Jemadars of many establishments
have not been given to them. The
semi-skilled grades of industrial staff
of the India Security Press who were
on the pay-scales of 35—50 and 40—60
were fitted in the scale of 80-110 but
for the Surveyv of India employees,
the scale is only 75-95. So is the
case with Class III employees and
draftsmen.

Then, the fate of workshop staff and
transport staff of Survey of India is
still ‘worse. They have reached the
maximum of their pay-scales of
Rs. 131 and shall have to remain there
till the end of their service career.
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The scales of Rs. 110-180 and 130-212
which are admissible to workshop
and M.T. staff of other Departments
of Government of India have been
denied to them.

Coming to the removal of restric-
tion on grade promotions, in this con-
nection, T would invite the kind
attention of the hon. Minister that
there are certain categories of emplo-
yees in Survey of India wviz. Plate
Keeper, Negative Keeper, Record
Keeper, Technical Clerk, etc. in the
Class III Establishment whose pros-
pects are sealed in one grade only
i.e. Rs. 180 maximum.

Then there is the question of con-
solidated pay. This is another thing
which has been agitating the minds
of the Survey of India employees.
Although there does not exist for any
other type of trainees in the Survey
of India, as, for example, the Topo
Trainee Type ‘A’, Surveyors, Geodetic
Computers, Scientific Assistants, Trig
Computers, the system of consolidated
pay. yet for the Tope Trainze Type
‘B’, there is a consolidated pay of
Rs. 120 per month. This consolidated
pay system should be done away with.

Then, 1 come to the question o
seasonal employment and contingency
establishment. Still about 80 per cent
of the employees who are working
in the Survey of India are seasona:
employees or are borne on the con-
tingency establishment. They have
worked in the Bomdila area and in
the NEFA areas. They have done
exceedingly fine jobs there at the
time of the Chinese aggression at
great cost to their lives. When our
Army had fled away from that area,
it was the Survey of India people
who were still surveying the Bomdila
area. Some of these people have
been rewarded and rewarded very
well. But what is the regard given
to them? They have been given a
reward of only Rs. 100. So, in regard
to seasonal employment and contin-
gency establishment I submit that a
committee should be appointed to ge
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into the matter and do away with
the seasonal employment and contin-
gency employment. I am sure the
hon. Minister will kindly do his best
to see that the union is recognised.
I can assure him that they have never
gone on strike, and whenever they
have agitated they have agitated only
in self-defence.

With these words, I request him to
kindly consider the two points which
I have made; one is in regard to the
salaries of the teachers who are the
builders of the nation, and the other
is in regard to the Survey of India
employees for whose union recogni-
tion should be given. With these
words, I would request the hon.
Minister to kindly throw some light
on these points when he is replying
to the debate.

Mr. Speaker: The hon. Members
may now move the cut motions to De-
mands for Grants relating w0 the
Ministry of Education, subject to their
being otherwise admissible,

Shri Yashpal Singh (Kairana): 1
beg to move:

(i) “That the demand under
the head ‘Ministry o¢ Education’
be reduced by Rs. 100”.

[Failure to increase the salaries of
teachers of Union territories due
to pressnt dearness (1)].

(ii) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100”.

[Need to check wunemployment am-
ongst trained students (2)].

(iii) “That the demanq under
we head ‘Ministry of Education
be reduced by Rs. 100”.

[Need to set up a Central Univer-
sity for propagation of Hindi in
South and East (3)].

(iv) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100”.

[Need for more constructive mea-
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sures for development of Hindi and
other Indian languages (4).]

(v) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100".

[Need to make suitable changes in the
system of education with a view to
check deterioration of conduct and
moral degeneration (5)]

(vi) “That the demand under
the head ‘Ministry of Tducation’ be
reduced by Rs, 100"

[Need to check irregularities in the
Council of Scientific and Industrial
Research (6)].

(vii) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100”.

[Recommendations of Dr. Sampurna-

nand and Dr. Sri Prakasa Com-
mittee (7)].
Dr. M. S. Aney (Nagpur): 1 beg to
move:
(i) “That the demand under

the head ‘Education’ be reduced by
Rs. 100

[Need to give better salaries to learn-
ed pundits belonging to old type of
pathshalas for revival of Sanskrit
education (25)]

(ii) “That the demand under
the head ‘Education’ be reduced
by Rs. 100”

[Need to promote physical education,
sports and youth welfare (26).]
(ili) “That the demand
the head ‘Education’ be
by Rs. 100”.

under
reduced

[Insufficient provision for moral and
religions instructions (27)]

Shri Narendra Singh Mahida
(Anand): I beg to move:

(i) “That the demand under
the head ‘Education’ be reduced
by Rs. 100”.

[Need to check decline in the general

standard of education (28)]
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(ii) “That the demand under
the head ‘Education’ be reduced
by Rs. 100”.

[Failure to produce a system of edu-
cation responsible to the mneed of a
developing society (29)]

(iii) “That the demanq under
the head ‘Education’ be reduced
by Rs. 100",

[Need to improve conditions of ser-
vice of teachers in Union territories
(30)].

(iv) “That the demand

the head ‘Education’ be
by Rs. 100".

under
reduced

[Failure to educate students in
moral and spiritual values (31)].

(v) “That the demand under

the head ‘Education’ be reduced
by Rs. 100".

[Failure to spread education among
backward communities in rural
areas (32)].

(vi) “That the demand under

the head ‘Archaeology’ be reduced
by Rs. 100”.

[Need to restore Modhera—“Surya
Mandir” and  Sidhpur “Rudra
Mahal”, archaeological gems of

Gujarat (37).]

Shri Koya: I beg to move:

(i) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need to establish more technicul
institutions (38)].

(ii) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need for more provision for moral
and religious education (39)].

(iii) “Ttrat the demand under
the head Ministry of Education’
be reduced by Rs. 100.”

[Insufficient provision for promoting
the study of Sanmskrit, Arabic, Urdu

and Persian (40)].
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(iv) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need for provision for higher studies
in Arabic and Persian (41)].

(v) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need for imparting education to the
children of sea fishermen in Kerala
(42)].

Shri Yashpal Singli: | bez to move:

(i) “That the demand under
the head ‘Educatior’ be reduced
by Rs. 100.”

[Basic of appointment of panel of jud-
ges for price competition for Child-
ren’s Books and books for mneo-lite-
rates (51)].

(ii) “That the demand under
the head ‘Education’ be reduced
by Rs. 100.”

[Unnecessary changes ma-e in English
in the Hindi books selected for the
award of various prizes in Hindi
(52)1.

(iii) “That the demand under
the head ‘Education’ be reduced
by Rs. 100.”

[Need to bring cheap editions of vari-
ous books for which prizes have been
awarded (53)].

(iv) “That the demand under
the head ‘Education’ be reduced
by Rs. 100.”

[Need for proper development of lite-
rature for adolescents (54)].

(v) “That the demand under the
head ‘Education’ be reduced by
Rs. 100.”

[Need to popularise children’s books
of Hindi among non.Hindi speaking
areas (55)].
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Shri Vasudevan Nair (Ambalapu-
zha): I beg to move:
(i) “That the demanq under

the head Ministry of Education’
be reduced by Rs. 100.”

[Failure to implement even the re-
duced targets of primary education
for children between the age group
of 6—11 years (57)].

(ii) “That the demang under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Failure to give priority allocation jor
girls education to make up lag be-

tween girls and boys education
(58)1].
(iii) “That the demand under

the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need to implement a mnational fair
scale of salaries for teachers and
professors throughout India by Cen-
tra] Government (59).]

(iv) “That the demang under the
head ‘Ministry of Education’ be
reduced by Rs. 100.”

[Need to curb the unlawful and harm-
ful practices of private management
institutions, (60)].

(v) “That the demand under
the head ‘Ministrv of Education’
be reduced by Rs. 100.”

[Necessity of introducing the teaching
of University classes in the regional
languages. (61)].

(vi) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100."”

[Need to supply adequate and satis-
factory books for the teaching of
University courses in the regional
languages (62)].

(vii) “That the demand under
the heag ‘Ministry of Education’
be reduced by Rs. 100.”

[Need to improve the condition of
teachers and professors of the Cen-
trally  administered  universities.
(63)]
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(viii) ‘“That tne demand under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Working of the Directorate of Exten-
sion Programmes for Secondury
Education, a unit of National Coun-
cil of Educational Research and
Training (64)].

(ix) “That the demand under
the heaq ‘Ministry of Education’
be reduced by Rs. 100.”

[Comparative results of Higher Sec-
ondary and School final exams.
throughout India and the FHigh

degree of wastage (65)].

(x) “That the demand under the
head ‘Ministry of Education’ b2
reduced by Rs. 100.”

[Methods of promotions followed in
the CSIR and other restrictive, frus-

trating practices in the scientific
institutions (66)].
(xi) “That the demand under

the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Method of granting permission and
scholarships to go abroad to stndy

especially to the USSR and other
Socialist States. (67)].
(xii) “That the demand under

the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Inadequate measures to procure the
rare documents and original trans-
cripts of our great poets, writers
and literary figures. (68)].

(xiii) “That the demand under
the head ‘Ministry of Educatior’
be reduced by Rs. 100.”

[Working of the various Higher Tech-
nological Institutes, (69)].

(xiv) “That the demand uunder
the head ‘Ministry of Education’
be reduced by Rs. 100.”
[Working of the Rural higher eduvcu-
tion institutes. (70)].
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(xv) “That the demand under
the head ‘Ministry of FTducution’
be reduced by Rs. 100.”

[Working of the Viswabharati Unive:-
sity. (71)]

(xvi) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need for reviewing the Secondary
Education System. (72)1].

(xvii) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Necessity of abolishing capensive
public school education for the crea-
tion of an elite and to improve the
general level of education for «ll.

(13)1.

(xviii) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need to subsidise hostel fees for Sec..
ondary School girls especially in
rural areas. (74)].

(xix) “That the demand under

the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need to reduce the number of foreign

experts in the field of educaticn.
(75)].
(xx) “That the demand under

the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need to devote 10 per cent of the
budget at the Centre for education.
(76)1.

(xxi) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need to permit teachers of over 30
years of age to join private schonis
in Delhi (T7)].
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Dr. M. S. Aney:

“That thc demand under the
head ‘Ministry of Education’
be reduced to Re. 1.”

1 beg tc move:

[Retuining of English for an indefinite
and undefined period as the officiai
language (79)].

Shri S. M. Banerjee: I beg to move:

(i) “That the demandq urnder
te head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need for granting the recognition 19
the Union of Survey of India Clas;
1V employees (80)1.

(ii) “That the demard uader
the head ‘Ministry of %ducation’
be reduced by Rs, 100"

[Need for regularisation of services of
the Contingency-paid steff of the
Survey of Tndia (81)].

(iii) “That the demand under
the head ‘Ministry of Xducation’
be reduced by Rs. 100",

[Need for abolition of the system of
giving Consolidated Pay, in Survey
of India (82)].

(iv) “That the demand under
the head ‘Ministry of Educaticn’
be reduced by Rs. 100.”

| Failure to increase the emoiumerts
of the teachers (83)].

(v) “That the demand under
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Non-fulfilment of assurances given
by the Hon’ble Minister in 1962 in
respect of the employees of Survey
of India (84)].

(vi) “That the demand urdec
the head ‘Ministry of Education’
be reduced by Rs. 100.”

[Need to remove disparity in the pay
scales of the employees of the Sur.
vey of India (85)].
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(i) “That the demand under
the head ‘Education’ be reduced to
Re. 1.”

[Inadequacy of funds provided for
students from mon-Hindi area for
studies in Hindi (92)].

(ii) “That the demand under
the head ‘Education’ be reduced to
Re. 1.”

[Inadequacy of funds provided for
research scholarships in humanities

(93)].

(iii) “That the demand under
thre head ‘Education’ be reduced
to Re. 1.”

[Inadequacy of funds provided for
Ceylon Estate Workers Education
Trust (94)].

(iv) “That the demand under
the head ‘Education’ be reduced to
Re. 1.”

[Inadequacy of funds provided for
scholarships for revival of Sanskrit
education (95)].

(v) “That the demand under
the heaq ‘Education’ be reduced to
Re. 1.”

[Inadequacy of funds provided for
Standing Commission jor Scientific
and Technical Terminoioyy (96)].

(vi) “That the demand uunder
the head ‘Education’ be reduced to
Re. 1.7

[Inadequacy of funds provided {:r
development of regional languages
6Nl

Mr, Speaker: These cut motions are
now before the House. “We shall now
take up the Calling Attention Notice.
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17-47 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPORT-
TANCE

(ii) INTERNATIONAL CONFERENCES ON
Camsopia aND Laos

Shri Hari Vishnu Kamath (Hoshan-
gabad): I call the attentioa of the
Minister of External Affairs to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon: --

“The reported proposals for the con-
vening of international conterences on
Cambodia and Laos and the Govern-
ment of India’s reaction thereto.”.

The Minister of External Affairs
(Shri Swaran Singh): I have on va-
rious occasions kept the House in-
formed of the developments that have
been taking place in Vietnam. The
situation in Vietnam is continuing to
deteriorate and the cessation of hos-
tilities there is not in sight, As the
House is aware the Government of
India, together with the Governments
of 16 other non-aligned countries is-
sued an appea] recently to the inte-
rested parties. The response to this
appeal hag been varied, but it is our
hope that all concerned will give a
positive response to the appeal made,
in good faith, by so many non-aligned
countries, with the objective of end-
ing strife and restoring peace to this
embattled land.

2. Though we have been more pre-
occupied with the happenings in Viet-
nam, the problems facing Cambodia
and Laos have also continued to eng-
age our earnest attention. As the
House is aware, the Government of
India have always supported the pro-
posals made by the Government of
Cambodia for the convening of an
International Conference to study the
steps that should be taken to ensure
the neutrality and territorial inte-
grity of Cambodia. The Foreign
Minister of Cambodia in his message
of March 15 last has again approached
the two Co-chairmen of the Geneva
Conference for the urgent convening
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of such a Conference. It is understood
that the Co-chairmen are in consulta-
tion with each other about this. It is
our earnest hope and desire that it
will be possible to hold a conference
of the interested parties immediately.
India has every sympathy towards
Cambodia’s aspirations and the Gov-
ernment of India will play its part
and render every assistance in this
regard.

3. The principal aim of the 1962
Agreement on Laos was .0 restore
peace ang enable harmonious work-
ing between the three Laotian fac-
tions for the effective functioning of
the Government in Laos. It is unfor-
tunate that conciliation between the
Laotian factions has not been achiev-
ed and the situation continues to be
di turbed. We hear however that
contacts amongst the parties have
been resumed and that tripartite talks
in Laog are likely to commence
shortly. The Government of India
have in the past supporteq proposals
for the reconvening of the 14-Nation
Geneva Conference on Laos, and hope
that the talks now beginning will
pave the way for such a Conference.

Shri Hari Vishnu Kamath: In view
of the fact that we the Indian people
including the Government are genuin-
ly anxious for a stable and endur-
ing peace in this embattled region—
to use the hon. Minister’s own words—
of South-East Asia which formerly
comprised the Indo-China States, are
Government in a position to state de-
finitely how many countries have so
far expressed their desire or willing-
ness to participate in these confer-
enceg to come, and is there any pro-
posal to deftly utilise these confer-
ences to initiate peace talks on Viet
Nam?

Shri Swaran Singh: I cannot give
information about the response from
the countries that are likely to attend
this conference. There have been ap-
proaches made, but I have not got
precise information because that is not
readily available to us in all the cases.
But the response has been reasonably
good on this Cambodian conference.
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About the second part, T would sug-
gest that this conference should be
taken by itself. The Cambodians re-
sent if a suggestion is made that this
might be used for other purposes.
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Shri Ravindra Varma (Thiruvella):
Is it a fact that the Government of
the USSR have conveyed to the Gov-
ernment of India some proposals
which may be considered at this con-
ference? If so, what is the attitude of

the Government towards those pro-
posals
Shri Swaran Singh: The USSR

Government have supported the con-
vening of the conference. But they
have not made any specific prcposals

that should be considered by the
conference.
Shri  Harish Chandra Mathur

(Jalore): Is it not Government’s view
that the basic question for this area is
neutralisation of this area? If so, was
this discussed with the French Pre-
mier when he wag here, and how do
they expect China, which ig not
amendable to any reason, to serve the
cause of peace by attending this con-
ference?

Shri Swaran Singh: It is a fact that
neutralisation of this area or, if I
may say so, neutrality of this area,
is important, and the countries con-
cerned also attach importance to this,
that the countries of Indo-China
should be left free from outside in-
fluences from whatever direction
they may be, and should be left to
work out their own future. It is a fact
that this matter was discussed with
the French Prime Minister and the
Foreign Minister when they were
here. French view in this respect is
identical with the Indian view. They
believe that it is possible to work out
arrangements which might ensure the
integrity and neutrality of the
states of Indo-China. What part
China is likely to play in that pic-
ture can be a matter of difference of
opinion. But the French, at any
rate, believe that it is possible to
work out arrangements according to
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which the neutrality of the countries
of Indo-China can be ensured.
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Shri Swaran Singh: 1 have already
touched on this while replying to
Shri Kamath.

Shri Basumatari (Goalpara): Which
are the non-aligneq countries attend-
ing this conference?

Shri Swaran Singh: That has not
yet been settled.

Shri P. Venkatasubbaiah (Adoni):
As things stand today, with these
three countries of Vietnam, Cambodia
and Laos sandwiched between two
mighty countries;, one advocating
communism like China and the other
advocating neo-colonialism like
America, to what extent will this
Government be able to steer clear of
these things, and to what extent will
they be able to go to the help of these
countries to preserve their integrity
ang sovereignty?

Shri Swaran Singh: The desire of
these countries to work out, accord-
ing to their own nationalist views,
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their future is a matter of high im-
portance. It is for those countries
councerned to decide as to what form
of government they want to have in
those countries.

17°59 hrs.

RE: SITTING OF THE HOUSE ON
FIRST MAY

Mr. Speaker: It was represented
here in the House that on the First
May we might not meet. I have con-
sidered it. But now it has become
difficult to agree to that because there
is no other Saturdey that we can
have. ...

Shri Hari Vishnu Kamath (Hosh-
angabad): Except the ensuing one.

Mr. Speaker: This Saturday the
Chairmen of Estimates Committees
are meeting. I had fixed it very much
in advance. So we will not be able
to meet this Saturday. I am sorry this
time at least we cannot have it.

18 hrs.

Shri Ranga (Chittoor): We may
close that day a little earlier, so that
they may have that meeting.

Mr. Speaker: That we will try. That
can be considered. But on the 1st
May we will be meeting.

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on  Thursday,
April 22. 1965/Vaisakha 2, 1887
(Saka).
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